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7,1913 (Saka)

The Lok Sabha met at
Eleven of the Clock

[MR. SPEAKER in the Chai}
OBITUARY REFERENCES
[English)

MR. SPEAKER: Honourable Members,
1have toinform the House with adeep sense
of sorrow to the passing away of our es-
teemed friends, namely, Sarvashri A. Sena-
pathi Gounder and O.V. Alagesan. -

Shri A. Senapathi Gounderwas a sitting
Member of the House from Palani con-
stivency of the State of Tamil Nadu. Shri
Gounder passed away on the 25th Febni-
ary, 1992 in the early moming at Erode in
Tamil Nadu at the age of 76.

Shri Gounder had also been a Member
of the Seventh and Eighth Lok Sabha ropre-
senting Palani constituency of Tamil Nadu.
Earlier, he had been a Member of the former
Madras State Legislative Assembly as also
of the Tamii Nadu Legisiative Assembly
during 1952-71.

A prominent social worker, he worked
ceaselessly for the upkftment of weaker

sections of the society andtook keen interast
in the development of his constituency.

An agriculturist by profession, Shri
Gounder was associated with various or-
ganisations, particularly those relating to co-
operative agricultural rural bank, dairy farm-
ing, etc. He was author of several publica-
tions including those dealing with philosophy
of Hinduism and modem agricultural tech-
niques.

As a parliamentarian, he actively par-
ticipated in the proceedings of the House
and made valuable contribution thereto.

Shri O.V. Alagesan was a Member of
Constituent Assembly and Provisional Par-
liament during 1946-52. Later on, he repre-
sented Chingleput constituency of the erst-
while State of Madras during First and Third
Lok Sabha (1952-57 and 1962-67), Tiruttani
and Arakonam constituencies of Tamil Nadu
during Fifth and Sixth Lok Sabha(1971-79).

He served with distinction on the Union
Council of Ministers and held various impor-
tant porfolios. He was also our Ambassador
to Ethiopia during 1968-71.

As an active parliamentarian, he left an
indelible imprint on the proceedings of the
House. He had also served effectively on
various Committees ot the House.

A versatile personality, Shri Alagesan
was a reputed social reformer and a distin-
guished administrator. He relentiessly worked
for the removal of social evils like untouch-

abllity and prohibition.
As afreedom fighter, he actively partici-
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pated in freedom struggle and underwent
imprisonment for several years. - -

Shri Alegasan was great promoier of
education and Indian culture and had founded
Bhaltavatsalam Educational Trust. Hetrans-
lated into Tamil ‘Glimpses of World History
by Pt. Jawaharial Nehru.

In his death we have lost a devoted
patriot, a freedom fighter and a link with the
Gandhi-Net:-u era. His contribution to the
public life witl be long remembered.

Shri O.V. Alagesan passed away on 3
January, 1992 at the age of 81 at Madras.

We deeply moum the loss of these
ﬂiendsandlamwretheﬂousewiﬂjdnme
in conveying our condolences to the be-
reaved families.

The House may now stand in silence for

a short while as a mark of respect to the
deceased.

The Members then stood in silence for a
short while.

11.05hrs.
ORAL ANSWER TO QUESTIONS
[Translation}
Deciine in indusirial Growth
Rate
*21. SHRI NITISH KUMAR: Will the

PRIME MINISTER be pleased to state:
(a) whether attention of the Govern-

ment has been drawn to the news-item’

captioned “industrial growth rate declines

further” appearing in the Financial Express
dated December 5, 1991;

{b) if s, the detalis in this regard;
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: (c)hfamrshl&qbﬁ\odedmm
the Growth rate; and

{d) the remadial steps proposed to be
taken by the Government?

- [English]

THE MINISTER OF STATE OF STATE
IN THE MINISTRY OF INDUSTRY (PROF.
P.J. KURIEN): (a) to (d). A statement is laid
on the Table of the House.

" STATEMENT

(a) and (b). Yes, Sir. According the
index of Industrial Production compiled by
the Central Statistical Osganisation, the
overalirate of growthduring Apsil-June, 1991
was (-) 2.3 per cent. The rate of growth
during the period April-October, 1991 has
been (-) 0.8 per cent. However, a number of
industries have performed well during the
current financial year. The production of
infrastructure industries such as coal, steel,
cement and electricity has shown a marked
improvement during the current year. Simi-
larly, jute textiles and paper and paper prod-
uctindustries have also performed well. The
industries that have contributed most signifi-

cantly to the decline are capital goods and
consumer durables.

(c) There are various factors ke infra-
structure constraints, shortage of raw mate-
rials, particularly of imported raw-materials
because of foreign exchange constraints,
credit squeeze, a demand recession in the
marker, elc.

(d)Govemment has brought out astate-
menton Industrial Policy which wastabled in
the Lok Sabha on 24th July, 1991. The New
industrial Policy is aimed atimproving indus-
trial production by relaxing controls and
removing bureaucratic delays. Steps are
being taken by the Government o make
available raw materials, essential compo-
nents, efc., by relaxing import restrictions.
The Reserve Bankof india has already made
some announcements in this regard. The
Government is also trying o ensure availa-
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bility of adequate credit, improve the per-
formance of infrastructure sector and pro-
mote better industrial climate.

[ Translation]

SHRI NITISH KUMAR: Mr. Speaker,
Sir, in the reply the Government has itself
admitted a fall in the rate of industrial devel-
opment, but it has not said that it is happen-
ing inspite of new economic policies of the
Government. Without saying so, the Gov-
ernment has admitted the present situation,
but the Government has said that efforts are
being made to improvement the position in
regard to providing loans. | want to know
from the Government whether it is afact that
there is a deficit of Rs. 9000 crore in the
availability loans in the industrial sector, and
alongwith that deficit, there is a high rate of
interest of nearly 22 to 24 per cent and
alongwith that there is an open invitation to
the Multinationals. Under suchcircumstances
the condition of industry in the country has
reached a critical stage. ‘

iwould like to know whether there would
be a change in the present on economic
policies which have led tothe present critical
situation or whether the Governmentis going
to take some decision for making some
changes or improvement in these policies?

[English]
PROF. P.J. KURIEN: Sir, | thank the

hon. Member for asking the question. | think
he missed the first part of my answer. i you

permit, 1 will repeat it. During April-June

1991, the growth rate of industrial production
was (-) 2.3 per cent. During Apiril - October
1991, the industrial production growth rate
was (-) 0.8 per cent. Thus, after June 1991,
there has been a positive growth in the
industrial production. Further, | would like to
give monhwise specific details. With me are
the statistics compiled by the Central Statis-
tical Organisation which show that the over-
all growth rate of industrial production for
April - June 1991 was (-) 2.3 per cent. The
sacond partof the hon. Member’s question is
whether the new Industrial Policy has some

PHALGUNA 7, 1913 (SAKA)

Oral Answers 6

impact. The answer is here. During July -
October 1991, i.e. after the announcement
of the new Industrial Policy, the figure has
become positive at 0.2 per cent. Another
point that | would like you to bear in mind is
that when the Industrial Policy announce-
ment was made, the growth rate was nega-
tive at (-) 2.3 per cent.

And, in a couple of months after the
policy announcement, we have picked up
100. 2 per cent. | am not saying that we have
picked up in every sector. That is not my
argument. My point is that by the conclusion
that the hon. Member has drawn is not born
by the facts. Facts are otherwise.

Secondly, hon. Member has mentioned
about the infrastructure constraints. He
wanted to know whether these constraints
are responsible for the decline in the indus-
trial growth rate. Yes, they are responsible,
but what about the parformance of the infra-
structure, both before and after the policy
announcement? | have got figures with me.
| will read out the performance of infrastruc-
ture during the year 1991, Last year, that is
during 1990-91, the overall performance was
4.7 per cent. | have got sector-wise figures
also but | will not read it for lack of time. This
year {April 91 - January 92) in spite of all the
constraints, the performance of the infra-
structure is 6.6 per cent. So, this year there
is a lot of improvement in the infrastructure
performance. Though the infrastucture per-
formance has oneto one ratio with the indus-
trial production, the impact of the infrastruc-
ture performance of the last year is seen
after some time, may be next year. There-
fore, one of the reasons for the decline in the
industrial growth rate is the fact that last year
the infrastructure performed comparatively
low.

Third part of the question was about the
credit. The Industry was not able toget about
Rs. 9,000 crores as the finance. | fully agree
with the hon. Member that there is a financiat
constraint but why it is so. Are we respon-
sible for #? }t is true that there is a financial
constraint and | have taken up this matter
with the Finance Minister to ensure that
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adequate finance is given to the industry ths
year. That point has already been taken up
with the Finance Minister.

[Translation]

SHRI NITISH KUMAR: Mr. Speaker,
Sir, the hon. Minister has himself admitted.
By and by he is admitting evetything.

[English)

MR. SPEAKER: | hope your quastion is
not going to Le equally long.

[Translation)

SHRI NITISH KUMAR: The Ministry of
industry has sent a note to the Cabinet
Committee on Economic Affairs regarding
the industrial production performance con-
straint. This note contains the present eco-
nomic policy of Dr. Manmohan Singhji and
the present Government which has been
blamed for the decline in industrial growth
rate. Just now they have defended itto some
extent.

[English]

MR. SPEAKER: What is your question,
please? Be brief so that there will be a
pointed reply.

[Transtation] '.

SHRI NITISH KUMAR: | am coming to
that question. They should clearly accept it,
he is speaking about everything except this.
He is saying that there has been improve-
ment later on. It is a strange thing. Total
growth rate has been -1 per (minus 1) cent,
it is negative phase. Secondly, there has
been 8.5 growth rate last years though the
Gulf war was there basides so many internal
problems. Now it has become minus one per
cent.

[English)

MR. SPEAKER: Nitishji, let us under-
stand that this is Question Hour. There are
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others also who waant to ask questions. You
ask pointed question and he will give pointed
reply.

[Transiation]

SHRI NITISH KUMAR: He has said so
therefore he should furnish the full facts. 1
would like to ask a question about the posi-
tion of small scale industry. lts growth rate in
1990-81 was 8.5 per cent and during their
regime it has come down to 2-3 per cent. Is
it a fast that the contribution of the small
scale sectorof the Indian Industry was to the
tuneof Rs. 1 lakh 50thousand crorewhereas
the working capital is only Rs. 13,000 crore.
Inspite of this the growth rate which was 8.5
per cent last year has gone down to 2-3 per
cent. Secondly, there is the policy of the
Governmentto revive sick public units, under
which adecision is being takento revive only
1/3 sick units and 2/3 units are being abso-
lutely neglected. It is being done to keep the
country under the control of multi-national
companies and to accommodate monopoly
houses in the country. We want to say that
why 2/3 part of sick public units is being
neglected. ’

[English]

MR. SPRAKER: The Minister may reply
to the first part of the question only. He will
reply to the first part of the question only.

PROF. P.J. KURIEN: Inthe first part of
his question, he has asked about the small
scale sector. He wants some information.
For that, he has to give separate notice. It
does not come under this question.

SHRI NIRMAL KANTI CHATTERJEE:
He has not mentioned whether the high
interest rates in ths Indian
economy....(Interruptions)

MR. SPRAKER: You ask pointed ques-
tions. Because, there are other Members
also who want to ask questions. You ask
pointed gquestion and he will give pointed
reply. So, it will be from both the sides. .
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SHRI NIRMAL KANTI CHATTERJEE:
My question is this. May | know whether or
not the high interest rate is responsible for
this industrialisation. This is Part ‘A’. There is
a mention of demand recession. Why is this
demand recession caused? Is it because of
large scale retrenchment or deterioration in
the conditions of living of the people in the
country? This is Part ‘B’. Is it true that partly
this demand recession follows from external
sector also. Because of this, our export
opportunities have come down? This is Part
‘C’. And what is the contribution of FERA
companies and MRTP companies in the
reduction in the growth rate of industries?
This is Part ‘D’

MR. SPEAKER: | expect the Minister to
reply to Part’A’ only.

SHRI NIRMAL KANTI CHATTERJEE:
Sir, all these are questions. With your per-
mission, | have asked the questions only.

MR. SPEAKER: | have disallowed three
questions.

PROF. P.J. KURIEN: Part ‘A’ is about
high interest rates. It is certainly high. it is
bacause, our industry has got certain prob-
lems. They have sent their representatnons
also.

MR. SPEAKER: You have to reply to
only one question. I you like to elaborate it,
you can do so. But | have allowed you to
answer only one question.

(Interruptions)

SHRI NIRMAL KANTI CHATTERJEE:
He also feels that he should conslder it.

MR. SPEAKER: You will have the op-
portunity to discuss this.

SHRI SUKH RAM: Sir, he said, it is
merely growth. ltis not merely growth that is
= ortantbuithe nature an.. zontentofgrowth
is “ora important for the national economy.
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So, in this context, | would like to know from
the hon. Minister:

What is the growth of the elitist goods,
such as cars, air conditioners, refrigerators,
olc. and what is the rate of growth of goods
which are meant for the common masses
such as cycles, sugar, textiles etc.? In case
there is a decline in the growth rate of such
atticles or goods, then, willthe hon. Minister
assure this House- it itis not possible for him
to give an assurance at the moment - that he
wilt consider relaxing the credit and import
curbs because the BOP position has be-
come quite comfortable?

K there is any shorifall of such goods
which are meant for the common masses,
willhe conslder acceleratir.g their production
so that the pecple of this country do not
suffer?

PROF. P.J. KURIEN: It is true that this
sector of the industry is showing a declining
trend. | agree with the hon. Member. The
consumer durables have shown a growth
rate of 11.7 per cent. A'so the automobile
especially the passenger car has shown a
negative grcwth rate. So, these two show
that the impact is more on the consumer
durables and luxury items.

At the same time, as | have aiready
mentioned in the first part of my written
answer, there are many sectors which are
useful to the common man where the indus-
trial production is on the positive side.

Nuclear Power Plants in Maharashtra

*22. SHRI ASHOK ANANDRAO
DESHMUKH: Willthe PRIME MINISTER be
pleased to state:

(a) whether the Government of Mahar-
ashtra has requested the Union Govern- -
ment to set up some nuclear power pants in
the State to augment its power resources;

(b) if so, whether any decision has been
taken in this regard; and
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(c) the details of the sites selected and
the plans, if any, drawn up for the same?’

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
. GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) Yes, Sir.

(b) and (c). Project financial sancion
has been accorded by the Union Govemn-
ment in January, 1991 to set up additional 2
x 500 MW units at Tarapur, Maharashtra.
Commencement of plant construction works
at site is awaiting availability of funds.

[Translation)

SHRI ASHOK ANANDRAO
DESHMUKH: Sir, the hon. Minister has given
the right reply and the Government has
accorded sanction to the project for which
we are thankful. But they have only given an
assurance without mentioning the amount.
No action can be taken without finances.
This project is so good that we can get
foreign aid for the same. From where is the
Government providing funds? Is there any

project on the anvil to increase the targetted -

production of electricity from 5700 MW to
10,000 MW.

[English)

SHRIMARGARETALVA: lwould liketo
inform the hon. Member that the work of the
preliminary kind has aiready started. Ad-
vance project sanction of Rs. 1000 crore was
given in stages for six 500 MW units which
waere to start in different parts of the country;
two of them arethe Tarapurones. And I must
also tell him that we have already started
acquiring land. Besides that, we have also
invested in critical equipment and compo-
nents and long dalivery items so that the
project can stay on schedule. Unfortunately,
money was not available last year. But we
are hoping that this year in the Eighth Plant
necessary fund - may notbe allthe Rs. 2000
crore which was envisaged - at least the
required amount to cio.substantial work will
be made available.
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{Translation)

SHRI ASHOK ANANDRAO
DESHMUKH: Sir, of the four atomic power
plants the one in Narom...(Interruptions)

MR. SPEAKER: Please testrict yourseff
to Maharashtra. There is no need to tak
about Narora.

SHRI ASHOK ANANDRAO
DESHMUKH: Four Plants were set up - one
each in Maharashtra, Narora, Kota and
Madras. These plants are not showing ca-
pacity utilization. This does not mean that
the plants which were set up or purchased
were already damaged or were taken in
return for illegal gratification.

[English)

SHRIMATI MARGARET ALVA: It was
not like that. We did have some thing prob-
lems in cartain plants. But | want to assure
the hon. Member that the generation has
improved over the last year and that all the
plants are showing improved capacity utili-
sation and production of the electricity if you
compare statistics over the last iive years.
{1985-90).

SHRI PRITHVIRAJ D. ChAY~N: This
question relates to nuclear power in Mahar-
ashtra. The Tarapur Unit | and 1l were com-
missioned in 1969 and they had useful life of
25 years which ends in 1993. Tarapur lli and
IV which have been sanctioned are likely to
be completed only in the year 2001, that too
provided we make adequate financial provi-
sion for those units. These Tarapur liland IV
units are of new design entirely, which has
not been installed in India earlier. In view of
this fact will the Tarapur | and |l units be de-
commissioned in 1993 or will they be run
beyond their economic and design life of 25
yearsthat is 19937 lf they are closedin 1993
there is going to be a serous crisis for power
in Maharashtra it has aiready bean de-rated
from 420 to 320 MW.

MR. SPEAKER: It is off the mark. | am
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allowing it. if you have the information you
can give.

SHRI PRIHVIRAJ D. CHAVAN: This is
about nuclear power in Maharashtra only.

MR. SPEAKER: This question is about
the new plant. This is not about the old plant.

SHRI PRIHVIRAJ D. CHAVAN: In view
of these facts will the old plant be closed
down? Wilithe newplant il and IVbe speeded
up and will priority be given to it over othe.:
ones?

SHRIMATI MARGARET ALVA: | may
say that we are not expected to shut down
the plant in 1994-95; life extension is antici-
pated and therefore we need not worry about
its closure now.

Abolition of Freight Equalisation of
Coal

+
*23. DR. SUDHIR RAY:
SHRI VWAY KUMAR YADAV:

Will the Minister of COAL be pleased to
state:

(a) whether the Government propose to
abolish the freight equalisation of coal;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?”

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDAY): (a) There is at present no Freight
Equalisation Scheme for coal.

(b) and (c). Do not arise.

DR. SUDHIRRAY: Itis common knowl-
edge that freight equalisation of steel and
coal ruins the industrial prospects of the
Eastern region States. The Minister says
that there is no freight equalisation at pres-
ent. ] want to know from the hon. Minister
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how coal s sold at the same price at different
coal depots all over India. Secondly, when
was it abolished? Thirdly, what is the.Gov-
ermment’s stand on coal cess which is major
source of revenue of coal producing States?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL(SHRIP.A. SANGMA):
There has neverbeenfreight equalisation as
far as coal is concerned. Therefore, the
question of abolition does not arise at all.
Now, the rate of coal is fixe by the Govern-
ment administered price which differs from
grade to grade. That price is uniform.

As far as the freight is concerned, it
depends whether the coal is transported by
road or by rail and it aiso depends on the
distance because the freight is calculated on
the basis of per tonne per kilometre. So, it all
depends what is the distance it is covering
and what is the mode of transport.

DR. SUDHIR RAY: You have not an-
swered the question. How is coal sold at the
same price at different depots all over India
and secondly what isthe Government’s stand
on coal cess which is collected by different
coal-producing States?

SHRIP.A. SANGMA: Coal is sold atthe
coal loading points from different collireries
and the aministered prices are fixed by the
Government for different grades. Se, the
prices are equal. Nodoubt about it. But as far
as transportation is concerned, it depends
whether it goes by railway or by road.

SHRI NIRMAL KANTI CHATTERJEE:
What is the railway freight?

MR. SPEAKER: You reply only to the
main question.

SHRI P.A. SANGMA: As far as the
railway freight is concerned, at the present
rate-| have collected the rates which are
prevalent now - for 100 km per tonne at the
moment it is Rs. 56.80, and it goes on. | will
not quote all the distances. For 636 km and
above the freight rate is Rs. 263 per tonne
and for 1000 km it is Rs. 387 per tonne. For
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1,500kms, itis Rs. 551 pertonne. For 2,000
kms, itis Rs. 675 pertonne. It will go up from
the first of April because yesterday in the
Railway Budget, freight increase of four per
cent has been announced. | am speaking as
of today.

" If you compare it by road, we find that
the transportation cost by road is certainly
much higher than the transportation cost by
rail. | can give a comparative statement. For
600 kms and above, it comes to Rs. 263 by
rail. And if the same is carried by road, it
comes to Rs. 650. For 1,000 kms by rail it
comes to Rs. 387.90 per tonne and by road
it comes to Rs. 700 per tonne. Then, i go to
the third one. For 2,000 kms and above, by
rail it comes to Rs. 675.10 and by road it

comes to Rs. 900 So, there is a difference -

and it all depends on the type of transporta-
tion.

DR. KARTIKESWAR PATRA: Mr.
Speaker, Sir, | would like to know from the
Minister that keeping in view of the increase
in the cost of transportation, how freight
equalisation in different parts of the country
can be maintained. This is my first question.

The Minister has only expressed that

freightrates are decided. | wanttoknow from
the Minister how has it been decided, wheher
by a Committee or certain terms of mileage
or kilometer.

SHRI P.A. SANGMA: Since there is no
system of freight equalisation, there is no
question of bringing the freight on equal
terms. That is not possibie. Nor the Govern-
mant has any intention of introducing the
scizeme of freight equalisation. That is the
position. '

As far as how freight rates are fixed by
the Railways, | will not be able to answer this
question because the Railway Ministry has
to give the information.
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[Transtation}

Heavy Engineering Corporation Lim-
Ited, Ranchi

*24. SHRIRAM TAHAL CHOUDHARY:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Heavy Engineering
Corporation Limited, Ranchi is running in
loss; .

(b) whetherthe Union Government have
sent any team to probe into the causes
thereof;

(c) the details of the report submitted by
the team;

(d) the time by which the action will be
taken on the above report; and

(e) the remedial steps taken/proposed
to be taken to evercome the loss?

[English}

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI PK.
THUNGON): (a) Yes, Sir.

(b) No, Sir.
(c) and (d). Does not arise.

(d) Government have taken various
steps to curtail losses in HEC which include
providing plan and non-plan funds and guar-
antee for increase incash credit limit with the
banks fo obviate the present liquidity crunch
and providing funds for implementation of
the Voluntary Retirement Scheme to ration-
alise the excess manpoer.

[ Translation)

SHRI RAM TAHAL CHOUDHARY: Sir,
the hon. Minister has given reply in the
affirmative to parts (a) and (b} of the ques-
tion. My second question is regarding the
reasons for losses incurred by the H.E.C.
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Lakhs of families have been affected and
there has been a lot of unnecessary expen-
diture. Officials of the unit are responsible for
the unit’s telephonebills which runinto crores.
Two years ago the unit had shown profits but
aftertwoyears, H.E.C. is running in loss due
to the mismanagement of the units. Employ-
ees are being compulsorily retired. When
those people were working here, profit in
crores was registered and many irregulari-
ties were found. In reply to parts (c) and (d)
of the question it was said that the "question
does not arise.” Regarding losses in HEC, |
would like to ask the hon. Minister ...

MR. SPEAKER: Please ask your ques-
tion.

SHRIRAM TAHAL CHOUDHARY: Sir,
| am just coming to the question. What led to
the losses in HEC?({Interruptions)

MR. SPEAKER: Not like this. Come to
your question. If you need information you
can give it to the hon. Minister in writing. If
you have the information then there is no
point in asking and if you don't have the
information then you can ask the question.

SHRI RAM TAHAL CHOUDHARY: Sir,
I am asking the question. The House should
be informed as to the reason for the

losses{Interruptions)

SHRI RAJVEER SINGH: Sir, please
apply this to everyone. On a number of
occasions members have taken 30 minutes
or more 10 explain a matter to the Minister.
This is dbjected to by you.(Interruptions)

MR. SPEAKER: This applies to every-
one.

SHRI RAM TAHAL CHOUDHARY: Sir,
my question consists of a single sentence.
He should provide the House with informa-
tion about the reasons that led to the losses.

[English)

SHR! P.K. THUNGON: Sir, as | have
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stated in my reply to the mainquestion, so far
asthe Committee is concerned, we have not
sent it to any Committee. The hon. Member
wants to know about the reasons as to why

- it has become a loss-making uait. The rea-

sons are:

1. Excessive manpower and poor work
culture;

2. High overheads and high interest
burden; :

3. Reductionincashcreditlimitby R.B.L
from Rs. 150 crores to Rs. 102 crores;

4. Heavy outstandings from major cus-
tomerstothe extent of about Rs. 100 crores;

5. Working capital constraints; -

6. Inadequate and imbalanced order
book; and

7. Old plant and machinery and tech-
nologies.

[ Translation]

SHRI RAM TAHAL CHOUDHARY: Mr.
Speaker, Sir, | said that lakhs of people are -
dependent onthis unit fortheir livelihood and
the hon. Minister has taken it very lightly.
Keeping in mind the fact that lakhs of people
are dependentonthis unitfortheirlivelihood,
| just wanted to know whether the Union
Government intends to order a probe into it
and if so, the time by which the problem will
be solved and if not, the reasons therefore?
What steps the Government proposes to
take to overcome the loss?

{English]

SHRIP.K. THUNGON: Sir, | am quitein
agreement with the hon. Member that we
certainly want to revive the H.E.C. For the
the information of the hon. Member, | may
mention that during the last six months, |
have had more than 6-7 meetings with the
unilon leaders to get their cooperation and to
gettheir suggestions asto howbestitcanbe
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revived. | have reviewed the functioning of
H.E.C. more than there times and after all
this exercise H.E.C. was asked to submit a
revival strategy. In that strategy they have
suggested a few steps. i | may elucidate a
little more, the following are the suggestions
of H.E.C. in this regard:

1. Write-off of Plan loans and
interest on Plan and non-
Planioansoutstanding as
on 1.4.1991 into equity;

2. Conversion of Plan loans
outstanding as on
1.4.1991;

3.  Grant-in-ald for Voluntary
Retirement Scheme;

4. Funds required to meet
working capital needs;

5. Cash assistance to meet
deferred credit liabilities
from USSR; and

6. Dis-investment in town-
ship expenditure.

Ihave referred this proposalof H.E.C. to
a committee of three members- headed by
Dr. D.V. Kapoor. One of the members is a
former Chairman or H.E.C. and who is also
a former Chairman of B.H.E.L. The third
member is an expert, Shri A.L. Kapoor. That
Committee already had three meetings and
they are expected to submit the recommen-
dations very soon.

DR. DEB! PROSAD PAL: Mr. Speaker,
_ Sir, the Heavy Engineering Corporation is
suffering iosses for the last several years.
What is the total extent of the loss which this
Corporation has suffered uptil now and
secondly whether it is also partly due to the
frequent change in the top management and
also due to the inter-union rivalries?

SHRI P.K. THUNGON: Sir, regarding
the total losses suffered so far, it is Rs. 387
crores. So far as the second part is con:
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cemed, we are aware of the problems and
we wantto tone upthe management andthat
is why all this exercise is going on.

. SHRI CHANDRA SHEKHAR: Mr.
Speaker, Sir, does the Minister realise that
with the present liberalisation of economic
policy it is just impossible to revive the HEC?
Why should he keep the country and the
House indark? Youcangivethe salary tothe
people. But what the HEC will producae if all
the capital goods are being imported from
outside? So, why should the Minister give an
iflusion to the country that they are trying to
revive the HEC which is well nigh impossible
under the present economic policy of the

- Government of India?

SHRI P.K. THUNGON: Sir, we are not
trying to keep the country in illusion. This is
absolutely a wrong blame on us by the hon.
Member. We are trying to improve...

SHR!I CHANDRA SHEKHAR: Mr.
Speaker, Sir, ~~ such issues | think the
Industry Minister ur the Prime Minister should
reply because the Government should not
keep the country in dark about it . The whole
economic policy indicates that you are liber-
alising the capital goods imports. What the
HEC will produce in this country howsoever
you try? You can sink some money there to
say that you continuing the empioyment of
the workers there, but you just cannot revive
the HEC with the present policy of the Gov-
ermment of India.

THE PRIME MINISTER (SHRI P.V.
NARASIMHA RAO): Sir, | beg to differ from
that view. We can revive the HEC, we can
evive all the industries that are not doing
well. We have to take some stem steps.
They will become competitive and thatis the
gist of the new policy. -~

[Translation)

SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, with reference to the answer
given by the hon. Minister, | would ke to
raise two or three points as | mayself belong
to that area. First of all, to meet even ils own
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* requirement of heavy machinery, the Union
Government doesn't place orders with this
_unit. The lower-level employees are denied
- promotion and people from outside are
brought in on deputation. Many officials are
handin glove with multi-national companies.

Apart from this, | would like to submit
before the Prime Ministerthat unless there is
workers' participation in management and
unless the workers are provided with some
incentives, no public sector unit can hope to
make any progress or profit. A Bill in this
regard is pending in the other House. | would
like to know from the Government whether it
proposes to introduce the Bill concerning
workers’ participation in management in this
House and get it passed at the
earhest’(lntemphons) Instead of bringing
in people from®uiside on deputation. Will
the Government promote expertts whn the
organisation it self? (/nterruptions)

[English]

SHRI P.V. NARASIMHA RAQ: Sir, this
is very unfair. This does not arise from the
question. He is only trying to push his pet
question into this.

Committee on Employment Generation

+
*25.  SHRI ANNA JOSHL:
SHRI ARJUN SINGH YADAV:

Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state:

(a) whether the Planning Commission
has appointed a committee on employment
generation for the upemployed youth of the
countty;

(b) if so, the details thereof and its terms

of reference;

(c) whetl'.tar the committee has submit-
ted its report;

(d) if so, the recommendations made ,
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and the action taken thereon; and

(e) the ather schemes/policies adopted
by the Planning Commissiontogenerate the
unemployed youth?’

THE MINISTER OF STATE OF THE
MINISTRY OF Planning anD PROGRAMME
IMPLEMENTATION (SHRI H.R. BHARAD-
WAJ): (a) to (e). A statement is laid on the
Table of the House.

STATEMENT

(@) and (b). The Government have
constituted a Committee of Ministers under
the Chairmanship of Deputy Chairman,
Planning Commission, for boosting employ-
ment for the educated unemployed. The
Committee has been assigned the functions
of (i) examining proposals for generating
employment for the educated youth and (i)
to continue to consider the issues relating to
employment in general which were being
considered by a Cabinet Sub-Committee set
up in January, 1991, under the Chairman-
ship of the then Deputy chairman, Planning
Commission. This Committee had ameeting
on 6.1.1992 in which it was decided to con-
stitute a group of officers headed by Secre-
tary, Planning Commission, to identify areas
and activities where capacity for absorpion
of the educated unemployed exists and the
instiutional support required for training and
development of entrepreneurial-skills etc.

() - No,Sir.
(d) Does not arise.

(e) A number of Special Employment
Programmes are being implemented to
generateemployment inadditiontothatbeing
generated in the normal development proc-
ess. These programmes are meant to bene-
fit the unemployed youth as well. Among
these programmes, the scheme for Self-
Employment of the Educated Unemployed
Youth (SEEUY) and Training Rural Youth
for Self-Employment (TRYSEM) are me.. *
spacifically for the educated unemployec
youth and rural youth respectively.
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SHRI ANNA JOSHI: Sir, will the Gov-
emment spell out the success or failure of
the special employment programmaes which
are being implemented for generating em-
ployment, and will the Govemnment say
specifically whether thase programmes are
not adequate for tacing the problem of un-
employment? And the third part of my ques-
tion is whether the Government is going to
implement the assurance of the previous
Government regarding ensuring the right of
my question is whether the Government is
going to implement the assurance of the
previous Government regarding ensuring
the right of employment as the Fundamental
Right.{Interruptions)

MR. SPEAKER: You will reply only to
that which is really pertaining to the question.

SHRIH.R.BHARADWAJ: Yes, Sir, I will
reply.

Under the Special Employment Pro-
gramme, there are Programmes relating to
rural areas, Integrted Rural Development
Programmes. Under that, employment pro-
grammes were launched underthe Jawahar
Rozgar Yojana started in 1989-90. Under
the Integrated Rural Development Pro-
gramme, 18.2 miliion families were assisted
and about a million rural youth were trained
under TRYSEM; group economic activities
werepromoted and underthat28,000groups
and about 46,800 women were benelited.
Then, about 3,492 milion man days of
employment were provided under RLEGP
etc. This is with regard to rural areas and in
the urban areas, there is ‘Nehru Rozgar
Yojana’' and this programme was started in
towns over a population of 10,000 and not
covered by the IRDP. Under this scheme,
loans upto Rs. 5,000/- wera provided by the
banks 1o the urban poor and the figures
available with me show that a million per-
sons received loans amounting to Rs. 368.49
crores since the inception of this scheme in
September, 1988 upto he Seventh Plan
period.

SHRI ANNA JOSHI: Sir, in my question
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there are two more parts which he has not
answered. The Govemment has constituted
a committee for exploring the avenues for
more employment. So, | would like to know
whether the programmes implemented by
the Government are adequate. Then, the
committee which has been appointed by the
Government is going to consider the recom-
mendations of the previous committee and
the committee is also going to constitute
another committee of officers and they are
going to suggest recommendations. They
are constituting committee after committee.
When are they going to find out the avenues
for new employment?

My second part of the question is about
the fundamental right.

MR. SPEAKER: That is too big a ques-
tion to be answered inthe ‘Question Hour'.

SHRI ANNA JOSHI: Sir, this is perti-
nent to the main question.

MR. SPEAKER: No; | rule it out.

SHRI H.R. BHARDWAJ: Sir, | can see
the anxiety of the hon. Member regarding
employment generation. The successive
Governments headed by Shri V.P. Singh,
Shri Chandra Shekar and the present Gov-
ernment have dealt with this problem at
varlous stages. So far as the programmes
are concerned, the employment potential
has to be provided more and more because
unemployment is growing. In September,
1990, the then Prime Minister gave a pack-
age to that extent.

MR. SPEAKER: What effective steps
do you propose to take to create new em-
ployment opportunities? That is question in
short.

SHRI H.R. BHARDWAJ: Sir, so far as
our Govermnment is concerned, the Prime
Minister has constituted a committee under
the chairmanship of the Deputy Chairmanot
the Planning Commission. That committee
is charged with the duty of finding out new
areas of employment. This issue was dis-
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- cussed inthe National Development Council
where all the Chief Ministers had partici-
pated and the Government has demarcarted
three areas of national importance. One is
population, the other is employment and the
third is austerity. | amvery happy to state that
all the Chief Ministers and this Government
are finding out new areas of employment in
the rural sector, health sector and various
other areas which were not expiored earlier.
This is the new effort which the present
Govemnmenthas taken. | do notwantto enter
into what the previous Governments did.
They only constituted committees and noth-
ing cncrete came out of them.

[ Transtation]
SHRI BHERU LAL MEENA: Mr.

Speaker, Sir, under various employment:

generation programmes, the Government
provides grants to unemployed youth forthe
purchase of cattle etc. | would like to make it
clear by giving an exampile.

MR. SPEAKER: No, no, please cometo
the question, don't give example.

SHRI BHERU LAL MEENA: Mr.
Speaker, Sir, please listen to me. | have
come from that area. Grant is given to pur-
chase bullocks.

MR. SPEAKER: Please don't cite ex-
amples.

SHRI BHERU LAL MEENA: Mr.
Speaker, Sir, the Govemmont fixes the price
of a pair of bullocks sat Rs. 5000/- although
the market price is just Rs. 2000/-. People
falltothe temptationof 50%grant andthey......

MR. SPEAKER: | will disaliow your
Question. :

SHRIBHERU LAL MEENA:Pleasegive
me a patient hearing. ltuavoryserious
matter. While the unemployed person is
hreedtopayﬂs 2500/- from his pocket, the

aining amount of Rs. 2500/- provided to
hlm in the form of grant is usurped by the
middiemen and the bullocks too die. What
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kind of unemployment opportunities can we
generate in the prevalling circumstances?

~ Similariy, the amount aliocated for various

employment generation programmes are
spent on the Panchayats themseives. The
ruralfolk do not benefit from that. Therefore,
my question is as to why the Govemment
doesn’t assess the price properly?

[English)

THE PRIME MINISTER (SHRI P.V.
NARASIMHA RAO): We tried totackle inthe
meeting of the National Development Coun-
cil. We do not have staff at the viltage level,
atthe Block lavel, atthe district level. We can
only make a plan and make funds available.
| appealed to the Chief Ministers at the NDC
that this is a joint programme, a programme
which has to be carried out in partnership of
the Centre and the States. They were good
enoughtoagree. Nowthey have also agreed
that we must get these programmes on to
the ground and they should do their part—
take the responsibility of implementing them
properly.

We will have a joint mechanism to find
out how it is working. It is true that in many
cases, it has been working in an excellent
manner. it is also true that in some cases,
there have been failures.

This is what one has to go into. This is
not a Party question at all. All these pro-
grammes need to be implemented properly
andthatis whatthe Central Government and
the State Governments are trying to achieve
now.

SHRI SOBHANADREESWARA RAO
VADDE: Mr. Speaker, Sir, the implemen-
taion of these employment generation
schemes is not giving full*benefits to the
society. Most of the targets are on he paper
while they are not actually achieved in the
matter of employment generation.

Apartfromthese Government targetted
programmes, there are several number of

people unemployed people who want 1o
stand ontheirown lets. They should be given
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security, even to the financial institutions so
that the banks give them help. To our knowl-
edge, the banks are interested only to fulfil
thetargets fixed by the Government whereas
they are not catering to the needs of the
unemployedpeoplewhocomeoutsldethose
targets.

1 would like to know from he hon. Prime
Minister whether the Government will issue
suitable directions to the commercial banks
andthe scheduled banksto help suchunem-
pioyed people when they come forward and
to provide enough security also to those
unemploy by giving smaller amount in the
fields of temary sector and secondary sec-
tor.

. SHRIP.V, NARASIMHA RAOQ: ltis very
difficult to answer generalised questions.
But if the suggestion made by the hon.
Member is found practicable, | will take it
from him, what exactly he has in view. [f
instructions are to be given, they will be
given.

[ Translation]

SHRI SUBRATA MUKHERJEE: Mr.
Speaker, Sir, through you, | would like to
know from the hon. Minister whether the
Government proposas to incorporate ‘Right
to Worlk’ as a Fundamental Right in the
Constitution, keeping in mind the sentiments
of the unempioyed peoplé.

MR. SPEAKER: The question hour is
not enough to take up a question of such
magniude. Therefore, please raise it at the
time of general debate.

SHRI SURAYA NARAYAN YADAV: In
his reply, the hon. Minister has stated that
educated unemployed youth living in urban
areas have benefited from he ‘Jawahar
Rozgar Yojana'. | would like to know the hon.
Prime Minister whether the Government
oromses to formulate any scheme for the

¢ nefit of the educated unemployed livingin
sural areas, under the aegis of the Planning
Commlssnon ? .
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. SHRI P V NARASIMHA RAO Sw,
have explained several times that employ
ment will have to be of dlﬂerem kinds, em-
ployment in the vlllages which gives full
wageto the wege eamers and employment
in other places, in other areas whether edy-
cated unemployad are involved. ngmmmes
of the Government cover all these sectidns.
It is true that they do not cover 100 percent
of all sections. .

" Deaf and Durnb;eendldates in Clerks’
Grade Examlnatlens, 1990 ar.d 1991,

*26. SHR! BH. VWAYAKUMAR RAJU:
Will the PRIME MINISTER be pleased to
state: '

. (a) whether the Staff Selection Com-
mission had called applications from deaf
and dumb candidates for Clerks’ Grade
Examination, 1990 and 1991;

(b) if so, he number of deaf and dumb

" candidates who appeared in the examina-

tions held on February 3, 1991 and October
27, 1991 respectively;

(c) the number of deaf and dumb candi-
dates included in the merit list for appoint-
ment as Lower Division Clerks on the basis
of the above-mentioned examinations;

(d) whether one per cent quota exclu-
sively reserved for deaf and dumb candi-
dates was filled up on the basis of these
examinations; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) Yes, Sir

(b) 15658 physically handicapped can-
didates comprising the orthopedically handi-
capped and the hearing handicapped ap-
plied for the Clerks’ Grade Examination,

1990 held on Feburary 3, 1991. Information
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relating to 1991 Examination held on Octo-
ber 27, 1991 has not yet been compiled.

(c) In the Clerks' Grade Examination,
1990, 165 candidates have qualified against
the quota reserved for the pysically handi-
capped. This includes two hearing handi-
capped candidates. The results of the 1991
examination have not been deglared.

(d) The number of hearing handicapped
candidates who have qualified in the 1990
Examination constitutes less than one per-
cont of the total. The results of the 1991
Examination have not been declared.

(e) Adequate number of hearing handi-
cappedcandidates did notqualify even under
the relaxed standards

SHRI BH. VWAYAKUMAR RAJU: Mr.
Speaker, Sir, | would like to put this questidn
“through you to the hon. Minister who has
said that for physically handicapped, per
cent reservation is made. But out of 3 per
cent, per cent is reserved for deaf and dumb.
But hon. Minister has not given any figures
relamgtothodoaianddumbcandldateswho
were salectad

SHRIMATI MARGARET ALVA: ! said
only two candidates were selected. Only two
candidates qualified. | have mentidned it in
the reply.

SHRI-BH. VUAYAKUMAR RAJU: This
letter is from 1980 L.e., since 12 years. | think.
two candidates have been selected for this
year, 1990-91.

SHRIMATI MARGARET ALVA: | may
point out that the questidn specmcally is
about the examinations of 1990 and 1991.
The hon. Member's question is only for two
years. | have giyen it.

(I

SHRI INDRAJIT GUPTA: | had drawn
the attention of the hon. Minister through &
letter and | hope the hon. Minister has had
time to read i. | had pointed out that quotas
are resewed br physlcally disabled people-
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they. may be deaf or dumb or they may be
orthopaedic cases, whetover it is —on the
railways, for taking them in. | had also pointed
outthat on the railways,—particularly | knew
of the cases of South-Eastern Railway East-

em railway,—these quotas are not been
filled at all. The quotas are lying unfilled for a
idng period. The Ministry should look into it
and takk 1o the railway administrations con-
cemed and see that these quotas are really
filled. May | know what thé hon. Minister has
done about it?

SHRIMATI MARGARET ALVA: | did
speak to the Member about theletter. We did
take it up with the Ministry of Railways. The
reply given to us by the Ministry of Railways
is that they have from within their own work-
men handicapped persons and their families
who have to be given preference in employ-
ment and, therefore, they are not able to
take from outside from general categories
because they have more than the quota
which they accommodate from within their
own families of the railway workers.

SHRI INDRAJIT GUPTA: | did not ask
about from outside orinside. | atked whether
physically disabled people up to the quota
which is fixed for them are being accommo-
dated or not. it may be from outside or it may
be from inside.

SHRI INDRAJIT GUPTA: From our
Dapartment, we issue guidelines. We issue
the policy directions. We have compiled all
the rules. ltisdifficultfor us from our Depart-
ment to monitor every local office and every
Department for the quotas. That is why we
take it up with the concerhed Department to
seo that they are enforcing it. In fact, even
getting category-wise information from the
subordinate offices becomes difficult for us
because there is one per cent quota for the
visually-handicapped, one per cent for the
orthopaedically-handicapped and one per
cent for the hearing-handicapped. Even
declaration of vacancies under the catego-
ries is not being done as required by us. We
are following it up. New instructidns are
being issued from time to time.
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WRITTEN ANSWERS TO QUESTIONS
Crisis in Automoblie Industry

*27. SHRI SUDARSAN
RAYCHAUDHURL:
SHRI GURUDAS KAMAT:

Will the PRIME MINISTER be please
to state:

{(a) whether the automobile industryis in
the grip of crises as reported in the Times of
india dated January 31, 1992;

(b) if so, the reaction of the Govern-
ment thereto; and

{c) the remedial steps taken/proposed
1o be taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P..
KURIEN): {(a) to c). There has been a fall in
the production of automotive vehicles during
the period April, 1991 to December, 1991 as
compared to the corresponding period of the
previous year. This could be attributed to a
decline in demand resulting from high credit
costs and increase in prices. Government
has since taken the remedial action of re-
laxation of import compression measures.

Marketing Policy of CiL.

*28. SHRI K.V. THANGKA BALU: Will
the Minister of COAL be ploased to state:

{(a) whether the present marketing pol-
icy of the Coal India Limited is having defi-
ciencies due to which consumers are not

getting coal supplies;
{b) if so, whather the Government pro-
. pose to make major changes in the market-
ing ‘policy;

{c) thédetailsth«oot;and
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(d) the time by which the changes inthe

marketing policy are proposed to be intro-
duced?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRIP.A. SANGMA):
{a) to {d). Distribution policy for coal requires
periodical reviews to adjust to the changing
patterns of demand and supply in order to
maximise consumer satisfaction. Such re-
views are conducted as and when neces-
sary and it may not be possible to indicate a
time limit for effecting any changes conse-
quent to the reviews. The existing distribu-
tion policy provides for allocation as well as
movement of coal on priority to core sector
industries/consumers like powey, cement,
steel, railways stc., on the basis of sponsor-
ships by Central Electricity Anthority,.Minis-
try of industries, Railways etc. The demand
from consumers in the non-core sector re-
ceives a lower priority. Coal is also made
freely available to all consumers, 1000 ton-
nes at a time, on first come served basis,
from certain mines placed under ‘Liberal-
ised Sales Scheme’. Recently a decision
has also been taken to release twenty million
tonnes of coal from the accumulated pit-
head stocks. ‘

Nuclear Power Station at Koodankulam,
Tamil Nadu

*29. SHRI B. DEVARAJAN: Will the
PRIME MINISTER be pleased to state:

{a) whether erstwhile USSR had offered
to build a nuclear power station with a total
capacity of 2000 MW in Koodankulam, Tamil,
Nadu; and :

(b) if 80, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI-
MATI MARGARET ALVA): (a) Yes, Sir. An
Inter-Governmental Agreement (IGA) be-
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tween USSR and India on cooperation inthe
construction of a Nuclear Power Stationof 2

x 1000 MWae capacity in Indiawas signedin

November 1988.

(b) These units are proposed to be
located at Kudankulam in Tamil Nadu. As
per the IGA a Detailed Project Report (DPR)
was {0 be prepared by the erstwhile USSR
as per agreed terms of reference. After
approval of DPR by India a techno-commer-
" cial offer for implementation of the project
was 10 be received from the Soviet side. A
contract for construction was thereafter to
be entered into. As per the IGA, USSR was
to extend to India a credit of the amount of
upto 3200 Million Roubles at 2.5% interest
per annum. As of now the terms of reference
of the DPR and maximum basic cost'of the
project have been agreed to. Further deci-
sion on the implementation of the project
would depend on the recent developments
in the erstwhile USSR.

Coal mines in Public Sector

*30, SHRI P.G. NARAYANAN: Wil the
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() the total investment in these coal

minas ae 25 DeSiiowr 31, 1991;

(c) where a portion of the total invest-
ment had been obtained through loan;

(c) i so, the amount of the loan and the
amount of interest being puid annually
thereon; and

(e) the amount of profit eamed by the
coal sector during the year 1990-917

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRIP.A. SANGMA):
(a) The number of coal mines operating in
the Public Sector during 1990-91 was 510.

(b) The totalinvestmentin all coalmines
of Coal India kmited underthe administrative
control of the Ministry of Coal and the Sin-
gareni Collieries Company limited under the
administrative control of Govemnment of
Andhra Pradesh as at the end of December,
1991 was Rs. 9986.40 crores (provisional)
and Rs 1143.35 crores (provisional) respec-
tively.

Minister of COAL be pleased to state:
(c) Yes, Sir.
(a) the number of coal mines operating
in the public sector during the yea 1990-91; (d) Company
(Rs. in crores)
!
" Loans ason Actual interest paid
31.3.1991 for the year 1990-91
Coal India Limited §923.33 31364
Singareni Colieries 801.66 NIL
Company Limited.

() Coal india Limited incurred a loss of
Rs. 253.17 crores and Singareni Collieries
Company Limited incurred a loss of
Rs. 163.19 crores during the year 1990-

.

Raview of Nonns br Joint Ventures
*31. SHRI DATTATRAYA BAN-

. DARU:
DR. LAXMINARAYAN PAN-
DEYA:
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Will the. PRIME MINISTER be pleased
to state:

(a) whether the Government
1o review tho,_nomisv for Joint Ventures;

(b) if so, the details in this regard; and

(c)the beneﬁtsﬂ(elyto accrue o the
Indid companies and to the Government
as a result thereof?

THE MNISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P..
KURIEN): (a) and (b). The policy on foreign
insvestment in India and foreign technology
transfer from abroad has already been laid
down in the Statement on Industrial Poficy
tabled in both Houses of Parliament on 24th
July, 1991. Under the Policy, automatic
approvals are being given for direct foreign
investment upto 51% foreign equity in high
priority industries. Similarly, automatic per-
mission is being given forforeign technology
agreements subject to specified parame-
ters.

(c) Foreign investment will bring the
much needed foreign exchange, additional
resources for investment and employment

tise, introduction of modern managerial
practices and enhanced possibilities for
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- 'SHRI DEVI BUX SINGH:

Wil the PRIME MINISTER be pleased
fo state: - )

(a) the number of small and heavy in-
dustiies set up in the Public and Private
Sectors in Uttar Pradesh and Gujarat during
each of the last two years;

(b) whether there is any proposal to set
up more small and heavy industries in these
States; and

(c) i so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) As per the latest statistics
available, 15,220 and 5,746 small scale units
were registered by the Uttar Pradesh and
Guiarat Directorates of Industries during the
year 1989. During 1990, 24,549 and 7,142
small scale units were registeredinthe States
of Uttar Pradesh and Gujarat respectively.

Under the provisions of the Industries

exports are also expected.
(Development & Reguiation) Act, the follow-
[Translation) ing number of Letters ofintent and industrial
j Licences were granted.to Public Sector
Small and M!:u Industries in U.P. and Undertakings (Central, State and Statp in-
‘ b . dustrial Development Corporation) and Pri-
*32. DR. RAMESH CHAND vate sector for location of units in Uttar
TOMAR: Pradesh and Gujarat.
LETTERS OF INTENT INDUSTRIAL LICENCES
Pubic  Private  Total Pubic  private  Total
Uttar Pradesh _
1990 13 1 124 8 4 5
108 2 21 23

1991 " 97
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LETTERS OF INTENT " INDUSTRIAL LICENCES
Public Private Total Public private Total
Sector Sector Sector  Sector

Gujarat '

1990 7 . 62 69 2 36 38

1991- | 6 ..95 ' 4 30 ° 34

{b) and (c). At present , 550 proposals
for Letters of Intent from Uttar Pradesh and
61 proposals for letters of Intent from Gujarat
have been received by the Deptt. of Indus-
trial Development. As a matter of Policy,
details of cases on which decisions have not
been taken are-not divulged. The registra-
tion of small scale industries is carried out by
the State Directorate of Industries. the infor-
mation on the pendency of small scale reg-
istrations is not maintained by this Depart-
ment centrally.

[English]
Strike In Singareni Coilisries

*33. PROF. UMMAREDDY VE-
NKATESWARLU: Will the MINISTER OF
COAL be pieased to state:

{a) whether the labour unions were on
strike in Singareni collieries for several days
during the last year;

() it sc, the details thareof;

. (é)thq lossof ooalprodudtionasa result
thereof; and

.. (d) the measures taken 1o set right the -

skuation and resume normal production of
coal? '

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRIP.A. SANGMA):
(a) Yes Sir.

(b) There were 404 strikes insingareni
Coliieries Company Ltd. during the period
from 1.4.911031.1.92. Outofthe total strikes,
11 strikes were resorted to by 5 unions,
affiliated to National level federations and
members of the Joint Bipartite Committee
forcoalindustry and the remaining 393 strikes
were resorted to by other unions. -

(c) Production loss during the peridd
from 1.4.91 t0 31.1.92. as a result of strikes
was estimated to be 12,75,790 tonnes.

(d) (i) Over the last 2 years, ma.iage-
ment of the company has, by persuastion,
been able to breing together 5 major unions
represented onJoint Bipartite Committee for
the coal industry, on a common platform at
company level to avoid inter-union rivalry
and with a view to discussing and settling all
major labour problems through recognised
process of negotiations. (ii) Industrial Secu-
rity Force has been deployed in 2 areas of
Aaiabad districtto enhance security of Mines
and other company establishments. This
forca is also proposed to be deployed in the
remaining two areas of this district. (iii) The
SCCL is in confinuous touch with the State
Govemment Police authorities to control.
untoward incidents.



Rise in Prices of Essential Commod}-

ties soid through Public Distribution
System

*34.  SHRI MUMTAZ ANSARI:
SHRI RAJVEER SINGH:

Will the PRIME MINISTER be pleased
to state:

(a) the percentage of overall rise in the
prices of rice, wheat and sugar sold through
the Public Distribution System in the country
as aresultof the prices raised by the Govern-
ment recently;

@)mMmrabmmmm
* (a)
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asonﬁalcomnnﬁaloldﬂwwghﬂnm
Distribution System;

(c) their overall impact on the con-
sumer as a whole;

(d) the price index in December, 1969
and January, 1992; and

(e) whether the Government propose
to reconsider the above decision?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS & PUBLIC DISTRIBU-
TION (SHRI KAMALUDDIN AHMED):

_commodity Present Previous Percentage
unit Central Price Increase
fssue price

1. Rice(Cn.)
a) Common - 377.00 289.00 30.4
b) Fine 437.00 349.00 252
c) Supper Fine 458.00 370.00 238
. Wheat (Qtl) 280.00 . 234.00 19.7
M. Sugar (kg) 6.90 6.10 13.1
(o) Increase in Central lssue Prices  revisionof Zonal ex-factory levy sugar prices

(CIP) of Rice and Wheat became inevitable
in order to contain the food subsidy budget.
it was necessary in order to contain the food
subsidy budget. t was necessaty 1o suitably
increase the CIP of Rice and Wheat as no
revision was made at th appropriate time to
partially absorb th increase in support price
of paddy and Wheat. The issue price of
-sugarwas revised on account of the upward

on 27.3.1991 and 21.1.1992.

(c) The issue prices of rice, wheat and
sugar are much below the prevailing market
rate. The Central Government ears a huge
financial burden in the shape of iood subsidy
as the CIP so fixed does not cover the
economic cost of the procurement of
foodgrains. The CIP are fixed dolberately
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below the economic cost in order ‘o keep

themwithinthe reachofthe vuinerable section

-
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of the population.
(d)

Commodity Wholesale Price Index
(Base: 1981-82=100

Dec. 1989 Jan. 1992 (P) Provisional
Rice 166.8 2377
Wheat 151.0 2382
Sugar 1419 150.9
All Commodities 166.6 2139

(@) There is at present no proposal to
reconsider the decision already taken by
Govermnment.

Losses incutred by CIL

*35. SHRIBHAGEY GOBARDHAN: Wil
the Minister of COAL be pleased to state:

(a) the cumulative losses incurred by
the Coal india Limited upto the end of 1990-
91;

(b) the main reasons for such losses;

(c) the effect of the recent increase in
the result thereof:

(&) whether unprofitable mines of the
Coal India Limied are proposed to be al-
fowed to continue to add to the losses; and

() ¥ s0, the quantum of losses annually
on account ol these mines?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRIP.A. SANGMA):
(a) The cumulative loss incurréd by Coal

- BCCL.

india Limited upto the end of 1990-91 is Rs.
2498.98 crores.

{b) The main reasons for such losses
are:

(i) in Eastern Coalfields Limited (ECL)
and Bharat Coking Coal Limited (BCCL); the
composition of underground production of
the total praduction is higher. Cast of under-
ground mining is generally higher than the
cost of open-cast mining.

(ii) The average size of the minesin ECL
and BCCL is smal. By size of the mine
determines the economics of production. By
andlarge, due tothe presence of old working
and existence of various geo-mining prob-
lems, even after re-organisation of some of
the mines, the average size of the mines in
ECL and BCCL is small.

(i) Most of the mines in Jharia and
Raniganj CoalNields have adverse geo-min-
ing conditions and require stowing of sand in
winning of coal. This adds to the cost of
winning of coal. :

(iv) Surplus manpower in ECL and
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where coal mining operatlons are bomg
carried out.

(w')NonQindusionofeonaineotws »
of cost namely interest, depreciation and -

ratumn on equity in tha administered price of
coal on a number of occasions in the past.

(vii) Time lag between incidence of wage

revision as well as escalation in price of

inputs and revision in coal price.

(c) The effect of recent increase in coal
price is Rs. 73/-per tonne on an average.
- The additional estimated revenuse on ac-
count of the price increase in the year 1991-
92 is Rs. 480 crores.

(d) and (e). There were 225 mines which
were losing more than Rs.100/-per tonne
during the year 1990-91. The aggregate loss
incurred by these minesduring thatyearwas
Rs. 1064 crores. Steps are being taken to
reducethe losses inthese mines by increas-

[Transiation}

Mddﬂommm
Sugar o Himachal Pradesh

*36. PROF. PREM DHUMAL: Will the

'FEBRUARY 26, 1002
+ (v) Problems of availabiity f power and’
acquisition of land being pronounced inareas

. o l '“"
PRIME MlNlSTERbepbaedtostale

(a) whether the Gavernmont of Hima-
chal Pradesh have demand for more quan-
tity of edible commodities and sugar to be
distributed through the Public Distribution
System;

(b) if so, the details thereof; and

(c) the increased quantity agreed to by
the Union Government? -

THE MINISTER OF STATE IN.THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED: (a)
Yes, Sir. :

(b) and (c). Govermnment of Himachal
Pradesh has demanded monthly atiocation
of 20000 tonnes of wheat, 7156 tonnes of
rice, 2680 tonnes of levy sugar and 1000
tonnes of imported edible oil for distribution
through the Public Distribution System.

The allocation made by the Central
Government to Himachal Pradesh during
the past six months are given mthe annexed
statement.

STATEIBJT

Allocation of Rice, Wheat, LovySugarandImportodEdibleOﬂstmachaledesh
Gowmombrblstmulion mmmmnkmmsmm

‘ (F’mintonneé)
Month Wheat Rice Levy imported
Sugar edbie oil
September,91 10000 7so 221 Ni
October,91 10000 7150 428 500
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(Figures in tonnes)
Month “Wheat Rice Lovy " Imported
: ' : Sugar edile oil
November,91 10000 7150 2424 500
December,91 9000 6500 2120 Nil
January,92 9000 6500 2120 500
February, 92 10000 6500 2120 500
[English) revampthe Public Distribution System (PDS)
in about 1700 blocks. This has been done
Revamping of PDS with a view to improve its reach to the people
living in the identified areas, which are cov-
“37. SHRI MOHAN SINGH (DEO-  ered by various area specific programmes
RIA): such as Drought Prone Area Programme
KUMAR!I PUSHPA DEVI (DPAP), Desert Development Programme
SINGH: (DDP) Integrated Tribal Development Proj- -
. scts (ITDP) andcertain Designated Hill Areas
Will the PRIME MINISTER be pleased  (DHA). The Blocks have been identified in

{o state:

(a) whether the Govemment have initi-
ated steps to revamp the Public Distribution
System in the country;

(b) it so, the details thereof;

(c) the mm&r of additional fair price
shops to be opened in the rural and urban
areas respectively, State-wise; and

(d)the estimated population, both inthe
rural and urban areas separately, likely tobe
benefited as a result thereol?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED): (a)
to (d). The Government has taken steps o

consultation with the State Govemments/
Union Territory Administrations. Towards
achieving this objective, the State Govern-
ments have indicated that they propose to
open about 11000 additionalfair price shops;
propose 1o issue around 23.6 lakhs ration
cards. The coverage of population is esti-
mated at 167 million. Out of this the urban
population is estimated to be around 20
million.

A statement showing the stato-wise
detailed of the number of fair price shops
proposed tobe opened by the State Govem-
ments/Union Territory  Administrations “in
the identified areas is annexed. Rural/lUnion
break up has not been indicated by the State
Governments. X is presumed that mostly
these are proposed to be opened in the rural
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'Mudmdhlrms:mw 0 be opened in the identlied Areas

S.No. StateUT Addiional FPS Proposed
1. Andhra Pragesh 316
2. Amunachal 155
3. Assam 485
4. Bihar 505
5. Gujarat 122
6. Haryana 387
7.  Himachal Pradesh 2940
8. Jammu & Kashmir Nil

Kamataka 157

10. Kerala Nt

11.  Madhya Pradesh 1274

12. Maharashira 2940

13.  Manipwr 24

14.  Meghalaya 18

15. Mizoram 23

16. Nagaland

17. Orissa 1316

.18. m 718

19. Skidm 400

20.  Tamil Nady a

21. Tripura -]
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SNo. StateUUT Additional FPS Proposed
22.  Utar Pradesh 1130
23.  West Bangal 826
24.  ASN Isiand 12
25. D &N Havel 2
26. Daman & Diu2
27 Lakshadweep 5

TOTAL: 10889

In the case of Gujarat, Karnataka,
Himachal Pradesh, Meghalaya and Daman
& Diu Figures indicate actual number of
FPSs openaed. No targets were indicated by
these States.

Completion of Atomic Power Projects .

*38. SHRI C.P. MUDALA GIRIYAPPA:

Will the PRIME MINISTER be please to -

state:

(a) whethertwo units each of 220 MW of
Kaiga atomic power project and Kakrapar
project as also two units of Rajasthan atomic
power project are in the final stages of con-
struction;

(b) it so, the time by which these are
likely to be completed;

(c) whether the Union Govemment
propose 1o have four more units of 220 MW
each at Kaiga; and

(d) if s0, the detalls thereof?
THE MINISTER OF STATE IN THE

MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI-

MATIMARGARET ALVA):(a) and (b). Kaiga-
1&2 are expected to achieve criticality in
1996. The first unit of Kakrapar project is in
an advanced stage of commissioning and
expected to achieve criticality during the first
half of 1992 to be followed by the second unit
in a year thereafter. RAPP-3 &RAPP-4 are
expected to achieve criticality in 1996 and in
1997 respectively.

{c) and (d). Yes, Sir. Environmental
clearance of the site for setting up additional
4 x 220 MWe units at Kaiga (Kaiga-3 to 6)

‘has been received in Janvary 1992 from

Union Ministry of Environment & Forests.
Preparation of detailed cost estimates of the
project is progressing to enable obtaining
project financial sanction of the Government
of India. Timing of Commencerment of work
on additional units will be based on availabil-
ity of resources.

[ Translation}
Annual Aliocation to States
*39. SHRIRAM NARAIN BERWA: Wil
the Minister of PLANNING AND PRO-

GRAMME IMPLEMENTATION be pleased
1o state: '



51 Written Answers

(a) the criteria adopted for allocating
funds to the State Governments for thelr
annual plans;

{b) whather the Planning Commission
has issued directives to States to allocate a
certain percentage of their budget for the
development of rural areas; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRIH.R.
BHARDWAJY): (a) The Annual Plan outlays
of States Governments are based on State’s
own contribution of resources and central
assistance/support to the State’s Plan

budget.

{b) Expenditure on rural developrent
receives priority. However, no specific direc-
tive to earmark any percentage has been
issued to any State. '

(c) Does not arise.
[English]
Rent of Government Accommodation

*40. SHRIMADAN LAL KHURANA: Will
the Minister of URBAN DEVELOPMENT be
pleased to referto the reply given on Decem-
ber 4, 1991 to Starred Question No. 188 and
state:

(a) the percentage increase in the rent
of Government accommodation type-wise
after the acceptance of the recommenda-
tions of the Fourth Pay Commission and the
reasons for steep increase in the rent;

(b) the reasons for taking a decision to
revise the rent once in every three years.

(c) the steps taken to review the deci-
sion so taken; and
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(d) whether such additions/alterations
were to be carried out:in all similar resi-
dences in a standardised manner and no
additional licence fee or charges were to be
recoverad from the allotteres for such addi-
tions/alterations?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI SHEILA KAUL): (a) it
is not possible to give the percentage in-
crease in the rents of the government ac-
commodation type-wise before/after the
recommendations of the IVth Pay Commis-
sion since rent prior to 1.7.87 were com-
puted for individual residential unit with ref-
erence to the standard licence fee or 10% of
the pay drawn by the allottee whichever was
less. However, after 1.7.87 the rents are
calculated with reference to aflat rate based
on the range of living area in each type of
accommodation.

(b) The reasons for revising the rent
over the three years is to take into account
the addition in the value of the capital asset
with reference to which licence fee is com-
puted. All additions/alterations and the addi-
tions of the new residential units during the
relevant period is taken into account to
compute the revision of the licence fee.

(c) There is no such proposal at pres-
ent.

(d) No additions/alterations of structural
-nature is to be made in individual houses.
Such additions/alterations if considered
necessary is to be carried out in all similar
residences in a standardised manner. Atthe
time of rent revision these structural addi-
tions/alterations are added to the value of
the asset. Any individual alterations of non-
structural nature requested for by the allot-
tee, for example glazing. tiling, etc. are
charged to the individual allotiee at 10% of
meaaualcost,tobedeposuadmadvm
with request for such alterations.



Agro-Forestry

" 231. SHRI BAPU RARI CHAURE: Will
the PRIME MINISTER be pleased to stite:

(a) whether the Government propose to
develop agro-forestry;

" (b) if 50, the detalls theraof;

(c) the steps taken to encourage the
tarmers and rural landless in this direction;

(d) whether ‘Tree Patta’ i.e. aliotment of
land for tree plantation is being encourage
by some State Governments to boost the
agro-forestry; and .

(e) if 5o, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI G. VENKAT SWAMY): (a) and (b).
Promation of Agro-forestry is an ongoing
activity of State government. Supply of
seedlings nd technical guidance is being
offered by State Forest Department.

(c) Central Government is encouraging
formation of tree growers’ Co-operatives to
stimulate Agro-forestry. In addition, activi-
ties like supply of forest seeds, seedlings
and collection, storage and marketing of
forest products ate encouraged through fi-
nancial assistance under Integrated Rural
Development Programme.

(d) and (e). Yes. In pursuance to guide-
lines issued by Government of India in 1986,
States of Bihar, Madhya Pradesh, Mahar-
ashtra, Tamil Nadu, Himachal Pradesh,

Sikkim, Uttar Pradesh have introduced tree

patta schemes on the lines of model circu-
lated by Government of India. Andhra

Pradesh has its own scheme called ‘Afferes-

tation of degraded forest with family assis-
tance’ which is a modified form of the model
Tree Patta Scheme. The States of Gujarat,

PHALGUNA 7, 1913 (SAKA)
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Kamataka and Rajasthan have.introduced
land leasing schemes under which benefici-
ary is leased out land for a certain number of
years. Orissa has also launched this scheme
recently. The Union Territory of Pondicherry
has a tree patta scheme which was started

‘before the introduction of model tree patta

scheme by Government of India.

[Transiation)

'Coal Deposits

232, SHRI RAM PUJAN PATEL: Will
the Minister of COAL be pleased to state:

(a) the total deposits of coal inthe coun-
try and for how. many years it will last keeping
in view the pace at which extraction of coal is
going on at present;

(b) whether'keeping in view the above -
situation the Government propose tofind out
other alternative of fuel; and

(c) if so, the details thereot? ’

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a)to (c). The total deposits of coal
in the country have been assessed by the
Geological Survey of India to be about 196
billion tonnes as on 1.1.1992. Consndenng
the mineable reserves andthe growth of coal
consumption in the foreseeable future, the
coal deposits are adequate for more than
100 years. Besides coal, other sources of
commercial energy are petroleum products,
natural gas and nuclear energy etc. How-
ever, coal will continue to be the major pri-
mary source of commercial energy in the
country. _

Registration of New industries in Blhar

233. SHRI NAWAL KISHORE RAl:

Will the PRIME MINISTER be pleasad to

states:
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(a) the number of proposals from the
‘Govemnment of Bihar pending with the Union
Government for registration of new indus-
tries: .

{b) whether the Government propose to
acoord sanction to these proposals; and

(¢) i 50, the time by which sanction is
ikely 10 be accorded?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. PJ.
KURIEN): (a) to (c). The schemes of regis-
tration of industries have been abolished
under the new Industrial Policy. Since the
announcement of the new Industrial Policy
Package on 24th July, 1991, 27 Industrial
Entrepreneurs Memoranda have been filed
upto 31st January, 1992 withthe Secretariat
for Industrial Approvals for setting up indus-
tries in the State of Bihar.

[Engkish)
Amount due to Coal India Ltd.

234. SHRI SYED SHAHABUDDIN: Wil
the Minister of COAL be pleased to state:

(a) the amounts due to be paid to the
coal producing States, States-wise, by the
Coal India Limited or its subsidiaries on
account of royalty, cess etc., as on Decem-
ber 31, 1991;

(b) the amounts due to be paid by such
Statestothe C.LL. and its subsidiaries ason
that dates; and

(c) Whether the Government have
evolved a system of clearance of accountat
periodicintervals betweenthe C.L.L. and the
central and State authorities with which it
deals?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAMA-

FEBRUARY 26, 1992

WtﬁbnAnsm 58

GOUDA): (a) to (c). The information is being
collected and to the extent available will be
laid on the Table of the House.

Supply of Coal to Thermal Power
Stations in Maharashtra

235. SHRI MANIKRAD HODLYA
GAVIT:
SHRI BAPU HARI CHAURE:

Will the Minister of COAL be pleased to
state:

(a) whether the Govemment of Mahar-
ashtra has approached the Central Govern-
mentregarding the supply of coalto Thermal
Power Stations in that State;

(b) if so, the details regarding the de-
mand and the allotment of coal so far made
during the last three years, year-wise;

() whether the quota allotted to these
Thermal Power Stations, has been less as
compared to the consumption; and

(d) if so, whether the Union Government
have take lenient view in increasing the
quota as per demand?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAM-
AGDUDA): (a) to (d). Alithe State Electricity
Boards furnish quarterly generation pro-
grammes and coures ponding coal require-
ments to the Central Electricity Authority
(CEA) who propose the linkages to be given
to the individual power houses. The propos-
als received from the CEA are considered
by the Standing Linkage Committee (Short-
Term) which meets every quarterto provide
the linkages to the Power Utilities depending
upon the availability of coal and rail wagons.
Details regarding linkages and receipts of
col for thermal power stations in Maharash-
tra (excluding Trombay Power Station) are
given below:-
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(in ‘009 tonnes)

Maharashtra State Electricity Board

Year Linkage Receipt
1989-90 20265 15690
1990-91 21240 16626
199192 19695 15394

(upto Jan.’92}

From the above table it is seen that
Maharashtra Power Stations have been
receiving about 77% to 78% of the linkage.
Increasing the linkage may not necessarily

mean higher receipts .. Power Statiens in, -

Maharashtra are getting coal mostly from
Wastern Coalfields Limited which has a very
high level of demand. The Parli Power Sta-
tion of Maharashtra State Electricity Board
is partly finked to Singareni, suppiies from
which at times get affected due to law and
order problems.

lilegal Construction In Lal Dora Land

236. PROF. K.V. THOMAS: Will the
Minister of URBAN DEVELOPMENT be
pleased to refer to the answer given on
December 18, 1991 to Unstarred Question
No. 4466 regarding alleged illegal construc-
tions and encroachment in South Delhi and
state: whether the Delhi Development Au-
thority and the Municipal Corporation of Delhi
have powers to punish the misuses of facto-
ries and stops and offices and illegal con-
structions in Lal Dora Land in the Capital?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
{SHRIM. ARUNACHALAM): Delhi Develop-
ment Authority is empowered underthe Delhi
Development Act, 1957, to punish any
unauthorised construction and misuser in
the Lal Dora of a village falling in its ‘Devel-
opment Area”. Similarly construction of fac-
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tories, large scale shopping centres and
office complexes are not permitted as per
Delhi Municipal Corporation Act, 1857,

[Translation)
Development of ‘Samata Sthala’

337. SHRI BARE LAL JATAV: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

{a) whether the Government is formu-
lating any scheme to development the
‘Samata Sthala’ constructed in the memory
of Babu Jagjivan Ram;

. {b) if so, the details thereof; and
() if not, the reasons therefor?

THE MINISTER OF STATE IN THE
AINISTRY OF URBAN DEVELOPMENT
"3HRI M. ARUNACHALAM): (a) to {(c).
Sovernment of India on 4th-April, 1991, has
constituted Committee under the Chairman-
ship of Lt. Government, Delhi with 5 other
members for considering the question of
development of Samata Sthal. The Commit-
tee had held two meetings, on the basis
which the Central Public Works Department
are preparing necessary plans and estimates
for development of Samata Sthal. The plans

_ and estimates being prepared will be consid-

ered by the Govt. and suitable action taken.

[English]
Raids on Godowns for Hoarding of
foodgrains
238. SHRI VISHWANATH SHAS-
TR
SHRI RAJNATH SONKAR
SHASTRI:

SHRI MOHAN RAWLE:

Will the PRIME MINISTER be pleased
to state:
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(a) whither Delhi Administration has
taken any steps to check godowns recently
where large quantity of rice and wheat have
been stocked with a view to hoard such large
quantity:

(b) if so, the details thereof;

(c) whether searches have been carried
out and stocks seized and some traders
arrested;

(d) if so, the details thereot;

(e) whether the steps to unearth hidden
stocks is continuing; and

{f) if so, the detailg thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRIKAMALUDDIN AHMED): (a)
Yes, Sir.

(b) to (d). During the period 24th Janu-
ary, 1992 to 1st February, 1992 the Food
Supplies and Consumer Affairs Department
of Dethi Administration conduced chacking
of 18 traders’ premises. FIR's have been
lodged against two rice detllers, In addition,
Delhi Police also conducted 46 checkings,
which covered the premises of foodgrain
traders, Fair Price Shop/kerosene Depots
and Vehicles carrying foodgrains, leading to
filing of FIRs in 8 cases, in the first fortnight
of February, 1992.

(e) and (f). Checking of premises of
licencees under various Control Orders is-
sued underthe E.C. Act, 1955 is acontinuing
process and forms part of the normal activity
of the Union Territory Administration.

Samaj Sadan in Nanakpura, Delhi
239. SHR!I RAMCHANDRA VEER-

APPA:Wilithe PRIIAE MINISTERbepleased
o state:

FEBRUARY 26, 1992

Written Answels 60

(a) whether a Samaj Sadan in Nanale
Pura colony has been declared dangerous
for the last two three years; and

(b) if so, the steps taken accord admin-
istrative approval and release funds expedi-
tiously to enable the early completion of the
repairing york of the Samaj Sadan?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) and (b). Only the
auditorium of the Samaj Sadan in Nanak
Pura colony was declared dangerous by the
C.P.W.D. since July, 1990. Accordingly the
Ministry has taken measures to have it re-
paired expedtiously by the CP.W.D. ,

Uneconomical Coal Mines

240. SHRI GOPI NATH GAJAPATHL:
Will the Minister of COAL be pleased to
state:

(a) whether there are some uneconom-
ical caal mines in the country;

(b) if so, the State-wise details thereof;

(c) whether the Government have a
proposal to re-open some of those coal
mines;

(d) whether some State Governments

have also expressed their keenness to run
some of those coal mines;

(e) if so, the name of the States who
have interest in running these mines; and

(f) whether those States have been al-
lowed to runthose uneconomicalcoalmines?

THE DEPUTY MINISTER IN THE

.MINISTRY OF COAL (SHRI S.B. NYMA-

GOUDA): (a) Yes, Sir.

(b) State-wise details of uneconomic
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coal mines under Coal India Limited are as
under;-

Name of the No of uneconomic
State coal mines
Bihar ) 133

West Bengal 96
Madhya Pradesh 47
Orissa 16
Maharashtra 18

(c) to (f). The coal mines detailed above
are in operation. Therefore, the question of
their reopening does not arise. However,
there are also mines which are closed for
several reasons e.g. exhaustionof reserves,
difficult geo-mining conditions, very high cost
of production etc. Requests from States
Government for running these closed mines,
as and when received, are examined on
merits in each case, in accordance with the
provisions of law.

Rural Poverty alleviation Schemes
241. SHRIPRAKASH V. PATIL: Willthe
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state:
(a) whether planners have suggested
the merger of all the rural poverty alleviation
schemes into integrated one;

(b) if so, the details in this regard; and

(c) the financing pattern and employ- -

ment generation targets in this regard?

THE MINISTER OF STATE OF THE
_MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R.
BHARDWAJJ): (a) The Planning Commis-
sion has been suggesting the merger of all
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rural poverty alleviatio 1 schemes into one,
for the integrated development of an area.
This is based on thepremise that decentral-
ised planning and implementation of these
schemes will make a better impact on the
problem of poverty.

(b) The details of this approach are
being worked out and will be included in the
Eight Five Year Plan Document.

(c) Does not arise.

[Translation)

Closure of Cement Factory in Sawal
Madhopur, Rajasthan

242. SHRIDAU DAYAL JOSHI: Willthe
PRIME MINISTER be pleased to state:

(a) the reasons for the closure of the
cement factory at Sawai Madhopur in Ra-
jasthan and since when it is lying closed;

(b) the number of workers working in
this factory nreviously and at present;

(c) the efforts made for the revival of this
factory;

(d) the time by which this factory is likely
to be revived; :

(e) whether workers regularly come to

attend duty despite the non-payment of

wages to them; and

(f) since when their wages have not
been paid to them and whether there is any
scheme for making payment of wages to
them; if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P..
KURIEN): (a) The Cement factory at Sawai
Madhopur in Rajasthan was closed in July,
1987 as itberame a sick unit, incurring huge
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losses. It remained in partial operation from
March, 1988 to June, 1988 for grinding old
stock of clinker. Since then it is lying closed.

(b) to (f). About 3,500 workers were
working in the factory. The matter regarding.
revival/rehabilitation of the unit is before the
Board for Industrial and Financial Recon:
struction.

The proposal regarding revival/rehabili-
tation includes, among other things, pay-
ment of arrears of salaries to the workers.

[English}

Formation of Cartel by HCL for Jointer-
ing Kits

244 SHRI SANAT KUMAR MANDAL:
Will the PRIME MINISTER be pleased to
State:

(a) whether the Mahanagar Telephone

Nigam Ltd. (MTNL), a public sector under-
taking; has alleged that the Hindustan Cable

Ltd. (HCL) has formed a cartel with six other -

companies to bag a huge order of jointering
kits;

(b) if so, the facts in this regard; and

(c) the reaction of the Union Govern-
ment thereto? :

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI PK.
THUNGON): (a) and (b). Mahanagar Tele-
phone Nigam Limited (MTNL) has adopted
cartel approach to the supply against the
tender floated for their jointing kits require-
ments.

(c) Prima facie, it can not be concluded
from the material available that Hindustan
- Cables Limited has formed a cartel.
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Public Sector Units in West Bengai

245. SHRI HARADHAN ROY: Will the
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state:

(a) the major developmental works to
be taken up in the Year 1992-93 as part of
Eight Plan in various public sector units
under the Central sector of West Bengal;

(b) whether there is any proposal to set
up new public sector units in West Bengal
during the Eighth Plan Period; '

(©) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME MPLEMENTATION (SHRI H.R.
BHARDWAJ): (a) to (d). The Eighth Five
Year Plan has not been finalised.

Encouragement to Small Scale indus-
tries in Himachal Pradesh

248. SHRI D.D. KHANORIA: Wil the
PRIME MINISTER be pleased to state:

(a) whether the small scale industrial
units in Himachal Pradesh are proposed to
be encouraged to wjden their scope and to
meet the needs of consumers goods; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. PJ.
KURIEN): (a) and (b). The policy measures
for Promoting and Strengthening Smail, Tiny
and Village Enterprises laid in Parliament on
6.8.1991 are intended to impart more vitality
and growth-impetus to Small Scale Units
including consumergoodsindustries, allover
the country including Himachal Pradesh.
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[Transiation)
Closed Industries in Bihar

247. SHRI LALIT ORAON: WHl the
PRIME MINISTER be pleased to state:

(a) the names of the large, medium and
small scale industries lying closed in Bihar at
present;

(b) the details.ofthe amount invested by
financial institutions and individuals in these
industries; and

(c) the: steps proposed to be taken'to
revive these industries? ’

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P..
KURIEN):(a) and (b). According to the Re-
serve Bank of India, 5,007 units in the small
scale sector and 40 units in the non-small
scale sector were sick as at the end of
March, 1990 in the State of Bihar. Outstand-
ing bank credits against these sick units are
Rs. 56.42 crores and Rs. 97.22 crores, re-
spactively. According to the latest Reserve
Bank of India data, 23 non-SSi sick/weak
industrial units were reported closed as at
the end of September, 1990..

(c) Some of the important steps taken
by the Government for remizal of sick indus-
trial units are given in the Statement.

STATEMENT

Steps taken by the Govemment of
India for the Revival of Sick Industnal
Units

(i) The Government have enacted a
comprehensive legisiation namely ‘The Sick
Industrial Companies (Special Provisions)
Act, 1985". A quasi-judicial body designated
as ‘The Board for Industrial and Financial
W(BIFH)’hasbemsdupumbr
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the Act to deal with the problems of the sick
industrial companies in the effective man-
ner, which has become operational with ef-
fect from the 15th May, 1987.

(i) The Reserve Bank of India have
issued guidelines to the banks for strength-
ening the monitoring systems and for arrest-
ing industrial sickness at the incipient stage
$0 that corrective measures are taken in
time.

(iii) The banks have also been directed
by the Reserve Bank of India to formulate
rehabilitation packages for the revival of
potentially viable units. The banks andfinan-
cial institution evolve rehabilitations pack-
ages for the revival of sick units.

(iv) Reserve Bank of India have also
issued guidelines separately to the banks
indicating parameters within which banks
could grant reliefs and concessions for reha-
bilitation of potentially viable sick units with-
out reference to RBI both in the large and
small scale sector.

(v) On the advice of the Government of
India, Reserve Bank of India has set up State
Level Inter-Institutional Committeas (SLIICs)
in all States under the Chairmanship of
Secretary, Industries Department of the
concerned State Govemnment for working
out a rehabilitation package for revival of
viable sick small scale units. ’

(vi) Financial assistance in the form ot
long term equity type assistance upto Rs.
1,50,000/- to units with a project cost. not
exceeding Rs. 10 lakhs at a nominal serv-
ices charge of one per cent per annum is also
available 1o potentially viable sick Smali Scale
Industrial units from the National Equity Fund
set up in August, 1987.

(vii) The Union Ministry of Industry is

also operating a Centrally sponsored Margin
Mongy Scheme for revival of sick small
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scale units, under which quantum of assis-
tance per unit is upto Rs. 50,000/-.

{viii) A Small Industries Development
Bank of India (SIDBI) has been established
in April, 1990 to function as an Apex Bank for
tiny and small scale industriess.

SIDBI has been organising rehabilita-
tion meets in differerit States to help primary
lending insfitutions (PLIs) and promoters in
drawing up mutually acceptable rehabilita-
tion packages for potentially viable sick SSI
units. During  1990-91, 23 meets were or-
ganised at 14 centrag where cases of over
250 units were discused. The response from
the PLIs andgborrowers to such meets has
been encouraging.

A separate Refinance Schemeforreha-
bilitation (RSR) is being managed by SIDBI
for revival of potentially viable sick Small
Scale Industrial units.

[Engush)
Sickness of BHEL

248. SHRI SUDHIRGIRI: Willthe PRIME
MINISTER be pleased 1d'state:

(a) whether BHEL is going to be sick;

(b)wlmherpowerequipmems'atebeing
imported in huge quantity;

(c) the reasons for not placing orders
with the BHEL for these equipments; and

(d) the steps taken by the Government
to ensure that BHEL gets orders for the
supply of indigenous equipments for the
power projects?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
P.K.THUNGON): (a) BHEL, at the moment,
is having a lean order book. As against the
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budgetted tumover of Rs. 3200 Crores for
the current year, it has got orders worth
about Rs. 2700 crores for execution in 1992-
93. This order book is likely 1o affect its
profitability and capacity utilisation.

(b) to (d). Information is being collected
and will be laid on the Table of the House.

Nuclear Fuel Complex, Hyderabad

249. SHRI PIUS TIRKEY: Will the
PRIME MINISTER be pleased to state:

(a) whether the plans have been final-
ised for three phase expansion of the Nu-
clear Fuel Complex (NFC) near Maula Ali,
Hyderabad;

(b) if so, whether it would expose the
people to higher level of radiatjon and seri-
ous health hazards;

(c) whether the environmental clear-
ance has been obtained;

(d)whether any demand has been made
to shift the plant eisewhere; and

(e) if s0, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI-
MATI. MARGARET ALVA): (a) Yes, Sir,
Proposals for expansion of Nuclear Fuel
Complex (near Moula Ali), Hyderabad by
setting up 3 projects viz. New Zircaloy Fab-
rication Projgct (NZFP), New Uranium Oxide
Fuel Project (NUOFP) and New Uranium
Fuel Assembly Project (NUFAP)in aphased
manner have been formulated been formu-
fated formo approval of Govt.

{b)No, Sk.Thomodoxpansbnwil
not expose people 10 higher levels of radia-
tigns as adequate measures are being incof-
porated by way of betier designs, mecha-



69 Written Answers

nised handling and improved ventilation. The
‘radiation exposure will be much below the
internationally permissible levels.

(c) Andhra Pradesh State Pollution
Control Board has giwen clearance for allthe

3 projects to be set up at Hyderabad. While -

the Department of Environnfent, Govt. of
India have already given clearance for two
projects to be set up at Hyderabad viz,,
NZFP and NUOFP, the clearance for NU-
FAP is expected shortly.

(d) and (e). Suggestions had been made
for locating the new projects away from the
Hyderabad city limits to avoid pollution prob-
lems. The suggestions have been consid-
ered andtheére is no necessity for shifting the
location of the Projects on scientific and
technical grounds as adequate safety meas-
ures are incorporated in the design of the
plants.

State Trading in Foodgrains

250. SHR! J.CHOKKA RAO: Will the
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PRIME MINISTER be pleased to state:

(a) whether the prices of foodgrains are
abnormally high in the open market at pres-
ent even in major wheat and rice producing
States;

{b) it so, whether there i any proposal
to introduce state trading in foodgrains alimi-
nating the middlemen; and

{c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRIKAMALUDDIN AHMED): (a)
The price of foodgrains are generally at
reasonable levels as will be evident from the
statement of retail prices of foodgrains par-
ticularly, Rice, Wheat, Gram and Arharason
29.1.92,.5.2.92 and 12.2.92 at different
centres are given inthe attached Statement.

{b) and {c). No, Sir.

STATEMENT .

Price of Foodgrains at Selected Centres

Commodity/ 29.1.92 5292 12.2.92

Centre

RICE

Amritsar 480 NR 475

Ludhiana . 5.25 ‘NR - 5.50

Karnal 5.50 5.50 5,40

| Bhubaneshwar 5.00 4.80 480
460 4.70 470

Cuttack
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Commodity/ 29.1.92 - 5.2.92 12.2.92
Centre

Hyderabad ' 5.60 5.80 6.00
Vijayawada 5.40 5.20 5.20
Madras | 6.20 ‘ 6.20 6.20
Madurai 6.00 6.00 5.90
WHEAT

Hissar a0 450 3.80
Kamnai 4.00 NR . 450
Amritsar 4.25 NR 4.00
Ludhiana 4.40 4.30 4.40
Kanpur 5.00 4.90 5.10
Lucknow 5.25 5.30 4.90
Jaipur 5.00 5.00 5.15
Patna 5.50 5.25 5.25
Hyderabad 6.00 6:00 5.00
GRAM

RHissar - 9.00 8.50 8.50
Ludhiana 950 9.00 9.50
Kanpur 7.50 7.70 8.30
Ahmedabad 9.00 9.50 9.50
Rajkot 9.25 8.75 8.75
Nagpur 9,00 8.75 9.00

Jaipur 8.40 8.50 8.50
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Commodity/

29.1.92 529 12292

Centre
Jodhpur 8.50 8. 00 8.00
TUR (ARHAR)
Hissar 16.00 18.00 14,00
Ludhiana 16.00 16.00 16.00

Kanpur _ 14.00 13.50 13.50
Lucknow 1400 14.00 14,00
Rajkot 17.25 16.75 17.00
Nagpur 15.00 14.50 14.40
Jaipur 17.00 17.00 17.00 .
Patna 16.00 16.00 16.00
Cuttack 16.00 16.00 16.00
Hyderabad 14.50 14.50 14.50
Madras 18.00 18.00 18.00

NR= Not reported.

Source: State Civil Supplies Departments.

Prices of pesticides

251. SHRI BHAGWAN SHANKER
RAWAT: Will the PRIME MINISTER be
pleased to state:

(a) whether prices of pesticides have
been increasing continuously;

. (b) the retail prices of various pesti-
cides, temwise, and yearwise for the last
three years and in the current year;

(c) the manner in which the prices are
regulated; .

(d) the mechanism for ensuring quality
control of the pesticides;

(e) whether due to hike in prices of
pesticides the demand s decreasing loading
to down the tfall in agricultural production;
and '

(f) the remedial steps proposed to be



75 _Writfen Answers
takento bring downthe prices of pesticides?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
ISERS (DR. CHINTAMOHAN): (a)to (c) and
(f). The prices of pesticides, insecticides and
weedicides are neither fixed nor monitored
by the Government.

(d) The Insecfjcides Act, 1968 and Rules
framed thereunder and specifications pub-
* lished by Bureau of Indian Standards pro-
vide a system for ensuring quality. For this
purpose, States have notified important
functionaries for imposition of various provi-
sions of the Act, like Insecticides Inspectors,
Analysts, Licensing Officers and Appellate
authorities etc. The Central Governmenthave
also notified Central and Regional Laborato-
ries for analysis and augmenting the States’
efforts for checking quality of pesticides.
Periodical review of quality control arrange-
ments are made in the Zonal Conferences.
State Govemment have been advised to
take ail possible steps for launching prose-
cutions under the Insecticides Act, against
suppliers of sub-standard pesticides.

(e) There are no reports of decrease in
demand for pesticides.

[Translation)

Offices without Rajbhasha Implementa-
tion Committee

252. SHR! VINAY KATIYAR: Will the
Minister of URBAN DEVELOPMENT be
pleased fo state:

(a) the names of the offices in division

Faizabad of Uttar Pradesh, underthis Minis--

try and related public undertakings having
25 or more ex-cluding Grade D employees;

{b) the names of offices out cf these not
having the Rajbhasha Implementation
Committees;
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(c) the namber of office out of these
having 80 per cent or more employeas hav-
ing the working knowledge of Hindi and the
number of employees out ofthese who do 50
per cent or more of their work in Hindi:

(d) whether any arrangements have
been made in all of these offices to ensure

- that the most of the work is done in Hindi as

per the directions of the Government; and

(e) the extent to which this system has
been proved to be successful?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIM. ARUNACHALAM): (a) None of the
offices/public sectorundertakings under this
Ministry has any office/branch in Faizabad
Division having 25 or more than 25 employ-

ees excluding Grade ‘D’ employees.

(b) to (e). Question do not arise in view
of the reply to part (a) above.

[English)
New Industries in Gujarat

253. SHRIMATIDIPIKAH. TOPIWALA:
Will the PRIME MINISTER be pleased to
state:

_(a) the number of industries registered
in Gujarat under the new industrial policy;
and ’

(b) the number out of them registered in
Ahmedabad, Suratand Vadodraor any other
District of Gujarat?

THE MINISTER OF STATE IN BHE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) and (b). The schemes of reg-
istration of industries have been abolished
under the new Industries Policy. Since the
announcenentof new Industrial Pclicy Pack-
ageon 24th July, 1991, 349 Industrial Entre-
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preneur Memoranda have been filed upto
31st January, 1992 with the Secretariat for
Industrial Approvals for setting up industries
in the State of Gujarat. Of these, 29 units are
for District Ahmedabad, 34 units for District
Surat, 37 units for District Vadodra and 249
units for other Digtricts.

Coal requirement

254. SHRI VUJAY NAVAL PATIL: Will
the Minister of COAL be pleased to state:

(a) the total coél requirel;lept of the
country by 2000 A.D.;

(b) the quantity of coal proposed to be
required by the power sector during that
period;

(c) whether the Government have for-
mulated schemes to produce more coal to
meet the future requirements; and
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(d) if_ s0, the details of such schemes?

__THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) and (b). The Eighth Five Year
Plan (1992-97) is yet to be finalised. The
total coal requirement of the country and the
quantity of coal required by the power sector
by 2000 AD can only be esfimated after the
targets for 1996-97, the terminal year of the
Eighth Plan, are fixed. However, as per
Planning Commission's recent assessment
the country’stotal raw coal demand by 1996-
97 is estimated at 309.20 million tonnes
including estimated raw coal requirement of
175.30 miillion tonnes by the power sector.

(c)and (d). Schemes havebeenand are
being formulated/implemented to produce
coal to meet this projected demand to coal
by 1396-97. The total raw coal production of
the country in 1996-97 is tentatively pro-
jectedbythe Planning Commission at306.00
million tonnes, the details are as follows:-

Company Group production (M.T.)
Coal India Limited Existing mines 121.03
C;n-going projects 121.13
New Projects 25.84
Total CIL 268.00
"Singareni Collieries Existing mines 12.32
Company Limited On-going projects . 15.93
Others (TISCONISCO/DVC) New Projects 475
Total SCCL 33.00
Captive mines 5.00
) 306.00

Grand Total:
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The gap between demand and produc-
tion i¢ proposed to be met by drawal from
pitheads stocks by imports and of coking
coal for steel plants for blending purposes.

Rural Si!nitatlon Programme In Kerala

255.SHRI T.J). ANJALOSE: Will the
PRIME MINISTER be pleased to state the
amount of funds allocated and the details of
achievements madein Keraladuring thelast
three years under the rural sanitation pro-
gramme, bothinthe revised policy and under
the previous policy, so far?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRIUTTAMBHAT H. PATEL): No amount
was released to the State Government of
Kerala in 1988-89 and 1989-90 under Cen-
tral Rural Sanitation Programme. However,
out of releases made inthe earlier years the
State Government had reported an expendi-
ture of Rs. 4.25 lakh in 1988-89 and Rs.0.15
lakh in 1989-90. The no. of sanitary latrines

_ronstructed was 771 in 1988-89 and 73 in
1989-90. Under the revised guidelines of
CRSP, asum of Rs.25 lakhs was released in

~ March, 1991 for 1990-91. The State Govem-
ment has not reported financial and physical
progress so far.

industrial Development of North East
Region

256. DR. JAYANTA RONGPI; Wil the
PRIME MINISTER be pleased to. state:

(a)whether the Government have drawn
or propose to draw any specigl action planto
develop the North East region of the country;
particularly its industrially backward areas;

{b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
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MINISTRY OF INDUSTRY (PROF. P..
KURIEN): (a)to (c). The entire North Eastern
Region has been declared industrially back-
ward and included in Category ‘A’ backward
areas. The Governmentis operatinga Trans-
port Subsidy Scheme for the Norih Eastern
States, and certain Hilt Districts of the North-
ern States, under which subsidy ranging
from 50%-90% is given for transportation of
raw-materials and finished goods from se-
lected points to the industrial units.

In addition, under the Growth Centre
Scheme for promoting industrialisation of
backward aregs, which is currently under
implementation, alithe North Eastern States
have been allotted a growth centre each.
Assam has been allotted 3 growth centres.

Growth Rate for G.D.P.

257. SHRI SRIBALLAV PANIGRAHI:
Will the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
to state:

(a) the estimated and predicted growth
rate {or the Gross Domestic Product for the
year 1991-92; ’

(b)the reasonsfor the difterence, if any;
and

(c) the steps the Government propose
to project the gross Domestic Product at Six
per cent for the year 1992-93?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R.
BHARDWAJU): (a) and (b). In making the
assessment of the position in base year of
the Eighth Plan i.e., 1891-92, the Planning
Commission has projected growth rate of
Gross Domestic Product (GDP) at 4% for
the year. At this stage, an estimate of the
GDP growth rate realised in the Year 1991-
92 is not available.
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(¢)The Directional Paper for Eighth Plan
projects a GDP growth rate of 5.6 per cent
per annum on an average during 1992-97
having regard to the need the resource base
and the potentialities of the economy. Year
to year projections have not been made.

Peopie Below Poverty Line

258. SHRIMATIVASUNDHARA RAJE:
Will the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
to state:

(a) the number of people below poverty
line as on December 31, 1991, Stata/U.T.
wise;

.(b) the targets to improve the economic
conditions of these people and to bringthem
above the poverty line; and

(c) the details of poverty alleviation
programmes proposedtobeimplementedin
different States and Union Territories during
the Eighth Plan period?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRIH.R.
BHARDWAJ): (a) The estimates of popula-
tion below poverty line as on December 12,
1991 are not available. The estimates of
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number of persons who were living below
poverty line in the year 1987-88, State/UT-
wise are given in the enclosed statement.

(b) and (c). Implementationtal of devel-
opment plans for raising the living standard
and economic conditions of the population
living below poverty line has been the main
thrust of planning. These plans include in-
vestment/outlays for the development of
infrastructure, industry, agriculture, irriga-
tion of direct employment, education & health
and the implemegntation of direct employ-
ment generation and poverty alleviation
programmes such as Integrated Rural De-
velopment Programme and Jawahar Rozgar
Yojana. In addition, there are area develop-
ment plans as well as special programmes/
plans under implementation for the develop-
ment of Scheduled Castes and Scheduled
Tribes.

The Directional Paper for the Eighth
Five Year Plan (1992-97) suggests promo-
tion of an integrated programme of local area
development of selected villages for poverty
alleviation through increase in employment,
appropriate land reforms and meeting hous-
ing needs. The Directional Paper also sets a
target of employment growth at the rate of
2.6% per annum in order to improve the
economic- conditions of the people and to
bring them above the poverty line.

STATEMENT

Population below the Poverty Line by Slates 1987-88

(Provisional}

Sl.No. States and No. of Persons
No. U.Ts. - (lakhs)
1 2 3
1. - Andhra Pradesh 195.70
2, Assam 52.89
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(Provisional)
Si.No. States and No of Persons
No. » UTs. (lakhs)
3. Bihar 33654
4. Gujarat ) 7325
‘5. Haryana 18.15
| 6. Himachal Pradesh 452
7. ~ Jammu & Kashmir ' 9.79
8. Kamataka 136.46
9.‘ Kerala 48.98
10. Madhya Pradesh 224.97
1. Mabharashtra 214.10
12. Orissa ' 135.12
13. Punjab’ 13.88 -
14, Rajasthan 99.54
15. “Tamil Nadu ' 176.85
16. Uttar Pradesh 448.34
17. West Bengal 173.45
18. Small States & U.Ts. 14.2
19. All India 2376.7
[Transiation] (a) whether the Jewellery Industry in

India is in dokdrums:
Jowellery Industry
(b) if so, the reasons therefor;
259. SHRI GOVINDRAO NIKAM : Will )
the PRIME MINISTER be pleased to (c) the steps proposed to be taken by
state: ' , the Government 1o make this Industry more
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efficient and competitive in the international
market; and

(d)the sieps being taken bythé Govern- .

ment to make international market available
1o the Indian Jewellery?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) No, Sir.

(b} Does not arise.

(c) and (d). Various schemes for export
of Gold and Silver Jewellery and articles
given in Chapter XX of the current Import-
Export Policy are in operation. Gold is being
supplied at International prices to the export-
ers under such schemes through State Bank
of India, Handicrafts & Handloom Export
Corporation of lndia Limited (HHEC) and
Minerals & Metals Trading Corporation of
India Limited (MMTC). Besides, the Govern-
ment has also recently notified the Scheme
for allowing import of gold directly by export-
ers as per Public Notice Nc. 257-ITC (PN)/
90-93, dated December 11,1991.

[English)
Cyelone Wamlné Centre, Bhubanheswar

260. SHRI ANADI CHARAN DAS: Will
the PRIME MINISTER be pleased to state:

(a)the success rate of Cycione Warning
Centre at Bhubaneswar;

{b) whether a system of round-the-clock
watch was introduced and is allowed; and

(c) the details of action taken/proposed
1o be taken to modermnise the infrastructure
for the service facilities in all sectors?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
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MARGARET ALVA): (a) On all occasions
during the past five years, the Cyglone -
Warning Centre of the India Meteorological
Depzrtment at Bhubaneswar has success-
fully issued timely alerts and warnings in the
case of cyclone threat to Orissa coast.

() Yes, Sir.

() Acyclone Warning Centre under the
charge of. a Senior Officer of the rank of
Directoris functioning at Bhubapeswarsince -
1973.

The Cyclone Warning Centre, Bhu-
baneswar is equipped with modern facilities
whichinclude weather and windfinding radar,
satellite image reception equipment and
adequate teiecommunication links. A more
powerful cyclone detection radar functions
in Paradip Port area neat the coast for early
warning work.

15 Satellite based Disaster Warning
sets are plannad to ba installed along the
Orissa Coast during 1992.

Physical handing over of Surplus Land
to Landless Poor

261. SHRI PROBIN DEKA: Will the
PRIME MINISTER be pleased to state:

(a) whether Government are aware that
in most of the cases surplus land allotted to
landless poor is only on paper and in reality
the landless poor do not possess any land;

(b) if so, the steps taken to make lan-
dless poor the actual owner of the surplus
land;

(c) whether some landless poor have
been allotted land but they have not been
issued pattas so far; and

(d) if so, the time by which pattas are
proposed to be issued to them?
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THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT

(SHRI G. VENKAT SWAMY) : (a) Com-,

plaints have been made from time to time
that in some instances members of the
Scheduled Caste and Scheduled Tribe have
been dispossessed of their allotted surplus
ceiling land by vested interest.

(b) States have been advised to ensure
that possession is restored to such sumplus

ceiling land assignees, and also to ensure .

that adequate legal protection is extended to
them so that they are not dispossessed in
_the future. ’

(c) Normally such situations do notarise.
However, States have been directed that
possession should be made over to the
allottee simultaneously with the issue of
pattas and mutation in the record of rights.

[Translation]
Metro Raliway in Delhi
262. SHRIB.L. SHARMA PREM:
SHRIPHOOL CHAND VERMA:
DR. LAXMINARAYAN PAN-
DEYA:

Will the Minister of URBAN DEVEL-
OPMENT be pleased to state:

(a) whether the Government propose
to introduce metro rail services in Delhi;

(b) if so, the details thereof;

(c) whether the Government proposé to
implqment this scheme during the current
year; and

(d) it so, the details therefor?

THE MINISTER OF STATE IN THE

MINISTRY OF URBAN DEVELOPMENT
(SHRIM. ARUNACHALAM): (a) to (d). Delhi
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Administration has engaged M/s. RITES for
the preparation of a Techno-Economic
Feasibility Study for the introduction of Mass
Rapld Transit System in Delhi. The Study
has recommendedthe introductionof aMulti-
Modal MRTS covering a total distance of
184.5 kms. including underground metro
corridor for a distance of 27 kms. at an
estimated cost of Rs. 5378 cr. at 1989 price
devels.

The Report has been studied in great
detail and number of discussions have been
held. A project of this magnitude reguires
preparation of detailed project reports loca-
tion surveys as also identification of sources
of funding. It is premature to take a decision
on the date of implementation.

[English]

Extension of MRTS Madras upto -
Mahabalipuram

~ 264. SHRI C.K, KUPPUSWAMY: Wiil
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the Government propose to
extend Mall Railway Transit System in
Madras upto Mahabalipuram in order to
arrtact the tourists; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT:
(SHRI M. ARUNACHALAM): (a) No such
proposal has been received from the State
Govemment.

(b) Does not arise.
[ Translation)
Vegetable Oil Mills in Gaya

265. SHRI RAJESH KUMAR: Will the
PRIME MINISTER be pleased to state:
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(a) whether the Government propose to
set up a vegetable oils mill in Gaya Parlia-
mentary Constitutency of Bihar; and

(b) it so, the name of the place selected
for this purpose and the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRIKAMALUDDIN AHMED): (a)
No, Sir.

(b) Does not arise.

Setting up of Branches of IDPL in
Backward Areas

266. SHRI NARAIN SINGH
CHAUDHRY: Will the PRIME MINISTRY be
pleased to state:

(a) whether the Hathi Commission
Report had recommended to set up the
branches of I.D.P.L. in backward areas; and

(b) the details of the backward areas
State-wise where the said recommendation
has been implemented particularly in Har-
yana?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) and (b).
The Committee on Drugs & Pharmaceutical
Industry populations Known as Hathi Com-
mittee, had recommended in April, 1975 that
public sector while expanding capacities and
installing now capacities to fulfil the produc-
tion obligation incorporated in the Commit-
tee’s recommendations, should take due
care that location of sites for new units for
buk drug production was dictated by rea-
sons of economy. The Committee also felt
that balanced disparsal of drug industry was
essential considering the vastness of the
country and also the importance of the in-
dustry. While the Committee expressed the
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view that industries shouid not be allowed to
concentrate near leading towns and cities,
the States should provide sufficient incen-
tives to the industry to develop in the back-
ward areas. The recommendations of the
Committee were for the drug industry and
the public'sector in general.

Indian Drugs & Pharmaceuticals Lim-
ited had subsequent to the submission of the
Hathi Committee Report, st up two new
manufacturing units in backward areas.
These are (i) Niacina- mide Plant at Muzaf-
tarpur (Bihar) and (ii) Formulation Plant at
Dundahera, Gurgaon (Haryana).

Setting up of Vegetable Oil Mill in
Aligarh

267. SHRIMATI GAUTAM: Will the
PRIME MINISTER be pleased fo state:

(a) whether the Government propose to
set up a vegetable oil mill in the Aligarh
Parliamentary Constitutency; and

(b) if so, the name of the place selected
for this purpose and the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN): (a) No, Sir.

(b) Does not arise.
[English]

Permission for import of Edible Olls by
Woest Bengal

269. SHRI AJOY MUKHOPADHYA
Will the PRIME MINSTER be pleased to
state:

(a) whether the Govemment of West
Bengalhas requestedforpermissionto import
15,000 tonnes of edible oils till March, 1992;
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(b) it so, whether the said permission
has since been accorded; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRIKAMALUDDIN AHMED): (a)
Yes, Sir.

(b) and (c). The State Government of
Waest Bengal has bean permitted to import
8000 MT of edible oil directly.

Statutory Authority for Granting Drug
Manufacturing Licences

270. SHR! RAMESHWAR PATIDAR:
Will the PRIME MINISTER be pleased to
state:

(a) the statutory authority to grant drug
manufacturing licences and also to ensure
compliance of licensing condition including
good manufacturing practice norms;

(b) whether the verdict of the Statutory
Authority can be rejected or ignored by any
Government Department:

(c) whether any statutory powers to
check licensing conditions particularly GMP
norms have been delegated under Section
21 of Drugs and Cosmetics Act, 1940 to
Director General, Quality Assurance under
Ministry of Defence; and

(d) if so, the details therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS FERTILISERS
(DR. CHINTA MOHAN): (a) The power to
grant industrial licences under | (D & R) Act
forthe manufacture of pharmaceuticals vests
with the Ministry of Industry. In addition as
per the provisions of Drugs and Cosmetics
Act, 1940 and the Rules there under which
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are administered by the Ministry of Health,
the State Drugs Controller, appointed by the
State/UT Gowt. is the statutory authority to
grant licences to manufacture drugs and
ensure compliance of the licensing condi-
tions, including Good Manufacturing prac-
tices.

(b) Under Rule 84-A of thg Drugs and
Cosmetics Rules, 1945, the against
the orders of the licensing authority lies with
the State Government.

(c) No, Sir.
(d) Question does not arise.
Extension of Metro Railway in Calcutta

271. SHRI CHITTA BASU: Wil the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the Government have since
approved the proposals for the extention of
Metro Railways in Calcutta from Tollygunjto
Garia and from Salt Lake to Howrah; and

(b) if so, the details of the proposals
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) and (b).
The Gowvt. of West Bengal have proposed
the extension of the Metro Railway from
Tollygunj to Garia. After examination it was

feltthatthe feasibility Reportin respectofthe

above project needed updating and the
funding pattem of the project required to be
worded out. The matter was therefore re-
ferred back to the Government of West
Bengal. The Gowvt. of- West Bengal have
engaged M/s Rail India Technical & Eco-
nomic Services Ltd. for updating the existing
feasibility study. At present there is no pro-
posal for provisionof MothystemimmSalt
Lake to Howrah.
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import of Drugs from Russia

272. DR. R. SRIDHARAN: Wil the
PRIME MINISTER be pleased to state: the
" details of the drugs being imported from
Commonweakh of Independent States of
Russia?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
ZERS (DR. CHINTA MOHAN): The import
of drugs from individual countries is not
monitored by this Department.

u st

increase in Prices of Essential Com-
modities

274. SHR1 SIMON MARANDI: Will the
PRIME MINISTER be pleased to state:

{a) whether the rates of common con-

sumer commoditios such as rice, wheat,

sugar, edible o, coal and LP.G. etc. have
been increased on several occasions since
January 1991 till date;
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() ¥ so, the state-wise details of the
allerations made ir. *he rates of these com-
modities so far since January, 1991 even
after increasing their pricas on several occa-
sions;

{c) the reasons for such increase in the
rates of foodgrains and the Statewise details
of the loss compensated so far by the Gov-
emment through said increases; and

(d) the quantity and names of the com-
modities being imported from abroad during
the current financial year and the month-

_ wise/commodity-wise details of the forsign

exchange likely to be spent on them, sepa-
rately-and the quantily of foocdgrains pro-
posed to be imported by the Government
from various countries?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND
CONSUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION (SHRIKAMALUDDIN AHMED):
(a)

Commodity Unt  Dateof Revision  Price (s.)
L Rice

a) Common Q. 28.1291 377.00

b) Fine , 437.00

c) Superfine 458.00
N Wheat on 28.12.91 280.00
L Sugar Kg. 24.791 Vs.w

21.1.92 6.90

IV.‘ imported

Edible Oils M.
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Commodity Unit Date of Revision Price (Rs.)
a) Buk 26.1.91 16,500.00
41.91 22,000.00
b) 15Kg. 26.1.91 19,000.00
4.1.92 25,000.00
V. Coal
(Average Pit-
head prices)
CiL. Tonne 28.12.91 322,00
S.CF.L Tonne 28.12.91 388.00
VI. LPG.

(b) and (c). The issue prices are deter-
mined by the Central Gowt. from time to time
and these are uniform throughout the coun-
try. However, the consumer retail prices are
fixed by the State Governments themselves
and these ditfers from State to State. The
increase in the Central issue prices of
foodgrains are made to partially absorb for
increase in the support prices of these items
and to contain the food subsidy budget.
However, the Central issue prices are much
below the prevailing market rates.

(d) Statement - il showing the quantity
and value of commodities imported in the
month of October, 91 (latest available) andin
the current financial year (April-October, 91)
is enclosed at Statement.ll. The foreign
exchange component differs from commod-
ity to commodity, origin of the country from
where imported and other factors. Govern-
ment takes an overall view of the need to
import essential items and makes arrange-
ment for meeting the requirement from time
to time.

WIDE -134-136.



STATEMENT-I
Price of LPG (Domestic)
Rs./14.2 Kg. Cyl.
8. No. Siate Location Prior to 25.7.1991 Ason25.7.1991  Asont.l.1992
1 2 3 4 § 7
1. Andhre Pradesh Hyderabad 66.35 77.55 78.05
2 Awunachal Pradesh tanagar 54.30 84.50 64.50
3. Assam Guwahati 56.25 66.85 67.15
4, Bihar Patna 60.20 71.10 71.85
5. Goa Panjim 69.15 70.70 70.70
6. Gujarat Ahmedabead 83.45 75.18 76.45
7. Hayana Chandigarh 64.75 74.20 74.20
8. HimachalPradesh Shimia 56.10 66.85 6.6.85
9. Jammu & Kashmir Srinagar 58.45 87.10 67.10
10. Karnataka Bangalore Bangalora 64.05 75.30 76.00 - -
1. Kerala ‘ Trivandrum 64.45 76.10 80.15
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Re/142Kg.Cp.

8L No. State Location Prior 10 25.7.1991 Ason 25.7.1991 Ason1.1.1992
1 2 3 4 5 7

12 Madhya Pradesh ~ Bhopal 668.05 77.40 77.40
13.  Maharashtra Bombay 56.18 66.35 68.60
14, Manipur imphal 58.10 . 69.00 89.00
15.  Meghalaya Shillong 58.20 69.10 71.08
18. Mizoram Aizawal 54.40 64.60 64.60
17.  Nagaland Kohima 57.65 68.35 . 68.35
18.  Orissa Bhubaneshwar 64.95 76.20 77.20
19.  Punjsb Chandigarh 64.75 74.20 74.20
20.  Rajasthan Jalpur 61.10 71.85 71.85
21,  Skkim Gangtok 57.05 67.70 §7.70
2. Taminadu Madras 57.45 68.15 71.08
23.  Tripua Agartala 60.95 72.35 72.35
24.  Uttar Pradesh Lucknow 61.30 72.08

72.05
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Rs./14.2 Kg. Cyl.
Sl No. State Location Prior to 25,7.1991 Ason 25.7.1991 Ason1.1,1992
1 2 . 3 4 5 7
25. West Baﬁgal Calcutta 63.20 74.45 77.20
ut Location
1. Andaman & Nicobar Port Blair 57.95 68.35 68.35
2. - Chandigarh Chandigarh 64.75 74.20 74.20
3. Dol Delhi '57.60 67.90 67.90
4, Pondichery =~ Pondicherry 60.25 70.95 70.95

Source for the above information is IOC.
Prices have been rounded to the nearest 5 Paise.
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(Provisional Figures; value in Rs. Lakhs) Oct. 91 Apr. 91 Oct. 91

STATEMENT-}\

India’s Imort of Principal Commodities

Sl. No. Commodities Ikai Matra Moolya Matra Moolya
Unit Quantity Valve Quantity Value

1 2 3 4 5 6. 7
1. Rice Ton 29 - 3.55 9308 765.71
2 Other cereal Ton 114 1.23 634 9.63
3. Cereal prepation Ton 12069 1752.95 77874 7775.10
4. Mikk & Cream Ton 766 310
5. ﬁshw Nuts Excl Cashew Nuts 1027.43 4667.77
6. Sugar Ton 650 18.79
7. Wool, Raw Ton 1857 1595.00 15742 10414.51
8. Ofi Seeds 24.15 21544
9. Natural Rubber Ton 246 52.81 10940 2056.27
10. Synthc & Recimd Rubber Ton 2534 1054.52 19915 7049.04
1. Pulp & Waste paper Ton . 37484 3792.89 218703 17091.05
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8L No. Commodities kal Matra Moolya Matra Moolya
Uni Quantity Value Quantity Value

1 2 3 4 5 6 7
12. Wood & Wood Products 3921.98 18512.90
13. Silk Raw Ton 197 " 1440.67 1029 6941.46
" 14, Synthetic & Regenerated Fibres Ton 1273 522.45 8804 3197.58
15, Vegitable & Animal Fats Toﬁ 17 3.80 268 - 45861
16. Pulses Ton 18240 1841.7i 189153 15372.73
17. FertilizersCrude Ton 292702 6384.24 1553590 16951.64
18. Sulphr & Unrestd iron Pyrts Ton 85833 2995.85 500665 16802.82
19.  Other crude minerals 1960.89 991.98
20.  Metalifers Ores& Metals Scrap 4405.13 46683.68
21, Coal, Coke & Briquittes Etc. Ton 525494 10403.20 3156362 53876.87
22, Petroleum, Crude & Products 121426.36 859840.81
23.  Vegetable Oils Ton 23815 2868.25 80580 8997.13
24.  Organic Chemicals 15800.91 78413.39
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Sl No. Commodities kai Matra Moolya Matra Moolya
Unk Quantity Valve Quantity Value

1 2 3 4 5 6 7
25 inorganic chemicals 18152.64 108693.20
26. Dyeng,Tanng, Colmg Matris. 1236.16 8918.04
27.  Medicinal & Pharmacuticl Prodts ' 4979.44 2056076
28, Fertilezers Manufactured Ton 402172 20926.22 2254745 105914.08
29. Attfci Resns, Plastc Matris. Etc. | 11979.01 77907.07
" 30, Chemical Matrl & Products. 2320.42 14801.00
31, Newsprint Ton 13520 2251.42 155430 2282225
32 Paper Board & Manufactures Ton 2164 1030.78 22835 8602.17
33, Pmitd Books, Newspapers, Jrnie etc. 637.52 6158.60
34.  Txtl Y, Fabrcs, Madeup Artcls 2988.54 21470.85
36. Coement Ton 78 3.84 627 39.03
36. Peoris Prcus Semiprcs 58213.01 275256.63
KY 8 Non-Metce Mnrl Mants Excl Perls 1493.17 11747.71
38. Primry Stel, Pig fron Ton 39903 3307.56 129802 131 5596
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SL No. Commodiies. Kal Matra Moolya Matra Moolya
, Unit Quantlty Value Quantlty Value
1 2 3 4 5 - 8 A
39.  kon& Steel Ton 91806 14272.21 1174894 113616.70
40.  Non-Ferrous Metals 7875.67 41543.72
41, Namufactures of metals 212252 19284.44
42, MachineTools 316314 24928.90
4. Machry excpt elec & Machn Tool 22473.56 199392.31
44, Electrical Machinery 10835 7528560
45, Transpott equipments 6247.56 55097.16
48. Pblod Goods 15638.44 178656.12
47 Profsnt Instr, Optcl Goods etc. 9588.70 55698.33
48. .Othor Commoditias 12570.20-‘ ' 80928.83
49.  Ermors & Ommissions 2573.71 1392.26
Grand Total 420859.00 2547344.00
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Supply of Ration to Villages under
LT.D.P. in Orissa

275. SHR! SRIKANTA JENA: Will the
PRIME MINISTER be pleased 1o state:

(a) the number of villages selected in
each district of Orissa under the Integrated
Tribal Development Project;

(b) if so, the details therecf; and

(c) the quantity of ration supplied under
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this last year?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED): (a)
and (b). A Statement is given below.

(c) During the year 1991, 170575 ton-
nes of rice, 43719 tonnes of wheat were
distributed in the integrated Tribal Develop-
ment Projects in Orissa.

STATEMENT

Number of Villages covered under ITDP in Orissa.

District Number of Villages
1 Balasore 146 -

2. Ganjam 1332
3. Mayurbhanj 4001
4. Sundargarh 1724
5. Keonjhar 1616
(-] Sambalpur 510
7. Korapat 6350
8. Phubani 2497
9. Kalahandi 767

Letter of intent of Gas Distribution (a) whetherthe Union Govemnment have

System in UP. received any request from the State indus-

‘ trial Development Corporation of Uttar

276. SHRIPANKAJ CHOWDHARY  Pradesh to issue letter of intent for the gas

SHRI RAJVEER SINGH: - distribution system of Firozabad, Agra,

SHRI BHAGWAN SHANKAR  Bareilly, Ghaziabad, Khurja and NOWDA

RAWAT: areas; and
Wil the PRIME MINISTER be pleased (o) i so, the action taken by Union

fo state:

Govemnment in this regard?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P..
KURIEN): (a) and (b). The information is
being collected and will be laid on the Table
of the House.

(Enghish}
Losses by Civil Supplies Corporation

277.SHRIA, CHARLES: Wilithe PRIME
MINISTER be pleased to state:

(a) whether the Civil Supplies Corpora-
tion has incurred losses during the last three
years;

(b) if so, the details of the lossaes year-
wise with reasons therefor;

(c) the extent to which these losses
affected the price of foodgrains distributed
through the Public Distribution System; and

(d) the steps taken to avoid such losses
in further? ’

THE MINISTER OF STATE IN THE
MINISTRY OF CiVilL. SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED): (a)
to (d). There is no Civil Supplies Corporation
directly under the administrative control of
the Central Government. Many State Gov-
emments/Union Temitory Administrations
have established Civil Supplies Corpora-
tions. Information relating to profit and loss
incutred by these Civil Supplies Corpora-
tions are not maintained in this Ministry.

Nuciear Technology for Waste
Management

278. SHRI BUOY KRISHNA HAN-
DIQUE: Wili the PRIME MINISTER be
pleased to atate:
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(a) whether the Government propose to
have nucleartechnology for Waste Manage-
ment; :

(b) if so, whether this dual facility of
garbage disposal and sludge hygienisation
is proposed to be axtended to all the metro-
politan cities; and

(c) il so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMAT!
MARGARET ALVA): (a) Govermnment has no
definite proposal to use Nuclear Technology
for city wastes/garbage management on
routine basis. However, a demonstration
plant has been set up at Baroda by BARC
whioch is capable of disinfacting half the
municipal sewage sludge generated in Bar-
oda city.

(b) and (c). Setting up of furtherplantsin
the Metropolitian cities would depend on the
performance of the demonstration plant, the
need of the other municipal corporations and
the availability of funds.

Demands of JE Assoclation

279. SHRI JTENDRA NATH DAS: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the CPWD Junior Engi-
neers’ Association (India) submitted a char-
ter of demands on August 20,1991;

(b) if s0, the details thereof; and

(c) the action taken by the Government
thereon? :

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) Yes, Sir.

{b) and (c). Details are given in the
attached Statement.



STATEMENT

Sl. No. ‘ Demand

Action taken by Govemnment

1 2

1. Pay scaleas per duties and responsibliities and affect
of higher scale w.e.f. 1.1.1986 atleast,

2.  Paymentof 37 days decucted wages like other Central Government
Department and removal of victimisation as per agreement.

3. Removal of stagnation in the Cadre of JE and AE and approval of 2nd
Cadre review.

Government have issued orders on 22nd March, 1991
with regard to two scale of pay for Junior Engineers/
Sectional Officers (Horticulture) viz. Rs.1400-2300 at
the entry grade and Rs. 1400-2800 on completion of 6
years of service. This decisionregarding placement In
the scale of Rs. 1600-2900 after § yearsis effectitive
from 1.1.1980. Junior Engineers/AssistantDirector
(Horticulture) will be allowed the scale of Assitant Engi-
neer/Assistant Director (Horticulture). This personal
promotion after 15 years of service will be effective
from1.1.1991.

It has notbeen possible fortheGovernmentio accesd to
the demandfor giving the personal promotion in the
gradeof Rs. 2900-3500 w.e.f. 1,1.1986,

This matter had beenconsidered by the Government
earlier and this could not be agreed to. However, Gov-
ernmentproposes to re-Consider the matter.

Second Cadre review has been underiaken and deci-
sion of the Govemmentis expected to be taken shortly.
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Sl No. Demand Action taken by Government
! 2 3
4.  Sanction of Fixed Travelling Allowance (Fixed T.A.) This matter has been considered in the Departmental

8.

Scrapping of provision of Rule 3(a) CES and CEES Class-Il Recruitment
Rules (i.e. direct Recruitment of AEs from CEs and CEES Class-||
Recrultment Rules)

Filling up of the allvacant posts of Assistant Engineers |.e. Examination

quota (through) UPSC) and Reserved Quota.

Expansion of the Department 1o create the promotional avenue.

Miscellaneous (Formation of fair Transter Policy inthe matter of local
and inter-regional transter.

Council (JCM) of Ministry of Urban Development and
has to be considered by the Departmental Council.

The Government propose to consideramendment of the
rules keeping in view the requirements of the depart-
ments for sufficient number of Graduate Engineers
including at the level Junior Engineers.

The matter regarding holdingof the limited Departmen-
talCompetitive Examination for promotion of Junior
Engineers to Assistant Engineershas again been taken
upwiththeUPSC.Orders have been issued regardingpro-
motion of 105 Junior Engineers (Electrical) to the Grade
of Assistant Engineers.

Expansion of the Departmentis to be considered keep-

ing inview the overall work load and not for promotional
avenues. :

The Department is having transfer policy. A Hard Case

Committee also exists to sort our problems in the matter -

of transter.
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Water Supply Scheme in Daerangi,
Bihar with worid Bank Assistance

280. SHRI MOHAMMAD AL| ASHRAF
FATMI: Will the PRIME MINISTER be
pleased to state:

(a) whether Government have launched
some projects or schemes for water supply
in Darbhanga and some other parts of Bihar
with the help of World Bank or any other
Intemational Organisation; -

(b) it so, the details thereof;

(c) the expenditure involved on each of
the projects separately and the year by which
these are likely to be completed;

(d) whether work on these projects is
being delayed; and

(e} if so, the reasons therefor?
THE MINISTER OF STATE IN THE

MINISTRY OF RURAL DEVELOPMENT
(SHRI UTTAMBHAI H. PATEL): (a) No, Sir.

FEBRUARY 26, 1992
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(b) to (e). Do not arise.

Target for Coal Production
281. SHRI RAJVEER SINGH:
KUMARI PUSHPA DEVI
SINGH;

'SHRIPIUS TIRKEY: -

Willthe Minister of COAL be pleased to
state: .

(a) the target for coal production fixed
for various coalcompanies forthe year 1991;

(b) whether the fixed target was ade-
quate to meet the requirements; and

(c) if not, the special efforts being made
by the Government to increase the target
with details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) The raw coal production target
fixed for various coal companies for the year
1991-92 is as under:-

(in million tonnes)
Eastem Coalfislds Ltd. 24.50
Bharat Coking Coal Ltd. 28,00
Central Coalfields Ltd. 31.00
Northern Coaffields Ltd. 31.60
Western Coalfieids Ltd. 24.60
South Eastern Coalfields Ltd. 62.60
North Eastern Coalfields 0.70
Total Coal India Ltd. 203.00
Singareni Collieries Company Ltd. 20.50
Captive mines of TISCO/IISCODVC 450
Grand Total: 228.00
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(b) and (c). The raw coal demand of the
country for 1991-92 as assessed recently by
the Planning Commission is 235.20 million
tonnes. The gap, if any, between demand
materialisation and production is proposed
to be met by drawal from pithead stocks and
in the case of coking coal for steel plants by
imports for blending purposes.

Quota of Foodgrains to States

-282. SHRI  SATYANARAYAN

JATIYA:

SHRI RAJESH KUMAR:

DR. KARTIKESWAR PATRA:

SHRIMATISHEELAGAUTAM:

SHRIR. SURENDER REDDY:

SHRI P.C. THOMAS:

SHRI C.K. KUPPUSWAMY:

SHRI RAM LAKHAN SINGH
YADAV:

SHRI RAM KAPSE:

SHRI HARISINH CHAVDA:

SHRI HARIKEWAL PRASAD:

PROF, K.V. THOMAS

SHRI K.D. SULTANPURI:

SHRI SOMJIBHAI DAMOR:

SHRIMATI BASAV. RAJES-

WARI:
SHRIMATI DIPIKA H.
TOPIWALA:

Will the PRIME MINISTER be pleased
to state:

(a) the quote of foodgrains, sugar and
edible oils sanctioned to the States for the
last six months upto January, 1992, State-
wise and Union Territory-wise;

(b) the quantity actually supplied to each
State State-wise;

(c)whether some States have requested
for increase in the quota;

(d) if s0, the details thereof;
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(e) whether the Government propose to
supply the essential commodities as per the
demands of the States;

() if so, the details thereof; and
(9) the targets fixed for 19927

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED): (a)
and (b). Astatementindicating the allocation
and lifting of rice, wheat, levy sugar and
imported edible oils from July till December
month-wise and state-wise is given in state-
ment - |. Another statement showing the
allocation of these commodities to States/
UTs for the month of January, 1992 is given
in Statement - Il

(c) and (d). Several State Governments/
UT Administrations have asked for increase
in the quota from time to time.

(e) to (g). Allocations of Key Public
Distribution System commodities, viz. rice,
wheat, levy sugar, imported edible oils are
made on a month to month basis taking into
account the stocks with the Central Govern-
ment market availability of the commoditites,
seasonal factors, and interse requirements
of States/UTs. During August - November,
1991, the Central Government made an
adhoc increase in the allocations of rice to
State Governments/UTs. Administrations
keeping in view the lean season for kharif
cereals. Levy sugarallocationwas increased
by 5% on an ad-hoc basis o the State
Government’/UT Administrations in addition
to the normal levy sugar quota from August,
1991, Government made arrangements to
import some quantity of edible oils from
distribution under the Public Distribution
System and the allocations have been re-
sumed since October, 1991.



STATEMENT-I

Statewise Allocation & Lifting of Wheat, Rice,Edible Oils Sugar from July, 1991 to December, 1991 Distributed Through PDS.

Figures is thousand Tonnes

Sl. No. States/UTs Wheat Rice Levy Sugar Imported Ed.Oils
Alloc. Lift Alloc. Lit Alloc. Aloc.  Lit

1 2 3 4 5 6 7 8 9
1. Andhra Pradesh 118.0 788 1252,0 1150.6 165.6 3.1 3.8
2.  Awnachal Pradesh 4.7 3.2 56.5 38.6 21 0.1 0.0
3. Assam 169.0 152.5 243.8 223.6 63.0 0.6 0.3
4, Bihar 267.3 262.8 83.0 48.0 219.2 3.0 0.9
S. Goa 21.0 18.7 320 25.1 33 0.9 0.3
6. Gujarat 389.3 351.5 180.0 168.2 106.1 ‘ 3.1 4.0
7. Haryana 117.0 80.1 22.0 13.4 41.8 1.2 0.0
8. Himachal Pradesh 59.0 54.9 41.6 39.1 13.2 1.0 0.6
9. Jammu & Kashmir 118.0 73.0 249.0 145.9 18.5 14 05
10. Karnataka 236.0 229.7 317.0 314.7 1164 27 28
11. Keral 177.0 176.2 905.0 924.7 783 3.0 3.0

2661 ‘92 AHVNHE3S

Slemsuy vOllIUM €21

Sl SIemsuy UeNUM



Figures is thousand Tonnes

Sl No. éfatcs/UTs Wheat Rice Levy Sugar Irppodod Ed.Olls
Aloc. Lt Aloc,  Lr Aloe Alloc. .

1 2 . 3 4 5 6 7 8 9
12,  Madhya Pradesh 1915 192.3 184.0 1462 164.0 24 0.0
13.  Maharashtra 7100 7159 3000 2993 196.1 4.1 3.9
14.  Manipur 17.7 18.4 58.5 34.1 45 0.4 0.0
15.  Meghalaya 163 16.2 78.0 58.6 43 0.6 0.2
16.  Mizoram 8.4 7.8 58.5 43.0 ] 1.7 0.8 0.2
17. Nagaland 36.9 40.7 755 69.3 28 0.4 0.3
18.  Orissa 1475 134.1 221.0 1522 81.2 20 2.1
19.  Punjab 875 51.2 11.0 34 ' 520 1.4 0.2
20.  Ralasthan 4325 406.5 23.0 141 1108 1.4 0.4
21.  Sikkim 35 20 31.0 200 1.1 0.3 0.0
22.  Tamil Nadu 177.0 120.7 4900  502.0 147.7 3.0 1.0
23. Trlpura. 14.8 10.0 99.1 717 6.6 0.4 0.0
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Figures Is thousand Tonnes

Sl No. States/UTs Wheat

Rice Levy Sugar Imported Ed.Olls
Alloc. Lint Alloc, Lift Alloc. Aloc,  Lit
1 2 3 4 5 6 7 8 9
24, Uttar Pradesh 319.0 3489 2030 2038 346.7 3.0 0.6
25.  West Bengal . 5310 438.0 4640 3833 169.6 3.0 29
26, Andman & Nickober Islands 4.2 6.8 90 127 16 . o2 0.1
27.  Chandigarh 106 0.3 8.9 25 24 0.2 0.0
28, Dedra& NagarH. 12 0.0 5.0 02 03 o2 0.1
% Damana Diu 0.9 0.1 5.0 05 03 0.2 0.2
30, Delhi 4248 269.1 1480 904 56.8 31 14
31.  Lakshdweep 0.2 0.0 63 23 05 0.1 0.0
32, Pandicherry 44 0.0 16.0 13 26 0.6 05
Note:  Lifting of Sugar is assumed to be 100%
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STATEMENT-II
Statewise allocation of rice, wheat, imported edible oils and levy sugar for the mont of January, 1992.
('in 000 tonnes)
SL No. States/UTs Wheat Rice Levy Sugar Imported Ed.Oils
1 2 3 4 5 6

1.  Andhra Pradesh 18.0 170.0 26.5 1.5
2.  Arunachal Pradesh 0.72 8.0 0.3 0.1
3. Assam 25.0 353 101 0.2
4, Bihar 423 15.0 35.1 1.5
5. Goa 3.18 45 0.5 0.3
6. Guijarat 60.3 28.0 17.0 1.5
7. Haryana 27.0 3.0 6.7 0.6
8.  Himachal Pradesh 9.0 6.5 2.1 0.5

9. Jammu & Kashmir 18.0 35.0 3.0 0.5
10. Karnataka 36.0 45.0 18.7 1.2
11.  Kerala 27.0 150.0 12,6 Nil
12.  Madhya Pradesh 315 23.0 26.3 1.2
13. Maharashtra 138.0 65.0 314 4.0
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(in 000 tonnees)

Sl No, States/UTa

Wheat Rice Levy Suger Imported Ed.Olis
W —r 5] & ——
15.  Meghalaya 2.25 10.0 0.7 0.2
18, Mizoram 1.25 60 03 02
17.  Negaland - 6.0 0.25 0.4 0.2
18.  Orissa 225 25.0 13.0 1.0
19.  Punjab 225 1.5 8.3 0.7
20, an 725 3.0 17.8 0.7
21.  Skkim 0.54 45 0.2 0.2
22.  Timk Nady 27.0 81.0 237 Nii
23.  Tripura 2.25 16.85 1.4 02
24.  Utar Pradesh 54.0 28.0 55.6 15
25,  West Bengal 81.0 69.0 272 15
26.  Andmad A Nisober islands 2.1 4.5 03 0.1
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(in 000 tonnes)

Si No. States/UTs Wheat Rice Levy Sugar Imported Ed.Qils
1 2 3 4 5 6
27.  Chandigarh 18 05 0.4 0.1
28, Dadra & Nagar H. 0.18 05 0.1 0.1
29.  Damand& Diu 0.13 05 Nil 0.1
30. Dealhi 64.8 20.0 92 1.5
31. Lakshdweep Nil Nil 0.1 0.1
32. Pordicherry 067 20 0.4 0.3
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Study to identify bogus ration cards in
Delhi

283. SHRIMATI MARAGATHAM
CHANDRASEKHAR: Will the PRIME MIN-
ISTER be pleased to state:

(a) whether any study has been con-
ducted so far to identity the bogus ration
cards in Delhi;

(b) if so, the details thereof;

(c) the corrective measures initiated in
this regard; and

(d) the estimated amount the Govern-
ment spend on bogus ration cards per an-
num?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRIKAMALUDDIN AHMED): (a)
to (d). The Delhi Administration regularly
undertakes checks and surprise visits to
eliminate inflated sugar units/cereals units.
Special drives to illuminate inflated units are
also undertaken by the Department from
time to time. During a special drive in May-
June, 1991, about 5.5 lakh sugar units were
deleted. No specific study to identify bogus
ration cards in Delhi has been conducted.

Closure of Haldia and Durgapur
Fertilizer Units

284. SHRI ANBARASU ERA: Will the
PRIME MINISTER be pleased to state:

(a) whetherthe Government have since
decided to close down the Haldia and Dur-
gapur fertilizer units owned by Hindustan
Fertilizer Corporation;

FEBRUARY 26, 1992
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(b) if so, the steps taken to protect the
interests of the employees of these units;

(c) whetherthe Government propose to
introduce the policy of ‘Golden Shake Hand’
instead of retrenchment in case of partial or
complete closure of the plants;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) No, Sir.

(b) Does not arise.

(c)to (e). There is no decision for partial
or complete closure of these units.

Privatisation of Maruti Udyog Limited

285. SHRI SHRAVAN KUMAR

PATEL:

SHRI BALRAJ PASSI:

SHRICHANDRAJEET YADAV:

SHRI RAMKRISHNA KUSH-
MARIA:

KUMARI UMA BHARTI:

SHRI RUPCHAND PAL:

SHRI PRABHU DAYAL KATH-
ERIA:

Will the PRIME MINISTER be pleased
to state:

(a) whether the Maruti Udyog Limited
has been privatised raising the share of its
parent Japanese Company, Suzuki from 40
to 50 percent;

(b) if so, the details of other changes
made in the management board of the
company, and

(c) the reasons for the privatisation of
the company?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI PK.
THUNGON): (a) to (c). The Government has
approved a proposal to increase the foreign
equity participation of M/s. Suzuki Motor

Corpn. in Maruti Udyog Lid. from 40% to

50% to facilitate financing of Company’s
expansion projects and international com-
petitiveness. Nu change has so far been
made in the management and Board of
Directors of the Company.

Sick Public Sector Undertakings in M.P.

286. KUMAR! PUSHPA DEVI
SINGH:
SHRIPHOOL CHAND VERMA:

Will the PRIME MINISTER be pleased
to state:

(a) the names of Public Sector units
fallen sick in Madhya Pradesh;

(b) whether the Government have a
proposal to close down these sick public
sector units; if so, the details thereof;

(c) the investment made in these units;

(d) the year since when these units
started incurring losses; and

L)
(e) the steps taken to make them vi-
able?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON): (a) Amongst the Public Sector
units which have their registered offices in
the State of M.P., M/s. National Textile Cor-
poration (M.P.) Ltd., has been identified as
»chronically sick Public Sector Enterprise.

(b) No, Sir. There is no such proposal at
Present.

(c) Investment made in the enterprises

PHALGUNA 7, 1913 (SAKA)
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as on 31.3.1990, upto which period only the
information is available, was Rs. 198.87
crores.

(d) The enterprise has been incurring
loss since 1983-84.

(e) Selective modernisation and Volun-
tary Retirement Scheme have been resorted
to

Unviable Public Sector Units

287.DR. C. SILVERA: Will the PRIME
MINISTER be pleased to state:

(a) whether the Government are con-
templating to weed out the inefficient public
sector units;

(b) if so, the names of such units;

(c) the achievements expected to be
made by this move;

(d) whether the Union Government also
propose to safeguard the interests of the
employees working in these units; and

(e) if so, the details thereof and if not, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON): (a) to (c). The Government are

" contemplating to revive and rehabilitate the

inefficient public sector units to achieve
improvement in performance.

(d) and (e). The Government/BIFR is
expected to draw up suitable rehabilitation
plans after taking into consideration the in-
terests of the employees. The Natlonal Re-
newal Fund shall also safeguard the inter-
ests of the employees working in these
units.
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F.P.S. in Andaman and Nicobar
islands

288. SHRI MANORANJAN BHAKTA:
Will the PRIME MINISTER be pleased to
state:

(a) the number of Fair Price Shops
(FPS) functioning in the Union Territory of
Andaman and Nicobar lslands;

(b) the items supplied through Public
Distribution System (PDS) through Fair Price
Shops therein;

(c) whether all the FPS are drawing the
PDS items regularly; and

{d) whether the Government have re-
ceived complaints against the functioning of
PDS thersin and # so, the action taken
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS ND PUBIC DISTRIBU-
TION (SHRI KAMALUDDIN AHMED): (a)
The number of Fair price Shops functioning
in the Union Territory of Andaman and Nico-
bar Islands is 325.

{b) Rice, Wheat, Imported Edible Oil,
Levy Sugar, Kerosene Ol and Controlled
Cloth are supplied through the Fair Price
Shops.

(c) Yes, Sir.

(d) The Ut Administration has reported
that there are no complaints at present.

(Transiation]
Annual Plan outlays of States 1992-93
289. SHRIBALRAJ PASSI:

SHRIMATI SHEELAGAUTAM:
SHRI R. SURENDER REDDY:
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SHRI SHANKERSINH
VAGHELA:

SHRI CHITTA BASU:

SHRIMAT!I BASAVA RAJES-

WARL:

SHRI RAMKRISHAN
KUSMARIA: ’
SHRI PRABHU DAYAL KATH-

ERIA:
DR. LAXMINARAYAN PAN-
DEA:
SHRI ATAL BIHARI
' VAJPAYEE:
DR. AK. PATEL:

KUMARI UMA BHART!I:

SHRI LALIT ORAON:

SHRI SURYA NARAYAN
YADAV:

Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state: ‘

(a) the annual plan outlays for 1992-93
of each State/Union Territory, item-wise;

(b) the amount sought by each State
Government for 1992-93;

(c) the comparative figures of the an-
nual plan outlays of each State/Union Terri-
tory for the years 1989-90, 1990-91 and
1991-92;

(d) the reasons for reducing the size of
annual plan outlays of each State for 1992-
93, it any; and

{e) the criteria adopted while finalising
the annual plan outlays of various States for
1892-93?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRIH.R.
BHARDWALJ): (a) to (e). A statement (State-
ment - f)on annual plan outiays of States/Uts
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for the years 1989-90, 1990-91, and 1991-
92 is attached.

Ancther Statement (Statement - ) of
the annual plan outlays for 1991-92 pro-
posed by the States and Union Territories
and the outlays agreed io is also attached.
The outiays for Punjab and U.P. have not
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been decided, kemwise outlays willbe avail-
abie only in the respective State budgets.
These Annual Plan outlays of State Govern-
ments are based on State’s own contribution
of resources and central assistance/support
to the State’s Plan budget. Reduction in
some cases has been due to the resource
position of the state.

STATEMENT -1

Annual Plans - 1989-90 to 1991-92 - Approved Outlays - StatesAUTs

(Rs. crores)
Originally Agreed Outiays
SL No. State UT Annual Plan  Annual Plan  Annual Plan
1989-90 1990-91 1991-92°
1 2 3 4 5
L STATES

Andhra Pradesh 1300.00 1323.00 1410.00
Arunachal Pradesh 150.00 183.00 235.00
Assam 635.00 675.00 805.00
Bihar 1800.00 1805.00 2251.00
Goa 110.00 130.00 172.50
Gujarat 1400.00 1451.00 1755.00
Haryana 676.00 700.00 765.00
Himachal Pradesh 30000  360.00 41000
Jammu & Kashmir 5éo.oo 650.00 723.00
Kamataka 1040.00 1120.00 1510.00
Korala 526.00 635.00 807.00
Madhya Pradesh 1640.00 2000.00 2426.00
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{Rs. crores)
Originally Agreed Outlays
SL No. State UT Annual Plan  Annual Plan  Annual Plan
1989-90 1990-91 1991-92°
1 2 3 4 5
Maharashtra 2640.00 2450.00 2500.00
Manipur 14200  170.00 200.00
Meghalaya 150.00 175.00 210.00
Mizoram 102.00 125.00 152.00
Nagaland 132.00 145.00 170.00
Orissa 92500  1250.00 1402.00 1/
Punjab 789.00 905.00 1010.00
Rajasthan 795.00 956.00 1170.00
Sikkim 71.00 7600 96.00
Tamil Nadu 1360.00  1450.00 1605.00
Tripura 167.00 200.00 227.00
Uttar Pradesh 2800.00  3200.00 3710.00 2/
West Bengal 1115.00 132800  1486.00 &
§l. UNION TERRITORIES
A& N islands 80.00 97.00 154.50
Chandigarh 51.50 55.97 65.36
Dadra & Nagar Haveli 11.06 12.99 2150
Daman & Diu 1234 1258 16.18
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(Rs. crores)
Originally Agreed Outlays
Sl. No. State UT Mnuﬂ Plan  AnnualPlan  Annual Plan
1989-90 1990-91 1991-92*
1 2 ) 3 4 5
Lakshadweep 21.00 22.00 22.96
Pondicherry _ 63.00 70.00 85.00

Includes provision for schemes of ‘Model villages' and ‘Equity-base’ for Coopera-
tives which have since been dropped.

1/ Includes an amount of Rs. 150. crores on account of ‘Plan Loan’ counted earlier
subject to approval by the Ministry of Finance.

2/ Includes an amount of Rs. 787 crores on account of ‘Plan Loan’ counted earlier
subject to approval by the Ministry of Finance.

3/ Includes an amount of Rs. 135 crores on account of 'Plan Loan’ counted earlier
subject to approval by the Ministry of Finance.

STATEMENT - ll
Annual Plan - 1992-93 - Approved outlays - StatesUTs
(Rs. crores)

Annu2/ Plan - 1992-93

Sl. No. StateUT - Proposed by State/UT Agreed outlays
1 2 3 4
l. STATES
Andhra Pradesh 2744.05 1660.00
Arunachal Pradesh §71.86 245.00
" Assam 1398.36 960.00

Bihar 220000 2202.73
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(As. crores)

. Annual Plan - 1992-93

Sl No. StateUT - Proposed by State/UT Agreed outlays
1 2 3 4

Goa | 225.09 : 152.50
Gujarat 1783.00 1875.00
Haryana 916.88 830.00
Himachal Pradesh 53454 486.00
Jammu & Kashmir 870.00 820.00
‘Kamataka ~ 1810.00 1915.00
Kerala © 913.00 913.00
Madhya Pradesh 2503.51 2400.00
Maharashtra 3484.16 3160.00
Manipur 307.55 _ 210.00
Meghalaya 311.55 241.00
Mizoram 206.89 160.00
Nagaland 322.62 185.00
Orlissa 1750.00 1405.00
Punjab 1500.10 .

Rajasthan 1630.51 1400.00
Sikkim 1@.19 110.00
Tamil Nadu 1751.39 1751.00

Tripura 360.51 282.00
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{Rs. crores)

Annval Plan - 1992-93

Sl No. State/UT Proposed by State/UT Agreed outlays
1 2 3 4

Uttar Pradesh 4034.42 .
West Bengal 1634.33 1501.00

Il. UNION TERRITORIES V
A & N Islands’ i82.42 155.00
Chandigarh 95.00 68.00
Dadra & Nagar Haveli 27.97 | 18.15
Daman & Diu 28.95 14.50
Delhi 1259.17 920.00
Lakshadweep 30.35 25.00
Pondicherry 200.00 90.00

* Plan not finalised.
inglish]

Representation from All India Small
Paper Millg Assoclation on import of
Waste Papers

290. SHRI P.M. SAYEED: Will the
RIME MINSTER be pleased to state:

. (a) whether the Government have re-
sived any representation from the All India
ma_ll Paper Mills Association regarding the
dlition of customs duty on the import of

::t: papers and the review of excise duty

(b) it so, the details thereof; and

(¢) the reaction of the Union Govem-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P..
KURIEN): (a) fo (c). Government have been
receiving representations from All IndiaSmall
Paper Mills Association for various reliefs for
small paper mills from time to time. Amang
other refiefs, this Association has demanded
abolition of customs duty on the import of
waste paper and a preferential treatment in
the matter of levy of excise duty for the small
paper mills vis-a-vis large paper mills. Un-
dertaking suitable measures for the sus-
tained growth of the paper industry as a
whole is a continuous process. During the



151 Written Answers

year 1991, the customs duty on the import of
waste paper was reduced from 40% to 20%.

Development of MRTS In Dethi

291. SHRI M.V. CHAN-
DRASEKHARA MUR-
THY:
SHR!I V. SREENIVASA
PRASAD:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether the Delhi Administration is
all set to develop the mass rapid transport
system for the capital to meet the growing
transport problem of the city;

(b)if so, whether the Union Government
proposae to allocate funds to Delhi Admini-
stration for the said project;

(c) it so, the details thereof; and

(d) the time by which work of the MRTS
is likely to commence?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIM. ARUNACHALAM): (a) to (d). Delhi
Administration engaged M/s. RITES for the
preparation of a Techno-Economic Feasibll-
ity Study for the introddction of Mss Rapid
Transit System in Dethi. The Study has rec-
ommended the introduction of multi-model
MRTS covering a total distance of 184.5
kms. including underground metro corridors
for a distance of 27 kms. atan estimated cost
of Rs. 5378 cr. at 1989 price levels.

The planning Commission has made a
provision for a sum of Rs. 25 cr. for land
acquisition purpose for MRTS in the pbudget

proposals of the Delhi Administration for

1992-93.

The Repoit has been studied in great
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detail and a number of discussions have
been held. A project of this magnitude re-
quires preparation of detailed project re-
ports, location surveys as also identification
of sources for funding. It is premature to take
a decision on the date of implementation.

Review of Sick Public Sector Undertak-
ings

292. PROF. MALINI BHATTACHAR-
AYA: Willthe PRIME MINISTER be pleased
to state:

(a) whether any review has been con-
ducted by the Government in respect of
public sector undertakings; if so, thé details
thereof:

(b) the percentage.of sick private sector
units taken over by the Public sector; and

(c) whetherthe workers representatives
are generally consulted while revitalizing the
sick sector units?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI PK
THUNGON): (a) Performance status of
Central Public Sector Enterprises was sub-
mitted before the Parliament last session in
the form of a Monograph.

(b) 19% as on 31.3.1990.

(c) The revivalrehabilitation plans take
into accounts views of the workers’ repre-
sentatives.

Housing Problem in Delhi

293. SHRIMATI RITA VERMA:
SHRIMATI  MAHENDRA
KUMARI:
DR. LAXMINARAYAN PAN-
DEYA:
SHRIMATI KRISHNENDRA
KAUR:
Wil the Minister of URBAN DEVELOP-
MENT be pleased to state:
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(a) whether the Government propose to
provide landto private developers in Delhiin
order to solve the housing problems;

(b) if so, the details thereof;

(c) whetherthe Government propose to
fix monetary limit on business undertaken
and or commission taken by the industrial
private developers; and

,
(d) if so, the details thereof; and if not,
the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) to (d). The
Government is considering the involvement
of Private developers in order to solve the
housing problems in Delhi. Details of the
same are still in a stage of formulation.

Foreign Collaboration in Sclence and
Technology

294. SHRI CHANDRA JEET YADAV:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Government are con-
sidering to formulate a new national policy
on Science and Technology in view of the

liberalised policy in various spheres in the-

country;
(b) if so, the details thereof;

~ (c) whether the Government of USA,
Germany, France, U.K. and Japan “have
been approached for suitable callaborations
in the field of Science and Technology and

(d) it so, the details of concrete propos-
als for effective foreign collaboration?

THE MINISTER OF STATE IN THE |

MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI

PHALGUNA 7, 1913 (SAKA)
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MARGARET ALVA): (a) and (b). The Gov-
emment is not at present considering the
formulation of any such new policy in sci-
ence and technology.

~ (c)and (d). India has bilateral arrange-
ments with these countries, under which
proposals are considered for cooperation in
science and technology. programmes are
formulated from time to time on the basis of
mutuality of interests involving joint research
projects, joint workshops etc. The focus of
approach remains interactions in areas of
national interest.

Moratorium on Strike

295. SHRI SATYAGOPAL MISRA:
SHRI RUP CHAND PAL:
SHRI BASU DEB ACHARIA:

Will the PRIME MINISTER be pleased
fo state:

(a) whether the Government are con-
sidering a proposal to have moratorium on
strike and any form of trade union move-
ment; and

(b)it so, thwsletalls and reasonsthereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): (a) No, Sir.

{b) Does not arise.

[ Translation)

Import of M.S.G. from Japan

296. SHRIMAT! GIRIWJA DEVI: Will the
PRIME MINISTER be pleased to state:

(a) whether 3,000 tonne Mono Sodium
Glutamate (M.S.G.)is lmported from Japan
annually;
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(b) whether ban has been imposed in
most ofthe countries on mixing of this chemi-
cal into edible material;

(c) whether there is a possibility of
spreading various diseases due to mixing of
this chemical into edible material;

(d) it so, whether Government propose
to impose a ban on import of this chemical;
and

(e) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHANY): (a) to (e).
The information is being collected and willbe
laid on the Table of the House.

{English]

. Dealefship for Public Sector Undertak-
ings to SC/ST

-297. SHRI RAM VILAS PASWAN: Will
the PRIME MINISTER be pleased to refer to
the reply given to Unstarred Question No.
3258 dated December 11, 1991 and state:

(a) whether the Depariment of Industry
have examined the provision of 25 per cent
reservation inthe dealership/distributionship
in the various public sector undertakings
including the Maruti dealership/distribution-
ship;

(b) it so, the details of the guidelines
issued in this regard;

(c) if not, the reasons therefor; and

(d) the time by which the terms and
conditionts are proposed to finalised by the
Govemment? :

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
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THUNGON): (a) to (d). Issue regarding res-
ervation in dealership/distributorship for SC/
ST in respect of various PSUs under the
Deptt. of Heavy Industry is still under consid-
eration of the Government.

Winding up of Certain Fertiliser Units

296. SHRI SAIFUDDIN CH-
OUDHURY:
SHRIGEORGE FERNANDES:

Will the PRIME"MINISTER be pleased
to state:

(a) whether the reported move the wind
up certain public sector fertiliser unitsyis in
accordance with the country’s agricultyral
need for more nutrients to achieve self-
sufficiency in foodgrains;

(b) if not, whether Government propose
to reconsider its decision to wind up public
sector fertiliser units; and

(c) it so, the expenditure likely to be
involved in reviving these units?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
ISERS (DR. CHINTA MOHAN): (a) to (c).
The viability of chronically sick public sector
fertilizer units is being examined, particularly
in the context of budgetary constraints to
meet the ever growing losses of such units.
However, no decision has been taken to
wind up any public sector fertilizer unit. The
need for providing more nutrients to achieve
self-sufficiency in foodgrains, as also the
likely expenditure for reviving such units, wil
be kept in view while considering any such
proposal.

Power Generation by Nuciear Power
Plants

299.  SHRI V. KRISHNA RAO:
SHRI K.H. MUNIYAPPA:
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Will the PRIME MINISTER be pleased
to state:

(a) whether the Nuclear Power Corpo-
ration has a Pian to produce 8,200 M.W. of
power in the next 10 years;

(b) the detaits of the existing power
generation capacity of atomic power plants
in the country;

(c) whether sufficient allocation has been
made in the Eighth Plan to increase the

Written Andwers. 158
(d) i 0, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMAT]
MARGARET ALVA): (a) The Department of
Atomic Energy had drawn up a plan to gen-
erate 10,000 MWe nuclear power by the turn
of the century. However, the actual attain-
ment would depend upon timely availability
of resources.

(o) The present installed capacity of
nuclear power stations in operation is 1500

generation of atomic power; and MWe. The d_etails are:
Rerated Capacity in MWe
Tarapur Atorpic Power Station 2x 160
Rajasiha{n Atomic Power Staticn 1x 100
1x 200
Madras Atomic Power Station 2x220
Narora Atomic Power Station 2x220

(c) and (d). DAE have proposed outlays
forthe Eighth Five Year Plan consistent with
the requirements for achieving 800 MW
around by 2002 A.D. The proposed outlays
also include projects for production of nu-
clear fuel and heavy water. The Eighth Five
Year Plan allocaticn is yet to be finalised.
Setting up of new projects will depend upon
availability of funds including Govemment

budgetary support to Nuclear Power Corpo-

raticn of India Limited (NPCIL) and mobilisa-
tion of market borrowings by NPCIL. Due to
the present resource crunch, the indications
are that availability of tunds will be a severe
constraint in pursuing a programme of the
size proposed in the Eigh!h Plan.

Change in the system of stocking of
Foodgrains

300. DR. VISWANATHAM KANITHI:

Will the PRIME MINISTER be pleased to
state: . :

(a) whether there are any plans to
change the present system of stocking the
food grains at one place to that of stocking &
the procurement areas;

(b) whether any survey conducted to pin
point the main reasons for the biottlenecks in .

- the present civil supplies distribution; and

(c) i not, whether the Governmentpro-
pose to conduct such a survey?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRIKAMALUDDIN AHMED): (a)
There is no change in the present policy of
stocking of foodgrains. The Food Corpora-
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tion of India (FCI) has godowns for storage
purposes at many places in the country. In
places where such facilities are not avail-

able, the FCI hires godown capacity.

{b) and (c). No Specific survey hasbeen
conducted to identify the reasons for the
bottlenecks in this regard.

[Translations]

Complaints Received by Commission
Against FPSs.

301. SHRI GOVINDA CHANDRA
MUNDA: Will the PRIME MINISTER be

pleased to state:

(a) the total number of complaints re-
ceived in the control room of the office of the
Commissioner, Food and Civit Supplies, Delhi
Administration made by the consumers
against the fair price shops during the last
three years; and

() the details of the each such com-
plaint and the action taken or proposed to be
taken on each of these complaints?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
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BUTION (SHRIXKAMALUDDIN AHMED): (a)
and (b). 1918 complaints were received
during the last thwee years in the Control
Room. Food and Supplies Department of
Dethi Administration undertake regulal
checks and surprise visits o Fair Price Shops
to curb unfair trade practices. Every com-
plaint received inthe Control Room is sentto
the concemed Field Officers or to the en-
forcement branch for enquiry and necessary
action.

[English]
Fertilizer units in the Country

302. SHRI NURUL ISLAM: Wil the
PRIME MINISTER be pleased to state:

(a) the particulars of Fentilizer Units
working in the country;

(b) whaether these units can meet the
entire nead of the country; and

{c) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTWL-
IZERS (DR. CHINTA MOHAN): (a) The
particulars of fertilizer plants in the country
ate as tolows:-

No. of Units

Capacity of quducnon of
nutrients in nutnents in
lakh MT lakh MT'N + P
N+ P 1990-91
1)  Major Nitrogen- ]
ous and 45 100.19 69.93
Phosphatic Plants {including by-
products)
2) SSP 83 8.37 582
(for ‘P’ only) (for ‘P’ only)

(b) and (c). The fertilizer plants in the  of the country, sineoﬂncnumr‘!doesn"

ooum:ymnotmmheennmmquirm have the raw materials for

fertiliz-
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ors; for phosphatic fertilizers, most of the raw
materials/intermediates have to be imported.
Inthe case of nitrogenous fertilizers, most of
the requirement is met by indigenous pro-
duction.

Export of cars by Marutl Udyog Lid.

303. SHRI K.R. NARAYANAN: Wil the
PRIME MINISTER be pleased 1o state:

(a) the export of cars and other motor
vehicles by the Maruti Udyog Lid. during
1991-92 and the expected exports envis-
aged during 1992-93;
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(b) the quantum of foreign exchange
eamed through these exports in 1990-91
and 1991-92; and

{c)the amountof foreign exchange spent
on importing parts and other components for
the number of vehicles exported, and how
much foreign exchange has gone into the
cost of production of one such Maruti ve-
hicle?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI PK.
THUNGON): (a)

Year No.of vehicles
Expected export 1991-92 24,000
1992-93 25,000

(b) Foreign exchange eaming from
exports:-

1990-91 uss 18.17 milion

1991-92 uss 80.00 milion
(expected)

{c} Foreign exchange spent on impont-
ing components for vehicles exported:-

1990-91 US$ 7.06 milion
199192  US$ 31.00 milion
(tkely)

{Transiation)

_ Supply of Coal 10 brick kiins

304. SHRI RAJNATH SONKAR SHAS-

TRI:Wiithe MINISTEROF COAL be pleased
o state:

(a) whether some private coal dump
holders have been appointed for the supply
of coalto brick kilns, concrete kilns, earthem
pots kilns, cottage nd small scale kilns;

({b) whether Scheduled Castes persons
have been included among the coal dump
hoiders appointed in Dethi, Madhya Pradesh
and Uttar Pradesh;

(c) if 50, the detalls thereot; and

{d) the procedure being followed while
appointing such coal dump holders?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDAY: (a)to (d). According to information
furnished by Coal India Limited they have
not appointed any private coal holders for
supply of coal to Brick Kilns, concrete kiins,
coftage and Smafl Scale Kilns etc. Such
dumpholdershavobanappantodbym
State sponsoring authorities. As such nei-
ther the Government nor Coal India Limited
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tion being given to the scheduled caste
persons in such appointments.

However, Coal India Limited operates
coal stockyards in various parts of the coun-
try. For operating Coal India Limited stock-

" yards form time %0 time open tenders are
invited. Applications received inthe response
0 these tenders are scrutinised by a duly
constituted Committee. The plots offered by
the various tenderers are inspected for suita-
bility for opersting a stockyard. On the basis
of the rates quoted by the tenderers and
suitability of the plots offered by them con-
tracts are awarded by Coal indis] imited for
opesating a stock-yard. From such stock-
yards coal is being released to the consum-
ers of Small Scale seclors including Brick
kilns eic. as per availability.

Dslicensing of Drug industry

305. SHRIRAM BADAN:
.- SHRIMAT! BASAVARA.ES-
WARL:

fo state:

{a) whether the Government propose to
do away with the licencing policy in respect
of drug industry;

(b) & so, whetherthereis possiility of its
afiecting the common people’s programmes
such as heaith facifities by 2000 A.D.;

{c) the number of unils running in the
courntry under the ioans licence system;

{d) the number of industries ikely 10 be
closad down.as a result of doing away with
hbmieummiuy:-ﬂ_

(e) the measures adopted by the Gov-
sament 1o ensure satistaciory drsg produc-
fon?
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THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) (b) and
(e). The Drug Policy, 1986 is under review.
The objective of the Drug Policy will continue
10 be to ensure abundant availability of good
quality medicines atreasonable pricestothe
cOMMON man.

(c) and (d). Approvals for availing the
loan kcensing facility are given by the State
Drug Controllers. Several of the existing
units availed this facility in addition 0 their
own activities.

[English)

Taking over of Government of india
Text Book Press at Mysore

306. SHR1 OSCAB FERNANDES: Will
the Minister of URBAN DEVELOPMENT be

pleased to0 stale:

(a)whether the Union Government have
proposed to Kamnataka Government to take
over the Government of India Text Book
Press situated at Mysore; and

(b) i so, the details thereo!?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
{SHRI M. ARUNACHALAM): (a) There is no
proposal at present for the transfer of Gov-
emment of india Text Book Press at Mysore
o0 the Kamataka Government.

{b) Question does not arise.

Workers Retrenchments due 1o New
Industrisl Policy

307. DR. ASIM BALA: will the PRIME
MINISTER be pleased to state:

{a) the number of workers and employ-
oes lkely 10 be retrenched in Public Sector



165 Writlen Answers

Undertaking, private and semipublic organi-
safions inthe coming years as a result of the
new fiscal and industrial policies;

(b) the number of lock-outs, closures
and voluntary retirements during 1990-91
and 1991-92, state-wise;

(c) thecorditions of "Goiden Handshake”
and the number of cases taken place during
the last year; and

(d) the latest figures of different catego-
ries of unemployment as registered in the
employment exchanges?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHR!I PABAN
SINGH GHATOWAR): (a) In the new indus-
trial policy announced by the Government of
India, retrenchment, per se, of workers has
not been envisaged.

(b) Statements (1) and (Il) on number of
lockouts and closures are attached. The
information on voluntary retirement is not
maintained.

(c) The Government have not evolved
any Golden Handshake scheme,

(d) Statement Il is attached.

STATEMENT |

No. of lockouts during 1990 and 1991 (Prcvisional) in selacted states.

States 1990 1991
Andhra Pradesh 34 189
Bihar 17 ’ 10
Delhi 6 —
Goa, Damen & Diu 2 1
Gujarat 27 20
Hﬁana 4 9
Kamataka 5 1
Kerala 12

Madhya Pradesh 2 1
Maharashtra 64 52
Orissa 1 -
Pondicherry - -
Punjab 4 3
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States | C T 1990 1991
Rajasthan 13 21
Tamil Nadu 30 22
Unar Pradesh 23 20 -
West Bengal 116 96
Others 6 —
Total 366 445
— =Nil
= Not available

Source = Labour Bureau Shimla
STATEMENT Il

Number of closures during 1990 and 1991 in States (Provisional)

States ' 1990 . 1991
Andhra Pradesh 8 ‘ 8
Arunachal Pradesh —

Assam 3 —_
Bihar — 1
Goa 1 4
Guijarat 30 26
Haryana 16 5
Himachal Pradesh - 1 1

Jammu & Kashmir ’ — -

Karnataka — _—
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States

1990

1991

Kerala
Madhya Pradesh
Maharashtre
Manipur
Meghalaya
Mizoram
Nagaland
Orissa

Punjab
Rajasthan
Sikkim

Tamit Nadu
Tripura

Uttar Pradesh .
West Bengal

A & N Islands
Chandigarh
Dadra & Nagar Haveli
Dethi

Daman & Diu
Lakshdweep
Pondicherry

52

Total

154

115

— = Nil

= Not available

Source = Labour Bureau Shimla
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STATEMENT N
Number of category-wise jw-saekéfs on the live register of employment exchanges in the
country
Catego'y of Year/Period Number (in
job-seekers (at the end of) thousands)
1. All jobseekers 1991 36299.7
2. Women 1991 7307.7
3. Educated (Matric 1990 (une) 201225
- & above)
4. Scheduied Castes 1991 (June)  4560.1
5. Scheduled Tribes 1991 (June) 1187.8
6. Physically .
Handicapped 1991 (June) 303.0
incantives to units using bagasse for facture of writing, printing and kraft paper
paper production from minimum 75% pulp derived from

308. SHRI SHANKARRAO KALE: Will
the PRIME MINISTER be pleased to state:

{a) the incentives being given by the
Union Government to the Units using
~ Bagasse for paper production;

{b) whether these incentives are ade-
quate; and

{c) if not, whether there is any proposal
10 increase the incentives io these units?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF P.J.
KURIEN): (a) 1o (c). Undertaking measures
for the sustained growth of the paper indus-
fry is a continuous process.-Government
encourage the use of bagasse for manufac-
ture of paper and have exempted units,
based on use of minimum 75% pulp from
bagasse and other non-conventional raw
materials, from industrial licensing. Manu-

bagasse is fully exempied from excise duty.
[ Translation)

Allotment of Government Flats to IAS
Officers

309. SHR! LAL BABU RAIL: will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the allotment of Govern-
ment flats on tenure basis in Delhi is meant
foronly LA.S. officers and notfor the officers
of the Central Services Working on central
deputation;

{b) it so, the reasons therefor; and

(c) the steps taken by the Govemment
1o remove this discrimination?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT

(SHRI Mi ARUNACHALAM): (a) and (b). -
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Tenure pool accommodation is earmarked
all India services officers of LAIAS, IPS and
Indian Forest Servica Officers, in view of the
fact that officers of these services come on
posting to Dethi on a fixed tenure.

'.-,(c)Apmposano-extend the scopeofthe.

tenure pool to officers of Central Services
Working on central deputation is under

examination.
[Enghsh]

Amendment to IAS Recruitment
Rules

310. SHRI K. PRADHANL: Wit the
PRIME MINISTER be pleased 10 state:

(a) whether the Government have for-
mulated a policy by revising the existing
rules not to aliow class | officers who have
been appointed in allied services to appear
for IAS.IFS/AIPS efc. from this year; and

{b) i so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRMATI
MARGARET ALVA): (a) No, Sir.

{b) Does not arise.

[ Transtation)
Dr. Ambedkar Awas Yojana

311. SHRI RAM NIHORE RAI: Will the
Minister of URBAN DEVELOPMENT be
pleased o state:

(a) the time by which the construction
and allotment underthe ‘Dr. Ambedkar Awas
Yojana' of Dethi Development Authority is
likely %0 be completed:;

() whether alt the housing units are
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proposed to be constructed at one place on
the Delhi border or at different places;

(c) whether the process of construction
and allotment is fikely to be pompleted by the
proposed date; and -

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) to (d). No
separate houses are proposed to be con-
structed for allotment to the registrants of
Ambedkar Awas Yojana. The scheme onvis-
ages aliotment of 20,000 flats in different
areas to the registrants as per quota fixed for
Scheduled Caste/ Scheduled Tribes out of
theflats which will be constructed under New
Pattern Scheme, 1979.

All the 20,000 person registered/ito be
registerad under this scheme are likely to be
aliotted flats by 1994-95.

[English)

Development of Fringe Areas around
cities

312. SHRI PAWAN KUMAR BANSAL:
Willthe Minister of URBANDEVELOPMENT
be pleased to state: -

(a) whether the Government have con-
sidered the desirability of regulating the
development of fringe areas around big cit-
ies; and

{b) if so, the steps taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) and (b).
Land and Town Planning activities are State
subjects and hence laws to regulate devel-
opment of fringe areas of big cities elc. are
enacted by the State regulations. The State
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Govemnments while taking up planning and
development of big cities consider the issue
offringe areas also. Major stepstaken by the
State Governments are in the nature of for-
mulation of Metropolitan Regional Develop-
ment Plans, constitution of Metropolitan
Development Authorities, etc.

Acceptance of Family Planning pro-
grammes by Beneficlaries of
LR.D.P. etc.

313. SHRIV. SOBHANADREESWARA
RAO VADDE: Will the PRIME MINISTER be
pleased to state:

. (a) whether the GoVernment have ex-
amined any proposal to confine the IRDP,
DRDA, sic., schemes to only such persons
who have accepted family planning pro-
gramme; and

(b) it so, the details thereof and the
decision taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI UTTAMBHA! H. PATEL): (a) No, Sir.

* (b) Does not arise.
Quality of bulbs

315. SHRIMATIGEETA MUKHERJEE:
Will the PRIME MINISTER be pleased 1o
state:

(a) whether the attention of the Govemn-
ment has been drawn 1o the news item
captioned ‘Poor quality bulbs; whose baby’
appearing in the Time of India dated January
31, 1992;

(b) i so, the reaction of the Government
regarding the complaints of no guarantee of
quality of bulbs having IS| marks and bulbs
sefling either without ISI marks or with an
initiation seal of BIS; and
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(c) the remedial steps proposed in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P..
KURIEN). (a) to (c). Yes, Sir, the Govern-
ment are aware of the news item. The
Government, vide the “General Service
Electric Lamps (Quality Control) Order, 1989°
issued on24th April, 1989 stipulated that BIS

~ mark certification would be compuisory on

Tungsten Filament General Service Electric
Lamps. Any contravention of the provisions
of this Order shall be punishable. BIS has an
established procedure for investigating
complaints relating to alleged poor quality of
GLS Lamps canying BIS certilication for
taking comective and punitive actions as
necessary. Whenever instances of spurious
BIS mark as detected by BIS or brought to
notice of BIS by enforcement agencies of the
State Govermnment and other agencies,
appropriate action is initiated by BIS after
due investigation. Further, the State Gov-
emments who enforce the said Quality -
Control Order, take” appropriate action 1o
prevent the sale of GLS Lamps not canrying
the BIS certification mark.

[ Transiation}
Committees for Price Control

316. SHRI VILAS MUTTEMWAR: will
the PRIME MINISTER be pieased to state:

(a) the number of Commitiees consti-
tuted for price control and the name of the
State where such committees have been
constituted;

(b) the number of housewives included
in each such Commitiee; and

(c) the criteria adopted for their selec-
on? -

THE MINISTER OF STATE IN THE
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MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRIKAMALUDDIN AHMED): (a)
1o (c). The monitoring of prices is being done
by various State Governments. The Ministry
of Civil Supplies Consumer Affairs and Public
Distribution has not been supplied by the
States with information regarding the consti-
tution of Committees for price control, num-
ber of Housewives included in the Commit-
tee and the critaria adopted for their selec-
tion.

At the centre, A Cabinet Committee on
Prices under the Chairmanship of the Union
Finance Minister reviews the price situation
regularly. A special Action Committee on
Monitoring of prices also monitors the price
situation of essential and other commodi-
ties.

Development Schemes for U.P.

317. SHRI RAJENDRA KUMAR
SHARMA: Will the Minister of PLANNING
AND PROGHAMME IMPLEMENTATIONbe
pleased to state:

(a) whether there is any programme for

introducing development schemes with the . .

assistance of World Bank or some other
Intemational Organisations in the economi-
cally backward districts of Uttar Pradesh;

(b) if so, the detadls thereof;
(c) the estimated cost thereof; and

(d) the time by which these are likely to
be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND PRO-
-GRAMME IMPLEMENTATION (SHRI H.R.
BHARDWA.)): (a) to (d). Development of an
area within a State is primarily the responsi-
bility of the State Govemment. The Govern-
ment of Uttar Pradesh is considering some
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projects in various sectors for being pro-
posedforfinancial assistancefromthe World

bank and other intemational organisations in
theindustrially backward districts of the State.

[English}

Aravall Ranges of Rajasthan to be
included in Hill Areas Development
Programme

318. SHRIGIRDHARILALBHARGAVA:
Will the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
to state:

(a) whether the Planning Commission
had sent a working group to conduct a sur-
vey in Rajasthan to check the expansion of
desert of Aravali Ranges of Rajasthan to-
wards East and inclusion of this area under
the Hill Areas Development Programme;

{b) if so, whether the PIanniﬂg Commis-
sion has receivedthe reportof working group;

(c) if so, the recommendations made by
the working group; and

(d) the decision taken by the Planning
Commission on the recommendations?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R.
BHARDWAJ): (a) No, Sir.

(b) to (d). Do not arise.
[Translation]
Classification of districts of U.P. for
Industrialisation
319. SHRI SURENDRA PAL PATHAK:

Will the PRIME MINISTER be pleased to
state:
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(a) whether the Government have clas-
sified various districts of Uttar Pradesh in
regard to their industrialisation; .

(b) it so, the criteria adoptsd for this
classification; and

(c) whether Lakhimpurkheri and Hardoi
districts have been classified as developed
districts?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. PJ.
KURIEN): (a) and (b). Based on a set of
criteria recommended by the Planning
Commission, certain Districts in the country
including those of Uttar Pradesh were iden-
tified as industrially backward. The criteria
adopted for identification of industrially back-
ward districts were:

') Per capita food grains/ com-
mercial crops production de-
pending on whether the dis-
trict is predominantly a pro-
ducer of food grains/cash
crops. (for inter-district com-
parisons rates between
foodgrains and commercial
crops my be determined by
the State Government on a
pre-determined basis where

necessary).

ii) Ratio of population to agricul-
tural workers.

fii) Per capita industrial output.

) Number of factory employees
per lakh of population or alter-
natively number of persons
engaged in secondary and
tertiary activities per lakh of
population.

V) per capita consumption of
electricity.
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vi) Length of surfaced roads in
relation to population or rail-
way mileage in relation to
population.

(c) Hardoi district has been declared as
industrially backward.

[Englksh)

Review of Appointments made In
Public Sector Undertakings

"320. SHRI V. SREENIVASA
PRASAD:
SHRI M.V.  CHAN-
DRASHEKHARA MUR-
THY:

Will the PRIME MINISTER be pleased
to State:

(a) the reasons for delay in reviewing
the matter of appointments made during the
last general elections days to various central
public sector undertakings;

(b) whether such a delay has caused
detericration on the performance of con-
cemed industries/public sectors;

(c) if so, the tacts thereof;

(d) whether serious complaints against
some of the incumbants amongst those
appointees have also been received by the
Government; and

(e) if so, the details thereof and the time
by which the review is fikely 10 be com-
pleted?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHR! P.K.
THUNGON): (a) Review in respact of eight-
een out of the twenty ®ne appointments of
Chief Executives of Public Sector Enter-
prisés made during the last General Election
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period has been completed. Review in re-
spect of the remaining three cases is under
consideration.

(b) No, Sir.
(c) Does not arise.

(d) and (e). Some representations have
been received about the working of the Brit-
ish India Corporation Limited which is headed
by one of the Chief Executives whose ap-
pointment is still under review.

District Science and Technology
Centres

321. SHRI G.M.C. BALAYOGI: Will the
PRIME MINISTER be pleased to state:

(a) whether the Government propose to
set up District Science and Technology
Centres in the country for implementing
various action plans in the rural areas;

(b) if so, the details thereof;

(c) whether some State Governments
have sent any proposals in this direction to
help the rural masses in the field of science
and technology;

(d) if so, the details thereof;

(e) whether any master plan has been
chalked out by the Government to impart the
latest technological and scientific develop-
ments to the rural masses for their upliftment
and developments of rural areas of the
country; gnd

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
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GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) to {f). Information is
being collected and will be laid on the Table
of the House.

Meeting of the Tripartite Committee of
CT.Us.

322. SHRI RABI RAY: Will the PRIME
MINISTER be pleased to state;

(a) whether a meeting of the special
Tripartite Committee of Central Trade Un-
ions was held recently;

(b) if sc, the details thereof; and

(c) the decision arrived at the said
meeting?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): (a) to {c). A special
Tripartite Committee consisting of represen-
tatives from the Government, Central Trade
Union organisations and employers’ organi-
sations has been constituted to consider the
impact of new industrial policy on the prob-
lems affecting Labour and other related
matters. The first meeting of the Committee
was held in Bombay on 21.12.1991, inwhich
it was decided that industrial committees on
various industries should be reconstituted to
review the sick Industrial Units. It was also
decided that the Special Tripartite Commit-
tee would consider the general principles for
rehabilitation of chronically sick public sector
undertakings.

The second meeting of the-commitiee
was heid in New Delhion 21.1.1992 in which
it was decided that the reconstituted indus-
trial committees would take up unit-wise
review of sick industrial unls and suggest
steps for their revival. :
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Urban Development Schemes of Bihar
and Gujarat

323 SHRIRAM LAKHAN SINGH
YADAV:
SHRI KASHIRAM RANA:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether some urban development
projects of Bihar and Gujarat are lying pend-
ing with the Union Government for approval;

(b) if so, the details thereof; and

(c) the time by which these are likely to
be approved?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) to (c). No,
Sir. No Urban Development Pro are
pending with the Gowt. of India. However, the
integrated Development of Small & Medium
Towns is an on-going scheme for which
towns are selected every year based on the
list of prioritised downs along with the de-
tailed project reports sent by various State-
Govemments. The final selection of towns
for assistance for the financial year 1991-92
has not been made.

Mixing of Stone in Coal

324. KUMARI UMA BHARTI: Will the
MINISTER OF COAL be pleased to state:

(a) whether the Gavernment proposeda,

take any action to prevent mixingof stones in

coal;
() if 50, the details thereof; and

(c) if not, the measures proposed to be
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taken by the Government to counter the
adverse eftect thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAMA-

- GOUDAY): (a) to (c). In certain mines, thin

bands of clay and stone occur interbedded in
the coal seams. While mining coal from such
seams, the bands get mixed with coal. Fol-
iowing steps are taken to minimise the quan-
tity of stones and shales in coal sent to
consumers:

1. While loading coal at the face
in underground mines, these
extraneous materials are seg-
regated. -

2. In the stocks on surface,
manual picking is done to
remove shale and stone
pieces.

3. In Coal Handling Plants, slow
moving picking belts are pro-
vided where picking upofshale
and stone pieces is done.

Gradation of Coal
SHRILAKSHMINARAIN MAN! .

TRIPATHI:
SHRI HARADHAN ROY:

325.

Willthe MINISTER OF COAL be pleased
1o state:

(a) whether Coal India Limited has
upgraded the coal produced by its establish-
ments during the last three years;

(b) if sq, from what date;

(c) whitner the priges of coal have also
increaseg due to this ypgradation;

(d) # so, the prices of various grades of
coal; .
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(e) the excess amount of money re-
ceived by the Coal india Ltd. Upto Dec. 31,
1991 as a result thereof; and

{f) the extent of increase made in the
prices during the last three years till date and
the dates on which these prices were in-
creased?

THE DEPUTY MINISTER IN THE
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MINISTRY OF GOAL (SHRI S.B. NYAMA-
GOUDA): (a) and (b). The Coal companies
are authorised to revisethe grades of coalon
the basis of samples drawn and analysis of
quality carried out in conformity with the
standards and methods laid down by the
Coal Controller. Grade-wise production of
coal by Coal India Limited as per notified
grades of mines/ seams for the 15t 3 years is
given below:-

Production MIX (Milion Tonnes)
Grade
1988-89  1989-90 1990-91

Assam Coal 0.90 0.84 0.68

A 2.96 3.07 2.96

B 22.61 21.88 21.97

c 3254 3401 37.85

D 2277 20.71 17.71

E 24.50 25.03 25.82

F 26.91 32.99 39.01

G 1.42 1.41 403
Total Non Coking (a) 13461  139.94 150.03
Seel grade
Steel Grade | 0.26 0.03 0.03
Steet Grade Il 0.52 0.49 0.34
Washery Grade | 2.94 2.30 1.42
Washery Grade (i 298 152 157
Washery Grade Iii ‘ 10.79 12.86 12.05
Washery Grade IV 18.90 20.79 275




187 Written Answers

FEBRUARY 26, 1992

Written Answers 188

Production MIX (Million Tonnes)
Grade

1988-89  1989-90 1990-91
Semi Coking | 0.33 0.47 0.55
Semi Coking Il 0.19 017 —
Total Coking (B) 36.91 38.63 39.61
Grand Total 17152 17857 1964
(A) + (B)

(c) to (f). The prices of various grades of
coal were last revised w.e.f. 28.12.91. The
average price of coal of Coal India Limited
based on declared grades for the last three
years is as follows:

Rs. per tonne

1988-89  1989-90  1990-91

274.20 268.70 262.89

[English}

‘National Wage Policy and Welfare
Policy for Migrants

326.SHRI BRAJA KISHORE TRIPA-
THY: Willthe PRIME MINISTER be pleased
1o state:

(a) Whether Govermnment are contem-
piating to formulate a National Wage Policy
and an Integrated Welfare Policy for migrate
labour;

(b) if so, the details thereof; and

(c) the estimated quantum .ol migrant
tabour as on 1st January, 1992 Statewise?

THE DEPUTY MINISTER IN THE

MINISTRY OF LABOUR (SHRI PABAN
SINGHGHATOWAR): (a) and (b). The Inter-
State Migrant workmen (Regulation of
Employment & Conditions of Services) Act,
1979 provides that an inter-state migrant
shall in no case be paid less than the wages
fixed under the Minimum Wages Act, 1948.
It further provides that it shall be the duty of
every contractor employing inter-state mi-
grant workmen in connection with the work
of an establishment to which this Act ap-
plies,- .

(a) to ensure regular payment of
wages 1o such workmen;

(b) to ensure equal pay for equal
work irrespective of sex;

(c) to‘ensure suitable condition of
work to such workmen having
regard to the fact that they are
required to work in a State
different from their own State;

(d) to provide and maintain suit-
able residential accommoda-
tion 1o such workmen during
the period of their employment;

(e) to provide the prescribed
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medical facilities to the work-
men, free of charge;

(f) to provide such protective
clothing to the workmen as
may ba prescribed; and

(@) in case of fatal accident or
serious bodily injury to any
such workman, to reporttothe
specified authorities of both
the States and also the next-
of-kin of the workman.

(c) No statistics of quantum of migrant
labour is maintained by the Government.

Change of Floor/Locality of Flats/
Atiotted by D.D.A.

327. SHRIJEEWAN SHARMA: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether there is any provision for
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change of floor/locality of the flats aliotted by
DDA and sale of the flats to their near rela-
tives; ’

(b) if so, the details thereof; and

(c) the number of such requests re-
ceived by the DDA in the preceding three
years and the action taken thereof?

THE MINISTER OF STATE FOR
URBAN DEVELOPMENT (SHRI M. ARUN-
ACHALAM): (a)to(c). Therequestforchange
of floor/locality in respect of flats allotted by
the DDA are considered by the competent
authority as per policy guidelines and availa-
bility of flats. Requests for sale of flats are
considered by the competent authority on
payment of prescribed- unearned increase
and submission of other documents by the
allottess. The details of such requests re-
ceived by the DDA in the preceding three
years and action taken thereon are indicated
as under:- : ) :

No. of

S. No. Typeofrequest . Total No. of No.of  No. of
requests requests  requests requests
received approved  rejected under
’ process
1. Change of locality/ 208 97 n 34
floor
2. Sale permission 209 87 - 122
[Transiation] (b) the details of achievements made
under these schemes scheme-wise?

Schemes of Space

328. SHRI VILASRAO NAGNATHRAO
GUNDEWAR: Wilithe PRIME MINISTER be
pleased to state:

- (a) the year-wise and scheme-wise
amount spent on the various schemes of
Ministry/Department of space during the last
two years; and

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSION (SHRIMATI
MARGARET ALVA): (a) The amount spent
on the development of Space Research in
the years 1989-90 ad 1990-91 is given be-
low. The individual Projects and programmes
come under these categories:-
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) (Rupees in Crores) -
Bpadsanmé ‘ 198990  1990-91
Launch Vehicle Technology 14741 18129
Satelite Technology 138.92 118.00 .
Space Applications 73.24 66.05
Space Sciences 848 9.46

(b) The benefits of the space programme
reach the entire country including its remot-
ost cormner in every state. The space system
provide operational services invital areas for
national development such as communica-
tion. Meteorology and resource survey. The
required infrastructure and facilities for using
these services to derive maximum benefit
from Space are available in the country. The
notable achievaments made underthe above
schemes include:

Space Application

— Operational Indian National Sat-
ellite (INSAT) System, INSAT-

portting the resources manage-
mentcovering diverse fiekis such
as agriculture, crop acreage and
yield estimation, drought warn-
ing and assessment, flood con-
trol and damage assessment,
land use/tand cover.mapping for
agro-climatic planning, waste-
land management, water re-
sources managaementocean and
marine resource survey and
management, urban develop-
ment, mineral prospecting and
forest resources survey and
management.

1D, launched successfully on 12th Sateliite Technology

June 1990 to replace INST-IB,

providing continuity in the nation — Successful taunch of IRS-IB

wide services intelecommunica-
tion meteorological data relay,
TV coverage including regional
telecast disaster warning and on
avariety of applications covering
administrative, business, com-
‘puter communications, rural te-
legraphy and data communica-
tion links batwaen state capitals,
district headquarters and central
government departments.

— Operational National Natural

Resource Management System —

(NNRMS) with indian Remote
Sensing Satelites (IRS-IA/IRS-
" 1B) as the Space Segment sup-

spacecraft on 29th August 1991,
whichwilicontinue, and augment,
the services being provided by
IRS-IA. Considerable progress
in the developmental tasks for
the second generation IRS-IC/
1D spacecrait which will provide
better technologies such as
additional spectral bands and
improved spatial resolutions, on
board recording stereo viewing
and more frequent revisits.

Completion of the indigenous
development of the second gen-
eration INSAT-2 Spacecraft with
augmented capacity and readi-
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ness of the first flight model
(INSAT-2) scheduled for launch
in June 1992 on board AIANE.
The second flight model (INSAT-
28B) nearing completionforlaunch
one year after the launch of
INSAT-2A.

Launch Vehicle Technology

— Raalisation of Augmented Satel-
lite Lunch Vehicle (ASLV-D3)
taunch in the first half of 1992
after incorporating the modifica-
tions and improvements neces-
sitated by the expetiences
gained in the ASLV-D1 and D2-
missions

— After completion of all the re-
quired simulation and testing of
the sub-systems/stages, PSLV
is expectedtobe ready for launch
in the second half of 1992,

— Initiation of the development of
Geostationary Satellite Launch

Vehicle (GSLV)inaprojectmode .

including cryogenic upperstage
for lunch in 1995-96.
Space Sclence

— Basic research camied out in
space science has contributed
immensely to gain latest knowl-
edge and understanding of vari-
ous phenomena in astronomy,
astrophysics, planetary atmos-
phere, aeronomy and theoretical
physics. A Mesosphere, Strato-

sphere & Troposphere (MST)
Radar has been established.

Quantity of item Distributad to Rural
and Usban Aress

329. SHRI SANTOSH KUMAR GANG-
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WAR: Willthe PRIME MINISTERbe pleased
to stale: ‘ '

(a) whether the quantity of the items
distributed to the rural and urban folks under
the Public Distribution System is uniforms;
and -

(b) if not, the ratio in which these tems
are directed to be distributed and the rea-
sons for difference?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED): (a)
and (b). The Central Government allocates
key essential commodities viz. rice, wheat,
levy sugar, imponted edible oils and kero-
sene to the State Governments/Union Terri-
tory Administrations for distribution through
Public Distribution System. Internal alloca-
tions of PDS items, among various areas,
such as rural and urban, in the State/UT, for
distribution to the consumers is done by the
concerned State Governments/ Union Terri-
tory Administrations. the State Govemments
and Ut Administrations also decide the scale
of entitlement, within their jurisdiction.

[English]

implementation of Major Infrastructure
Projects

331. SHRI RAM KAPSE: Will the Minis-
ter of URBAN DEVELOPMENT be pleased
to state:

(a) whether the Government propose to
implement major infrastructure projects which
had been shelved for mare than ten years;

(b) if so, the details of the projects,
State-wise; and

(c) the time by which the projects are
expected to be implemented?
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THE MINISTER OF STATE FOR
URBAN DEVELOPMENT (SHRIM. ARUN-
ACHALAM): (a) There are no such major
urban infrastructure projects with the Central
Government which have been shelved for
more than ten years. -

{b) and (c). Does not arise in view of (a)
above.

Review of Jry

332. SHRI HANNAN MOLLAH:
SHRI V. DHANANJAYA
KUMAR:

Wiil the PRIME MINISTER be pleased
to state:

(a) whether the Government have re-
viawed the Jawahar Rojgar Yojana and its
various aspects of implementation;

{b) it so, the details thereof;

(c) the details of major achievements
and problems faced during its implementa-
tion; and

(d) the measures proposed 1o be taken
to make & more meaningful?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
{SHRI G. VENKAT SWAMY): (a) and (b).
Reviawof the Jawahar Rozgar Yojana (JRY)
is a regular ongoing activity which the Gov-
emmemnt keops on doing from time to time in
the light of implementation problems ob-
served during the course of its constant
monitoring and supervision, The Govern-
ment of India has also taken up the work of
Concurrent Evaluation of Jawahar Rojgar
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Yojana (JRY) through independent institu-
tions/organisations to assess its impact in
the rural areas in relation to stated objectives
of the programme. In the Concurrent Evalu-
ation, which has aiready been launched, the
impact of programme on the type of assets
created under JRY, its usefulness to the
society, in general, and to poor sactions of
the community, in particular and the contri-
bution of the JRY to the weltare of the famity
below the poverty line are the main points of
the evaluation.

The Programme Evaluation Organisa-
tion (PEO) of the Planning Commission has
also undentaken a Quick Study of JRY in 10
maijor States of the country to assess the
extent of employment provided, quality and
usefulness of the assets created etc.

(c) The JRY was launched with effect
form 1.4. 89 with the main (primary) objec-
tive of generating additional employment for
the unemployed and underemployed in the
rural areas. The year wise financial and
physical achievements of the programme
are given in the attached statement -l

The programme has also fulfilled its
secondary objective of creating uselul socio-
economic assets in the rural areas the de-
tails of which are given inthe attached State-
ment - Il

Delayed and untimely réleases of funds
by some of the States/UTs tothe implement-
ing agencies are the major problems en-
countered in the implementation of JRY.

(d) The Government will restructure the
programme if the results of the Concurrent
Evaluation and Quick Study undertaken by
the P.E.O. of the Planing Commission war-
rant it.
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STATEMENT-{
Financial and Physical Achievement under JRY During 1989-90 to 1991-92

Fipancial (Rs. in crores) Employment generation(lakh mandays)
S No. Year Resources Resources %age Target Achievement % Achievement
released utilised utilisation
1 2 3 4 5 6 7 8
1. 1989-90 2689.71 2458.54 91.41 8757.25 8643.87 98.71
2. 1990-91 ' 2529.18 2586.48 ’ 102.27 ‘9291 .04 8732.29 93.99
3. 1991-92 2267.94 1544.82@ 68.12@ 8152.90 4877.58@ 57.83@

@- provisional figures bassed on reports upto January, 1992 in respect of most of the State/UTs.
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STATEMENT-Il

Physical Assets Created under JRY under 1989-90 to 1991-92

Drinking

Yoar - Social Forestry Works Minor ii-  Soll Contruc- Land Rural
Benefi- gation Conser- tion Deve- Water Roads
Area Treas tting Flood Pro- vation Village lopment  Wells
SC/ST tection Works Tanks Ponds etc.
: works

(Hect)  (Lakh No.) (Nos.) (Hect) (Hec) (Nos) (Hec) (Nos) (Kms)
1 2 3 4 5 6 7 8 9 10
19689-90 188389.79 2917.27 488511 54024.12 43001,32 20869 13444.73 154228 180238.16
1990-91 24475'1.80 2066.61 379598 36092.38 16266.41 10656 12058.27 73926 130488.96
1991-92 20181.64 771.85 261901 1609.49 7961.17 3018 6151.73 22085 44245.15
{upto Sept. 91)
Total: 453323.23 5755.73 92725.99 67228.90 31654.73 250239 354972.27
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Other

Schools Develop-  Contruc- Panchayat Mabhila Sanitary Constru-  Constru-
Building ment of tions of Ghar Mandals Latrins ction of ction of . Works
Houses Houses Wells Houses
under  under
MW.S. AY o
(Nos) (Nos) (Nos) (Nos) (Nos) (Nos) (Nos)  (Nos) -  (Nos)
1 2 3 4 5 6 7 8 9 10
1989-80 34674 9782 §7938 9287 1620 34396 87417 182242 213473
1990-91 36594 12813 75137 11381 1477 32304 56396 170805 196773
. - ’
1991-82 12250 5759 21707 3259 413 8537 106899 12789 70791
{Upto Sept. 91)
Total: - 83518 28354 154782 23927 3510 75237 250712 481036 481037
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Demand and Supply of Edible Oils

333. SHRIHARISINH CHAVDA:
SHRIMAT SHEELA GAUTAM:
SHRI TEJ NARAYAN SINGH:

Will the PRIME MINISTER be pleased
{0 state:

(a)the demand and supply of edible oils
in the country particularly in the State of
Gujarat;

(b) whether the gap between demand
and supply is widening;

(c) if so, the details thereof; and

(d) the remedial steps takento bring the
gap?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS PUBLIC DISTRIBUTION
(SHRI KAMALUDDIN AHMED): (a) to (c).
On Al-india basis, the gap between de-
mand and supply of edible oils in the country
is estimated % be around 7 fakh tonnes this
years. :

As regards the State of Gujarat which is
amajor oiseeds producing State the supply
of edible oils onthe basis of oilseeds produc-
tion in the State is to exceed the demand for
edible oils. Howaever in reality this mostly
does not happen as the oilsead produced
are not necessarily processed in the State or
aven the oils produced in the State are not
necessarily consumed within the State.

Tha gap betwean the demand and
supply in the country is, however, not widen-
ing.

(d)Government is importing edible oilto
bridge the gap between the supply and
demand , apart fromtaking steps to increase
the production of edible oils in the country.
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[ Translation)

Funds to Gujarat and Uttar Pradesh for
Development of Siums

334.  SHRIKASHIRAM RANA:
SHRI HAR!I KEWAL PRASAD:

Willthe Minister of URBAN DEVELOP-
MENT be pleasad to state:

(a) whether Governmaent of Gujarat and
Uttar Pradesh have demanded special as-
sistance for development of slums in the
state;

(b) if so, the details thereo!; and

(c) the amount allotted during the last
two years for development of slums?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) to (c).
Project proposals for improvement of slums
in Varanasi and Agra had been received
from Gowt. of Uttar Pradesii for C.D. Assis-
tance of Rs. 52.05 crores and Rs. 44.89
crores respectively. Since as a matter of
policy only one project in ona State can be
posed for external assistance, the project
proposal of Varanasi which was received
earfier then the project proposal of Agra has
been forwarded for O.D.A.'s approval.

No proposal for slum upgrading in
Gujarat has been received from the State
Government.

[English)
Eighth Plan Propossis by Karnataks
335. SHRMAT!I BASAVA RAJESH-
WARI: Will the Ministe: of PLANNING AND

PROGRAMME IMPLEMENTATION  be
pleased 0 state:
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(a) whether Government of Karnataka
has prepared the Eighth Plan proposals;

(b} if so, the details of the projects that
are likely toba taken upinthe firstyear of the
Eighth Plan; and

(c) the extent to which it will be more
than previous years?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-

GRAMME IMPLEMENTATION (SHRI °

H.R.BHARDWAJ): (a) Yes, Sir.
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(b) The details of the 13 new imigation
projects and 5 new power projects likely to
be taken up are given in the statement en- .
closed.

(c) The approved Annual Plan 1991-82
outlay for the Powar Sector is Rs. 373.60
crores and for Irrigation (including Com-
mand Area Development) Rs. 246.43 crores
which are likely to increase to Rs. 494.07
crores and Rs. 296.71 crores, respectively.



STATEMENT

SiL No. Particulars Estimated 8th Plan 1992-97 Annual Plan 1992-93
Cost (proposed outlay) (proposed outlay)
1 2 3 4 5
L IRRIGATION PROJECTS
New Schemes
1. Markandaya 13977 600 100
2.  Ramthai Lt 10430 600 100
3. BheemaFlow 12949 600 106
4. Bheemallit 7548 600 100
8.  UpperBadra 56870 600 80
6.  Mahadayi Diversion 9680 600 100
7.  Upper Thunga 36300 1307 300
8.  Singatlur 6141 1000 200
Dandavathi 3700 100 20
10.  Manjra Lift 9228 100 20
11,  Kagna 4148 600 100

802 Ssomsuy usILM
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Sl No. Particuiars Estimated 8th Pian 1992-97 Annual Plan 1982-93
. Cost (proposed outiay) (proposed outlay)
1 2 3 4 5
12 Netravathi N.A. 500 100
13.  Renovation of OK! River Channel (Mysore) 6835 600 100
I.  POWER PROJECTS
New Schemes
1. Energy Conservation 125 225 18
2. Sampadi Barrage Hydro-Electric Projoct. 16632 13528 150
3.  Raichur Thermal Power Station-Stage-Hl-Unit. 5 62813 21520 20
4. Mahadayi Hydel Project 31200 3000 20
5.  Shivasamudram Seasonal Scheme 17500 4000 100

(DIVS) E16L L VNNOTVHA SIGMSUY UM 602
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[Transiation)
New Industries in North Bihar

336. SHRISURYA NARAYAN YADAV:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Union Government
propose to set up any new industries in north
Bihar;

{b) if so, the location thereof; and

(c) if not, the reasons therefor?

THE MINSTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.

KURIENY): (a) to (c). Ministry of Industry do
not have any proposal at present to set up

any new industries in North Bihar . The -

responsibility for developing industries in a
State or a region thereof lies primarily with
the State Government. The Central Govern-
ment supplements the efforts of the State
Governments. However, 11 letters of intent
and 8 industriallicencesin 1990 and 7 letters
of intent and 5 industrial licences in 1991
were issued for setting up industries in the
State of Bihar. From July 1991 10 31 January
1992, 27 industrial entrepreneurs memo-
randa have been filed by the entrepreneurs
for setting upindustries in Bihar. The Central
Government have also approved five growth
Centres at Bhagalpur, Hazaribagh, Jasoria,
Muzzafarpur and Purnea Kasba for creating
various infrastructural facilities for the speedy
industrial development of the State.

[English)
Cheating by Construction Companies
337. SHRI KAMLA MISHRA
MADHUKAR: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether the Government are aware
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of the frauds committed by many construc-
tion companies in the capital and cheating
people in the name of providing houses in
and around Delhi;

() if so, the steps the Government have
takan to prevent this cheating of people by
these companies;

(c) whether the Government have iden-
tified these deafulting companies; and

(d) if so, the action taken against them
so far?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIM. ARUNACHALAM): (a) to (d). Such
cheating of the people by the construction
companies are covered under the Indian
Penal Code, and details of such cases are
being collected and will be laid on the Table
of the House.

[Translation)
Subsidy to Various industries

338. SHRI RATILAL VARMA: Will the
PRIME MINISTER be pleased to state:

(a) the details of subsidy being given to
various industries by the Union Govermnment;
and

{b) the steps taken by the State Govern-
ments to promote new industries?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. PJ.
KURIENY): (a) At present the Government is
operating a Transporn Subsidy Scheme which
applicable to the North Eastern States,
Himachal Pradesh, Jammu and Kashmir
and certain hill districts of Uttar Pradesh and
West Bengal. Under the scheme, subsidy
upto 90% is given for transportation of
raw—materials and finished goods from se-



213  Written Answers

lected points to the industrial units.

(b) A number of State Governments are
offering several incentives such as the capi-
tal investment subsidy, sales—tax exemp-
tion, land subsidy, exemption from electricity
duty for a specified number of years etc. for
promotion of industrialisation.

Starting of Rameshwar Nagar and
Jogighopa Units of Ashoka
Paper Mills

339. SHRIBHOGENDRA JHA: Will the
PRIME MINISTER be pleased to state:

{a) the steps being taken to start the
Rameshwar Nagar and Jogighopa units of
Ashoka Paper Mills Limited;

(L) the suggestions and decision of the
Government of Bihar and Assam respec-
tively for starting both the units and the steps
being taken by the Union Government with
regard thereto;

(c) whether the Union Government
propose to reconsider the suggestion given
by the Government of Bihar in 1982-83
regarding manufacturing pulp from rags and
10 establish its own power generation unit;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) and (b). As per the agreement
arrived at between the State Governments
of Assam and Bihar before the proceedings
in the Board for Industrial and Financial
Reconstruction, the respective State Gov-
ernments were required to nationalise the
units of the Ashoka Paper Mills intheir State.
The State Government of Assam has nation-

alised the Jogighopa Unit in Assam of Mfs,
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Ashoka Paper Mills Ltd. (APM). “Action to
re-start the unit is to be taken by the State
Government.

As regards the Rameshwar Nagar Unit
of APM, similar action has to be taken by
Government of Bihar.

Government of Bihar had sent a draft
ordinance for nationalising the Rameshwar
Nagar unit of APM for receiving President’s
instructionsthereon before promulgating the
ordinance. Certain observations/sugges-
tions on behalf of the Government of India
have been conveyed to Government of Bihar
for their comments which are awaited. Fur-
ther steps leading to the re—opening of the
unitareto be taken by the State Government
of Bihar.

(c) The original application of APM
proposing, inter-alia, substantial expansion
in the capacity of rag pulp and installation of
acaptive power unit was rejected inthe year
1989. No further proposal has been re-
ceived thereafter by Government of Indiai

(d) and (e). Does not arise.
[English)
NRI's Investment in Maharashtra

340: SHRIDHARMANNA MONDAYYA
SADUL: Wilt the PRIME MINISTER be
pleased to state:

(a) whether there is any response from
NRI’s for setting up of industries in the State
of Maharashtra as a result of liberalisation of
industrial policy and encouraging NRI's for
setting up of Industries in the country;

(b) if so, the details thereof; and
(c) the overall response from NRI's for

setting up of industries in the country in
future?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P..
KURIEN): (a) and (b). Since the announce-
ment of the new liberalised industrial policy
on 24.7.1991, the Special Approval Commit-
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tee (Non Resident indians) has approved
four proposats for setting up industries in
Maharashtra, the details of which are as
under:—

Name of NRI Location Approvalfitem of Manufacture
Sh. Dhansukh Jethalal Shah. Pune, Import of cranes for
Maharashtra. erection of Cement.
Petro~-Chemical Plants etc.
Sh. A.S. Hussain Thane, Maetal Printing on
Maharashtra, job work basis, crown
caps tin sheets.
Sh. Kishor Chinchwadkar Nagpur, Electronic Security
Maharashtra. System.
Sh. J.N. Jewellers Boravalli, Gold Jewsllery
Maharashtra ’

(c) The overall response from NRI's for
sefting up industries in the country -is ex-
pected to be encouraging, with the lberali-
sation of the economic policies.

[Translation)
Control of Price of Coment

341. SHRI RAM PAL SINGH: Will the
PRIME MINISTER be pleased to state:

. (a) whether the Government have for-
mulated any plan to control the price of
cement;

(b) it so, the details thereot;

{c) § not, the reasons therefor; and

{d) whether the Government propose to

take steps 10 control the price of cement and
if so0, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. PJ.
KURIEN): (a) to (d). With a view to contain
cement prices, strategy of Government has
been on maximising cement production as
also minimising the regional imbalances in
its availability. For this purpose, infrastructu-
ral support to the industry, particularly in
respect of availability of coal, power and rail
wagons for movement of coal and cement is
being closely monitored and remedial action
taken wherever necessary.

[English]
Granting of Loan by NHDC

342. SHRI MOHAN RAWLE: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whather the National Housing De-
velopment Corporation provides funds to
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builders to promote housing in the country;

(b) it so, the criteria followed for granting
loans to the builders by H.D.C. and

(c) the rate of interests charged by
National Housing Development Corporation
on these loans?

THE MINISTER OF STATE OF THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) The Gowt.
of India is not aware of the existence of any
institution called National Housing Develop-
ment Corporation under their purview/con-
trol. )

(b) and {c). Do not arise in view of (a)
above.

[Translation)
Persons Belowpoverty Line in U.P.

343. SHRIANNAND RATNAMAURYA:
Will the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
to state:

(a) the extent of population living below
povertty line in Uttar Pradesh;

(b) the number of people brought above
poverty line by the Goverament during the
last five year plan;

(c) the target fixed for the poverty eradi-
cation and the percentage of achievement
made thereof; and

(d)the amount proposed to be allocated
under various programmaes of poverty eradi-
cation in Eighth Five Year Plan?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R.
BHARDWALJ): (a) and (b). In Uitar Pradesh
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there were 530.61 lakhs persons living be-
low poverty line in 1983-84 compared to
448.34 lakhs in 1987-88.

(c) The States fix their own targets for
the schemes/programmes for poverty alle-
viation and implement a number of develop-
mental schemes/orogrammes for creation
of income and employment through growth
in agriculture, industry and semvices etc.
These include programmes like Integrated
Rural Development Programme, Jawahar
Rozgar Yojana as well as some special
programmes for the development of sched-
uled Castes and Scheduled Tribes.

(d) Programme-wise allocations for the
Eight Five Year Plan have not been deter-
mined yet.

Setting up of Industries in Uttar
Pradesh

344. SHRIBHUWAN CHANDRA KHAN-
DURI: Willthe PRIME MINISTER be pleased
to state:

(a) the details of the raw material being
supplied fromthe hilly areas of Uttar Pradesh
to plain areas for the industries;

(b) whether any industry based on the
raw materials produced in Uttar Pradesh has
been set up or propose to be set up in Uttar
Pradesh;

(c) if so, the details thereot; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P..
KURIEN): (a) The raw material being sup-
plied from the hilly areas of Uttar Pradesh to
plain areas for industries are Resin, Wood,
Fruits, Vegetables, Herbs, Magnesite ore,
Dead burnt magnesite, Soap, stone, wool,
Lime stone etc.
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(b) and (c). Yes, Sir. Industries basedon
these raw materials like Turpentine, Var-
nish, Murabba, Pickle, Sauce, Jam, Jelly,
Pulp of fruits, Wooden furniture and allied
items, Saw mills, Herbs collaction, Sports
Goods, Drugs etc, are established in Uttar
Pradesh.

(d) Not applicable.
Closed Industrial Units in Uttar Pradesh

345. SHRIHARIKEWAL PRASAD: Will
the PRIME MINISTER be pleased to state:

(a) the names and the locations of the
industrial units lying closed in Uttar Pradesh;

(b) since when these are lying closed
and the reasons therefor;

(c) the efforts made for their revival and
the outcome thereof;

(d) the time by which these units are
likely to be revived; and

(e) the number of employees and work-
ers rendered unemployed due to the ciosure
of these units?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY ( PROF. P.J.
KURIEN): (a) According tothe Reserve Bank
of India, 27,862 units in the small scale
sector and 84 units in the non—-small scale
sector were sick as atthe end of March, 1990
in the State of Uttar Pradesh. 60 sick units in
the non—small scale sector are reported
closed as at the end of September, 1990.

(b) The major causes for sickness as
reported by banks related to technical prob-
lems, non—availability of raw materials, la-
bour problems, power shortage, natural
calamities, transport and financial bottle-
necks.
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~ (c) Out of the 27,862 sick units in the
small scale sector, 343 units were found to
be potentially viable and 27,458 units
non-viable. Viability in respect of 61 units is
yet to be decided, Out of 343 potentially
viable sick units in the small scale sector,
238 were put under nursing programmes as
at the end of March, 1990. Out of 60 sick
units in the non small scale sector, 4 units
were put under nursing programmes as at
the end of September, 1990.

(d) No time—trame within whioh the vi-
able units could be revived can be indicated.

(a) Such data are not centrally main-
tained.

[English)
Development of Calcutta City

346. SHRI BASUDEB ACHARIA:
SHRI CHITTA BASU:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether National Commission on
Urbanisation under the Chairmanship of
Charles Correahave suggested assumption
of financial responsioilities of the Union
Government for the deveiopment of city of
Calcutta and other national cities;

(b) if so, whether the Government pro-
pose to allocate necessary fund for this

purpose; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) No, Sir.

(b) and (c). Do not arise, in view of (a)
above.
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industrial Dispute Cases in Karnataka

347. SHRI V. DHANANJAYA KUMAR:
Will the PRIME MINISTER be pleased to
state:

(a) the number of industrial disputes
andothercases pending adjudicationbefore
Central Government Labour Courts and
Industrial Tribunals in the State of Karna-
taka; -

(b) the reasons for delay in adjudication
of cases; and

(c) the steps taken for speedy disposal
of all the pending cases?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWARY): (a) According 1o in-
formation available 267 industrial disputes
and 6 applications were pending as on
31.1.1992 before the Central Government
Industrial Tribunal-cum-Labour Court at
Bangalore in the State of Karnataka.

(b) The reasons ldentified generally for
delay in disposal of cases are, inter alia,
heavy work load, procedural impediments
such as absence of advocates, adjourn-
ments for furnishing information, stay orders
of superior courts, or attempt to make an out
of court settiement etc.

(c) The steps in hand for expediting
adjudication of industrial disputes are inter
alia the following:—

() Improving and strengthening of
conciliation Machinery so that a
larger number of cases are settled
at the conciliation stage;

(i)  Expeditious filling up of vacancies
inthe posts of Presiding Officers of
the Labour Courts and the Indus-
trial Tribunals;
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(i) Holding of Lok Adalats, where
possible.

Expenditure of import of Fertilizers

-348. SHRI ANIL BASU: Will the PRIME
MINISTER be pleased 1o state:

(a) the foreign exchange requirement
for the import of fertilizers in 1992-93; -

(b) the total sum required to revamp thd
public sector fertilizer units proposed to be
wind up for being sick; and

(c) which of the above two is beneficial
and economical to meet the requirement of
the fertilizers in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
1ZERS (DR. CHINTAMOHAN): (a) The broad
assessment indicates that the over—all re-
quirements offoreign exchangefortheimport
offertilizers, intermediates and raw-materials
in 1992-93 is expected to be around Rs.
6000 crores. The exact requirement, how-
ever, would depend on the level of actual
consumption in the current year and the
opening stock available in the system as on
1.4.92.

(b) and (c). Final decision has not been
taken by Government to wind up the sick
units.

Demolition of Unauthorised
Constructions

349. SHRIMATI BHAVNA CHIKHALIA:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether a number of illegal and
unauthorised houses, flats, jhuggis, shops
buildings etc. have baen demolished in vari- -
ous pans of Delhi during 1.11.1989 to
31.12.1991.
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(b) it so, the details thereof; and the
reasons for demolition; and

{c) the altemative arrangement of site
and plots or compensation given to them
who have been rendered homeless?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) Yes, Sir.
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{®) k has been reported by DDA and
other agencies that unauthorised and Rlegal
houses, flats, shops, buildings etc. were
demolished as they encroached upon either
public or private land, some of which were
required for projects of public utllities. De-
tails are given in the attached Statement.

(c) Alternative relocation was provided
to 2014 eligible persons by DDA.



STATEMENT

Demolitions carried out by various authorities in Delhi during 1.11.1889 to 31.12.1991.

SL No. Authority concerned Type of illegal and unauthorised Constructions Number
1 2 3 4

1.  Delhi Cantonement Board Boundary walls, fencying, bathrooms etc. 29

2.  New Delhi Municipal Committee Jhuggies 50

3.  Delhi Development Authority Thatched structure, khokas, plad. boundary wall, dairies, shops 13538
staircase, tin-shed, plots,houses, jhuggies etc.

4.  Central Public Works Department Jhuggies, unauthorised extensionof shops,unauthorised construction 89
at terraceof servant quarters in govt. accommodations, tarpauline
covered shops.

5. Municipal Corporation, Delhi Shops, residential houses and devations from sanctioned plan. 396

14112

Total:
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[ Translation]

Complaints Against Recruitment Staff
of Autonomous Bodies

350. SHRI RAJENDRA AGNIHOTRL
Will the PRIME MINISTER be pleased to
state: .

(a) whether the Government have re-
ceived complaints against the recruitment
staff of the autonomous bodies;

(b) whether the Government propose to
set up a Recruitment Commission for the
autonomous bodies;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMAT!
MARGARET ALVA) (a) Aifairs of various
Autonomous Bodies are looked after by
respective Administrative Ministers/Depart-
ments. Such information is not available
centrally.

(b) to (d). Autonomous Bodies recruit
their staff under their own arrangements.
There is no proposal for setting up a Recruit-
ment Commission for Autonomous Bodies.

[English)

Demand for Hike in Salary Khadi
Producing Employees

351. SHRI ATAL BIHARI VAJPAYEE:
Wil the PRIME MINISTER be pleased to
state:

(a) whether workers employed in the
various institutions and voluntary organisa-
tions, engaged in the production and sale of
Khadi have been demanding salary and
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other facilities at par with thase provided to
the employees of the Khadi and Village
Industries Commission;

{b) whether a committee constituted by
the Government in June, 1990 had recom-
mended a minimum starting pay of Rs. 750
per month as also D.A and other facilities for
every worker working in the institutions and
voluntary organisations engaged in the pro-
duction and sale of khadi;

(c) the decision taken by the Govermn-
ment in the matter; and

(d) the other recommendations made
by the Committee?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) Yes, Sir.

(b) No Sir. However, the Committee had
recommended that the salaries of various
workers engaged in institutions and volun-
tary organisations aided by ¥VIC should be
at par with the salaries under Shops and
Commercial Establishments Act in force in
the area of operation of the institutions.

(c) and (d). The recommendations 0i
the Committee relating to Workers’ demand
etc. are under consideration of the Govern-
ment,

New Industries in Tamil Nadu

352. SHRI R. JEEVARATHINAM: Wil
the PRIME MINISTER be pleased to state:

(a) the number of new industries regis-
tered in Tamil Nadu after the announcemen:
of the new industrial policy;

(b) outof these the number of industries
registered for foreign coMtaboration in the
country and in Tamil Nadu in particutar; and



229 Written Answers

(c) the types of industries registered in
Tamil Nadu after the new industrial policy?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) The schemes of registration of
industries have been abolished under the
new Industrial Policy. Since the announce-
mentofthe new Industrial Policy Package on
24th July, 1991, 168 Industrial Entrepre-
neurs Memoranda have beenfiled up to 31st
January 1992 with the Secretariat for Indus-
trial Approvals for setting up industries in the
State of Tamil Nadu.

(b) Data regarding Foreign Collabora-
tion approvals granted location-wise is not
being centrally maintained. Since the an-
nouncement of new Industrial Policy cn 24th
July, 1991, 481 approvals have been granted
by the Secretariat of Industrial Approvals
and 269 by the Reserve Bank of india for
foreign investment/Technology agreements
in the country.

(c) The main industries for which the
Industrial Entrepreneurs’ Memoranda have
peen filod for Tamil Nadu are Metallurgical
ndustries, Chemicals (other than fertiliz-
ars), Textiles, Veqetable Oil & Vanaspati,
Telecommunications, Eiectrical £quipments
stc.

Revislon in Rates of Royalty on Coal

353. Si{RI SIVAJI PATNAIK: Will the
Minister of COAL be pleased to «!ate:

(a) whether various State Governnents
have urged the Union Govarnmant for 1evi-
sion in the rates of Royatty ‘or ditferont
Jrades of coal,

(b) whether the rates of royalty far coal
was raised as demanded by tha State Gov-
3mments; and

{c) it 50, tihe recommendations of the
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study group constituted by the department of
Mines with regard to the revision of Royalty
rate and the steps taken by the Union Gov-
ernment to implement these recommenda-
tions? ’

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) and (b). Keeping in view the
demands of some State Governments for
increase in coal royalty and its effect on
consumers, the royalty rates on coal were
revised from an average of Rs. 5.30 per
tonne to an average of Rs. 70.00 per tonne
w.e.f. 1.8.1991 except for the coal produced
in the States of Assam and West Bengal.

(c) Presumably the Hon'ble member is
referring to the Study Group constituted by
the then Department of Coal some of the
main recommendations of the Study Group
constituted in February, 1991 by the then
Department of Coal were (1) The rates of
royalty on coal can not be enhanced to meet
the entirc loss of revenuetoindividual States
{’ke Bihar and West Bengal where the rates
of cess were more than 25 times the rates of
royaity. But it may be possible to increase
the royally such that over all revenue to the
States 'rom coal is protected (2) To pass
legislation by Parliament to validate cesses
or coai already collected by State Govern-
ments. (3) Toincreasethe rates of royalty on
Coal from an average of Rs. 5.30 per tonne
to an average of Rs. 70.00 per tonne.

Whiie the rates of royalty on coal have
tasn revised, the Ministry of Mines is taking
action t2 enadt the requisite legislation.

Drought Prone Areas in Andhra
Pradesh

354. DR. Y.S. RAJASEKHAR REDDY:
Wiil the PRIME MINISTER be pleased to

state:

(a) whether the drought prone areas of



231 Whitten Answers

Andhra Pradesh constitute an important
sansitive eco-system; and

(b) if so, the steps taken or proposed to
be taken by the Government to identify and
develop these areas?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI G. VENKAT SWAMY): (a) Yes, Sir.

(b) A Centrally sponsored scheme,
namely, Drought Prone Areas Programme is
under implementation in 69 blocks of 8 dis-
tricts of Andhra Pradesh covering an area of
77150 sq. kms. The Programme aims at
integrated area development through opti-
mum utilization of land, water livestock and
human resources and for restoration of
ecological balance to mitigate the effects of
droughts. Since inception till December,
1991 an expenditure of Rs. 162.13 crores
has been incurred in Andhra Pradesh on
various activities covering DPAP.

The Ministry of Environment and For-
ests have also initiated a scheme of decen-
tralisad nursery scheme under which a
subsidy of 45 paisa (now 70 paise) is being
given to nursery person per plant raised.
During 1991-92, total subsidy of Rs. 2crores
has been released to the State of Andhra
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Pradesh for this purpose.

Financial Assistance/Loans to Sick
Units

355. SHRI KRISHAN DUTT SUL-
TANPURI: Will the PRIME MINISTER be
pleased to state:

(a) the details of sick industries to which
financial assistance/loans were given during
the last six months to keep them running;
and

{b) the steps being taken to make such
industries viable?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P..
KURIEN): (a) The details of financial assis-
tance/loans given to sick industrial units by
some of the lead financial institutions like
Industrial Development Bank of India (IDBI),
Inc'ustrial Reconstruction Bank of india (IRBI),
Industrial Finance Corporation of India (IFCI)
and Industrial Credit and Investment Corpo-
ration of India (ICICl), are given in the
attached Statement.|

(b) Some of the impo:tant steps taken
by the Government for revival of sick indus-
trial units are given in the attached State-
ment Hl.

STATEMENT |
Sl No.  Name of the lead No. of assisted Amount of assistance
financial Institution sick units sanctioned (Rs. crores)
(1) iDBI 1 13.58 (Apr. ~ Dec. '91)
2) IRBI 18 19.69 (Jul. - Dec. '91)
3) IFCl 7 9.15 (Apr. — Dec. '91)
@) icicl 5 4.07 (Jul. - Dec. '91)
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STATEMENT i

Steps taken by the Govemment of India
for the revival of Sick Industrial Units.

@

(i)

iii)

(iv)

]

The Government have enacted a
comprehensive legisiation nametly.
The Sick Industrial Companies
(Specia: Provisions) Act, 1985. A
quasi-judicial body designated as
* The Board for Industrial and Fi-
nancial Reconstruction (BIFR) ' has
been set up under the Act to deal
with the problems of the sick indus-
trial companies in an effective
manner, which has become opera-
tional with effect from the 15th May,
1987.

The Reserve Bark of India have
issued guidelines to the banks for
strengthening the monitoring sys-
tems and for arresting industrial
sickness at the incipient stage sc
that corrective measures are taken
in time.

The banks have also been direcied
by the Reserve Bank of India to
formulate rehabilitation packages
for the revival of potentially viable
units. The banks and financial
institutions evolve rehabilitation
packages for the revival of sick
units.

Reserve Bank of India have also
issued guidelines separately to the
banks indicating parameters within
which banks could grant reliefs and
concessions for rehabilitation of
potentially viable sick units without
reference to RBI both in the large
and small scale sector.

On the advice of the Government
of India, Reserve Bank of India has
setup State Level Inter-Institutiona!
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Committees (SLIICs) in all States
under the chairmanship of Secre-
tary, Industries Department of the
concerned State Governments for
working out a rehabilitation pack-
age for revival of viable sick small
scale units.

(vi)  Financial assistance in the form of
long term equity type assistance
upto Rs. 1,50,000/- to units with a
project cost not exceeding Rs. 10
lakhs at a nominal services charge
of one per cent per annum is also
available to potentially viable sick
small scale industrial units fromthe .
National Equity Fund set up in
August, 1987.

{vii) The Union Ministry of Industry is
also operating a Centrally spon-
sored Margin Money Scheme of
revival of sick small scale units,
under which quantum of assistance
per unit is upto Rs. 50,000/-

(vii) A Small Industries Development

Bank of India (SIDBI) has been

established in April. 1990 1o func-

tion as Apex Bank for tiny and small
scale industries.

SIDBI has been organising rehabili-
tation meets in different states to help Pri-
mary Lending Institutions (PLIs) and pro-
moters in drawing up mutually acceptable.
rehabilitation packages for potentially viable
sick SS! units. During 199091, 23 msats
were organised at 14 centres where cases of
over 250 units were discussed. The re-
sponse from the PLIs and borrowers to such
meets has been encouraging.

Aseparate Refinance Schemefor reha-
bilitation (RSR) is being managed by SIDBI
for revival of potentially viable sick small
scale industrial units.
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Foreign Scientists Witling to Work in
indlan Laboratories

356. SHRI YASHWANTRAOPATIL: Will
the PRIME MINISTER be pleased to state:

(a) whether some foreign scientists are
willing to work in Indian Laboratories;

(b) if so, the details thereof;

(c) whether the Government propose to
permit them to work in the country;

{d) if so, under what terms and condi-
tions; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE

MINISTRY OF PERSONNEL, PUBLIC~

GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) Yes, Sir.

{b) to (d). Foreign scientists visit to work
in Indian {aboratories under various interna-
tional programmes in science and technol-
ogy Their number is determined by the proj-
ects concemed and the availability of funds.

(e) The question does not arise.
[Enghsh

Discovery of New Coal Deposits in
Kantibanjl Area

357. SHRI SARAT CHANDRA
PATTNAYAK: Wil the Minister of COAL be
pleased to state:.

(a) whether Messers Coal india Limited
has disccvered new coal deposits in Kanti-
banji area of Bolangir district (Crissa);

(b) # so, whether the Government have
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formulated any programme to .exploit the
coal reserves; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) to (c). No new coal deposits
have been discovered by Coal India Limited
in Kantabanji area of Bolangir district in
Orissa. Geological Survey of India has also
not carried out any regional drilling in this
area. However, Directorate of Mining &
Geology, Government of Orissa hud carried
outsomadrillingduring 1988-89 inthe nearby
areas. This drilling did not reveal any posi-
tive coal occurrances from the point of view
of commercial exploitation.

Expansion of HMT Unit of Kalamassery

358. SHRI RAMESH CHENNITHALA:
Will the PRIME MINISTER be pleased to
state:

(a) whether there is any proposal forthe
expansion of the HMT unit a* Kalamassery
in Kerala; and

{b) if so, the details thareof und the
funds allocatad for the purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI PK.
THUNGON): (a) and (b). inthe current Annual
Plan only renewals and replacement pro-
grammes are envisaged for HMT IV, Kala-
massery. Funds allocation for addilional
investments have yet o be finalised.

Celling on Prices of Groundnut Oil

359. SHRIRAM NAIK: Willthe PRIME
MINISTER be pleased to state:

(a) whether the Government are aware
thatthere was avoluntary ceiling onthe price
of graundnut oil by the traders from Decem-
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ber9, 1991 as reported in the Indian Express
dated December, 1991;

{b) # 50, whether this ceiling was lifted
and if so, the reasons therefor;

(c) whether the Governmunt made an
appealto thetradersto observerestraint and
protect the consumers; and

(d) # so, the steps taken by the Govern-
ment to ensure that the appeal was hon-
oured by the traders?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRIKAMALUDDIN AHMED): {a)
to (d). No Sir. There was no ceiling on prices.
Thetraders had only positively responded to
Government's appeal and agreed to bring
down the prices by 4 or § rupees per kilo-
gram of loose groundnut oil atretail stage. At
Ahmedabad and Bombay, prices again went
out of control of the traders and they ulti-
mately deckared their helplessness. How-
ever, since third week of January, 1992 , the
prices of groundnut oil have registered a
considerable fall and at some places even
below the prices voluntarily agreed upon by
the traders earlier in December, 1991.

implementation of Consumer
Protection Act, 1986

360. SHRI HARIN PATHAK:
SHRI RAM NAIK:
Wil the PRIME M!NISTER be pleased
to refer to the reply given 1; Starred Question
No. 592 on August 28, 1991 and state:

(a) whether a high powered working
group constituted by the Govemnment kas
submitted #ts report/suggestion for imple-
mentation of Consumer Protection Act, 1986
more atfective and purposelul, spacifically in
Sikkim, Tripura, Tamil Nadu ard Uttar
Pradesh; and
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(b) if so, the details thereol, State-wise
and Union Territory—wise?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRIKAMALUDDIN AHMED): (a)
and (b). The High Powered Working Group
constituted by the Government has submit-
ted its report and has made a number of
recommendations o make the Consumer
Protection Act, 1986 more effective and
purposeful. The main recommendations
pertain to extending the scope of the Act and
enhancing the power of the redressal agen-
cies which when implemented will resultin a
qualitative improvement in the enforcement
of the Act all over the country.

Proposal to establish Lignite based
Ancillary Units around NLC

381. DR. P. VALLAL PERUMAN: Will
the Minister of COAL be pleased to state:

(a) whether the Government propose to
approve the proposals sent by NLC to estab-
lishlignite based ancillary units in and around
the Neyveli Lignite Ccrporation;

(b) it so, the facilities proposed to be
provided by NLC to the entreprenaurs; and
(c) it not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) NLC have not submitted any
proposaltothe Government in the Ministry of
Coal in this regard.

(b) and (c). Do not arise.

Request for Enhanced Essentlal
Commodities by Kerala A

363. SHRI KODIKKUNIL SURESH:
SHRI A. CHARLES:
Wi the PRIME MINISTER be pleased
to state:
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(a) whether the Government of Kerala
has requested the Union Government to
allot morae rice, sugar, wheat and edible oils;

(b) it so, the total quantity requested by
the State Government;

(c) the quantity of rice, sugar, wheat and
edible allotted during 1991-92;

(d} whether the Union Government
propose to allot additional quota of rice,
sugar, wheat and edible oils during 1991-92;
and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRIKAMALUDDIN AHMED): (a)
Yes, Sir.
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(b) Kerala Government has demanded
2.36 lakh tonnes of rice, 50.000 tonnes of
wheat, and 25000 tonnes of levy Sugar per

month. They have demanded for increasein
allocation of imported edible oils also.

(c) A statement in annexed.

(d) and (e). Allocation of PDS commodi-
ties is made, on a month to month basis,
thaking into account the stocks with the
Central Government, market availability,
seasonal factors and inter-se requirements
of various States. During the year 1991-92,
the Central Government made ad-hoc in-
crease in the allocation of rice in August,
September, October and November, 1991.
In case of levy sugar, a 5% ad-hocincrease
in the allocation of levy sugar quota was also
given since August, 1991.



Monthwise allocation and lifting of Wheat, Price, Sugar and imported Edible Oils to Kerala Distributed through P.D.S.

STATEMENT

(in ‘000 tonnes)
SI No. Month Wheat Rice Imported Edible Oil Loy Sugar
Allocation Allocation Allocation Aflocation
1 2 3 4 s 6
1. Apri, 1991 30.0 1425 Nil 11.953
2. May, 1991 30.0 1425 Nil 11.953
3. June, 1991 30.0 1425 0.56 11.953
4 July, 1991 30.0 1425 Nil 11.953
5.  August, 1991 30.0 1625 0.1 13.753
6.  Sept,1991 30.0 150.0 Nil 14.949
7. October, 1991 30.0 150.0 1.0 12551
8.  November, 1991 30.0 150.0 1.0 12,551
9.  December, 1991 27.0 150.0 1.0 12551
10.  January, 1982 27.0 150.0 Nil 12.551
11.  February, 1992 30.0 150.0 Ni 12551

(Vivs) €161 'L YNNOTVHd SIemsuY UGHIIM  L¥2
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Rehabllitation of Jhuggl Dwellers
in Defhi

364. SHRIMATI SUSEELA GOPALAN:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) the estimated population in Delhi
living in jhuggiJhopdi areas;

{b) whetherany concreteplanis chalked
out for the rehabllitation of jhuggi-dwellers;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHR! M. ARUNACHALAM): (a) It is esti-
mated that 13 to 14 lac people are living in
the jhuggies jhompri areas of Delhi.

(b) Yes, Sir.

(c) For dealing with the problems of
jhuggie jhompri clusters in Delhi, a three
pronged strategy has been drawn up by
Delhi Administration with effect from
1990-91.

Strategy ~I — Deals with the rehabilita-
tion of those eligible jhuggie households in
alternate sites where the land owning agen-
cies are in a position to implement the proj-
ects on the encroached land pockets in the
larger publio interest and submit request to
DDA for clearances of jhuggie jhompri clus-
ters.

Strategy — Il - Contemplates in-situ
upgradation of eligiole JJ clusters and infor-
mal shelters in case of those land pockets
where the land owning agencies issue No
Objection Certificates to the Sium Wing for
utilisation of the encroached land pockets for
squatters. This project envisages
re—-adjustment of jhuggie households in an
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improved/modified layout by equitable distri-
bution of land amongst the squatter families.

Strategy - Ill - Contemplates provision

. of minimum basio civic amenities under the

scheme of Environment |. Improvement in
eligible Jhuggie Clusters.

(d) Does not arise.
industries Based on NRIs Investment

365. SHRI K. RAMAMURTHEE TINDI-
VANAM: Will the PRIME MINISTER be

‘pleased 1o state:

(a) the names of the industries coming
up with NRIs investment consequent upon
liberalisation policy of the Govt; and

(b) the amount of NRIs investment for
various industrial units, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) and (b). Since the announce-
ment of the New Industrial Policy in July,
1991, the Special Approval Committee
(Non-Resident Indians) has approved 49
proposals upto 31 st December, 1991 for
setting up of industries in various fields like
Engineering, Automobiles, Chemicals, Elec-
tricals etc., involving a total projected invest-
ment of Rs. 2968.71 miillion.

The details of the approvals of NRI
proposals, including location, are published
in the monthly newsletter of the Indian In-
vestment Centre, the copies of which are
available in the Parliament Library.

[ Translation]
Effects of Pesticides on Mankind
367. SHRI BRAHMANAND MANDAL.:

Will the PRIME MINISTER be pleased to
state:
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(a) whether the Government have even
conducted a survey to find out adverse ef-
fects of pesticides on mankind; and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
ISERS (DR. CHINTA MOHAN): (a) and (b).
Theinformation is being coliected and willbe
laid on the Table of the House.

[English)

Import of Potash by Indian potash
Limited

368. DR. SHRIMATI K.S. SOUNDA-
RAM: Wilithe PRIME MINISTERbe pleased
1o state:

(a)the quantity of Potashimported during
1990-91 and orders placed for 1991-92 by
the Indian Potash Limited;

(b) whether there is any other agency
allowed to import Potash apart from IPL;

(c) if so, the details thereof; and

(d) the terms and conditions laid by IPL
for allotting distributorship?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
ISERS (DR. CHINTA MOHAN): (a) to (c).
MMTC is the canalizing agency for import of
fertilizer including potash for Government of
India. MMTC, during 1990~91 contracted
19.88 lakh tonnes of potash. During 1991-92
contracts have been finalized by MMTC so
far forimporting 21.75 lakh tonnes of potash.

(d) According to Indian Potash Limited
the distributorship is given on the basis of
financial capability of the party, his experi-
ence and background and infrastructure
facility available with him to market and
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distributa the product efficiently.

Conventions of ILO

369. SHRIPRATAPRAO B.BHONSLE:
Will the PRIME MINISTER be pleased to
state:

(a) the number and nature of conven-
tions adopted by I. L. O. during the last three
years;

(b) how many of these conventions have
been ratified by the Government so far;

(c) whether any other conventions are
under consideration of the Government for
ratification; and

(d) if so, the details thereof?
THE DEPUTY MINISTER IN THE

MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): (a) and Ib). During

~ the lastthree years, the ILO has adopted the

following four Conventions viz.

~  Convention No. 169 conceming
Indigenous and Tribal Peoples in
Independent Countries, 1989;

—  Convention No. 170 concerning
Safety in the Use of Chemicals at
Work, 1990;

-~  Convention No. 171 concerning
Night Work, 1990;

-~  Convention No. 172 concerning
Working Conditions in Hotels,
Restaurants and Similar Establish-
ments, 1991.

The Government of India has not
ratified any of these Conventions so far.

(c) and (d). The Government has de-
cided to ratify Convention No. 160 concern-
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ing Labour Statistics by accepling obligation
in respectof Article 8 of the Convention. This
Atticle is regarding compilation of stafistics
on the structure and distribution of the eco-
nomically active population.

[ Transiation}
wmmmu:n in Blhar

370. SHRINAWAL KISHORE RAL:
SHRI LALIT ORAON:

Wilt the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be

pleased to state:

(a) the number of persons living below
poverty fine in Bihar according to the latest
survey;

{b) the comparative percentage of other
States in this regard;

(c)thedetails of different schemes under
ﬁnphmuﬁahontobrmﬂmepamm
the poverty line;

(d) whether the Planning Commission
proposes to implement some more schemes
in Biharkeeping in view the backwardness of
the State; and

(o) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R.
BHARDWAJ): (a) According to the latest
available estimates for the year 1987-88,
336.54 lakhs persons were Iwmg below
poverty line in Bihar.

(b) A statement is enclosed.
(c) The Government of Bihar has been

implementing development plans for raising
the living standard of the population living
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below poverty line. These plans include
nvestment/outiay for the development of
infrastructure, industry, agriculture, irriga-
tion, rural development, education and health,

" and also the implementation of direct em-

ployment general and poverty alleviation
programmes, such as Integrated Rural
Development Programme and Jawahar
Rozgar Yojana.

(d) and (e). The Directional Paper for
the Eighth Five Year Plan 1982-97 suggests
promotion of an integrated programme of
focal area development of selected villages
through increass in employment, appropri-
ate land reforms and meeting housing needs.

STATEMENT
Percentage of Population below the
Poverly Line by States 198788
(Povisional)
Sl No. States & U. Ts. % of Persons
1 2 3
1. Andhra Pradesh 317
2.  Assam 228
3. Bihar 40.8
4. Gujarat 184
5. Haryana 11.6
6.  Himachal Pradesh 9.2
7. Jammu & Kashmir 13.9
8.  Kamataka 32.1
9. Korala 17.0
10.  Madhya Pradesh 36.7
11.  Maharashtra 292



. Ts. " % of Persons

‘1 2 : V o 3

12.  Orissa 447
13.  Punjad 7.2
14.  Rajasthan 24.4
15.  Tamil Nadu 32.8
16.  Uttar Pradesh 35.1
17.  West Bengal 27.6

18. Small States & UTs. 7.7

19.  Alindia 29.9

[English)

Retail Price of Rice, Wheat and Sugar
through Public Distribution System

371.SHRI SYED SHAHABUDDIN: Will
the PRIME MINISTER be pleased to state:

(a) the average retail price of major
items distributed by the P.D.S. namely, rice
Wheat, sugar and kerosene during 1930-91
and the element of subsidy included therein;

(b) the revised prices of these items
during 1991-92 and the element of subsidy
induced therein;

(c) whether it is proposed gradually to »

eliminate subsidy or to restrict the Public
Distribution System to the economically
backward sections of the pecple; and

(d) if so, the criteria to be adopted for
identification of such sections or families?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
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SUMER AFFAIRS AND PUBLIC DISTRI
BUTION (SHRIKAMALUDDINAHMED) (a)
to (d) A statement showing the Central
‘tssue Price of Rice Wheat, Levy Sugar and
Kerasene for distribution through the Public
Distribution System is annexed.

The Central Government makes avail-
able to the State Governmesats and U.T.
Administrations key essantial commodities
namely rice, wheat, levy sugar andkerosene
for distribution through the PDS at Central
Issue Prices which are distributed to the
consumers within their jurisdiction by the
respective State Governments. They fix the
end retail prices by adding incidentals such
as transportation and handling costs, local
lavias and margins to the Fair Price Shops
eic. to the Central Issue Price of these
commodities.

The element of subsidy on the distribu-
tion of these commodities bome by the
Central Government in 1990-91 is as un-
der:-

(Rs. in crores)

Foodgrains 2142
(Rice and Wheat)

Levy Sugar 308
Kerosene 2310

The subsidy for 1991-92 is yet to be
estimated.

The Public Distribution System is uni-
versal in character. The Central Govem-
ment in consultation with the State Govern-
ments and UT Administrations have identi-
fied around 1700 blocks which are covered
by various area specific programmes such
as Drought Prone Area Programme (DPAP);
Desert Development Programme (DDP),
Integrated Tribal Development Projects
(ITDP) and certain Designated Hill Areas
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(DHA) for improving the reach of PDS com-
modities in these areas. They have been
requested to strengthen the doorstep deliv-
ery of the commodities at Fair Price Shops,

issue additiorial ration cards 1o pecpie who

have not been issued such cards so far and
open additional Fair Price Shops wherever

necessary in those areas.



STATEMENT

Centrallssue Priceof Rice, Wheat, Levy Sugar and Kerosene
(Rs. per quintal)

Sl No. Rice W.EF. WEF. Wheat WEF. W.EF.
. 25.6.90 28.12.91 1.5.90 26.12.91
1.  Coarse 289 377 244 Zﬁr
"2, Medium 349 437
3. S.Fine 370 458
Central Issue Price for ITDP areas
4.  Rice Wheat 184 230
5. Coarse | 239 327
6. Fine + 299 387
7. S.Fine _ 329 408

Consumer Price of Sugar (Levy) (Rs. per kg.)

8. Levy Sugar 1.1.89 24.7.1991 21.1.1992

nivs) e161 "L YNNOTVHA smMsUYy VRIUM  £SC

$SZ SIeMSUY UOPUM



(Rs. per quintal}

St No. Hice WEF. WES:  Wheat WEF. W.EF.
_25.6.90 201291 1.5.90 28.12.91
5.25 6.10 6.90
Basic Ceiling Selling Price of Kerosene (Rs. per kilo liter)
In Bu!t (Ex-§torago point)
15.10.90 2446.18 2446.16 2446.16
2201.54

25.791 2201.54 2201.54

2661 ‘52 ALVNLE3S
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372. SHRI SYED SHAHABUDDIN: Wil
the PRIME MINISTER be pleased to state:

) (a) the numbcr of meognlsed emigra-
uonagomaasonAprM 1991 Stato—wnse

 (b) whether any emigration agelns have
been d&-roglsterod or black—llstod during
1991-92' '

(c) whether any additional emigration
agents have been registered during the
current year; and

(d) the ‘average number of emigrants
handled per agent during 1990--91?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): (a) The number of
Recruiting Agents registered with the Minis-
try of Labour as on 4.4.91 State-wise is
given in the attached Statement.

(b) The Emigration Act, 1983, provides
for suspension and cancellation of Regisira-
tion Certificates of erring recruiting agen-
cies. During the years 1991 and 1992 (upto
20.2.92), five Registration Certificates were
suspended. No Registration Cartificate was
cancelied during this period.

(c) During tha cutrent (calendar)yoar
1992 (upto 20.2.92), 28 Regnstramn Ceniﬁ-
cates have been issued. ‘

' (d) The average number of emigrants
handled per agent during the year 1990and
1991 wasszand 112 respecnvely

_ STATEMENT

S.  Nameol State/’ NoolRoauihy
No. Wim‘ronluy Agmbmlstmq

-1' . . l,. RN S
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S8 - Nameof State/ No.of Recruiting
No. . - Union Termiloty Agents registered

2. Bihar

s
3. Chandigarh 33
4 Dehi = 343
5 Goa s
6. Gujarat 6
7. Haryana “ 10
8. Jammu & Kashmir 2
__9._ K_amataka B 7
10.  Kerala - $3
1. MadhyaPmdesh . -
12. Moharashta . 896
13. Orssa. . 3
14, Punjab s
15. Rajasthan v 15
16. TamiNady - 5o
17, UarPradesh - P
18. WeslBengaI; e
Toa . 1840
Concept Paper on Natlonal Renewal
373 SHRY MANIKRAO HODLYA
SHRIARIUNCHARANSETHI
SHRI BAPU HARI CHAURE:

1o state:
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(a) whether il the central trade unions

have rejected outright the Goverment con-

cept paper on the proposed National Re-
newal Fund;

(b} i so, the details in this regard;

(c) whether the Government propose to
hand over the sick public sector undertak-
ings to workers’ co~operatives and write off
their past liabilities;

(d) if so, the details thereof; and

(e) the reaction of trade unions in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): (a) and (b). The
Labour side of the Special Tripartite Com-
mittee at its meseting held on 20.1.1992
opposed the Concept Paper on National
Renewal Fund as it felt that the Paperdid not
reflect the views expressed by the parties
and it related only to retrenchment compen-
sation.

(c) to (e). At the meeting of the Special
Tripartite Committee held on 20.1.1992 it
was suggested by certain trade union or-
ganisations that it might be possible for
workers' cooperatives to take over the sick
public sector undertakings if their past fiabili-
ties could be written off and workers could be
allowed to invest in the equity shares of such
units.

Kaiga Nuciear Power Plant

374. PROF. ASHOK ANANDRAO
DESHMUKH: Will the PRIME MINISTER be
pleased to state:

(a) whether the il and IV units of Nu-
clear Power Plant, Kaiga are yet 10 receive
environmental clearance; anJ

FEBRUARY 26, 1992

(b) # 90, ”"fh'ltylmﬂidoarame;s
likely to be accorded?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMAT)
MARGARET ALVA): (a) and (b). The Minis-
try of Environment & Forests have accorded
clearanca to Units Il and IV as well as Units
V and VI of Kaiga Nuclear Power Station.

[Translation]

Alleged Manipulation in the Funds of
Councll of Scientific and Industrlal
Ressarch

375. SHRI VISHWANATH SHASTRI:
Will the PRIME MINISTER be pleased to
state:

(a) whether complaints alleging manipu-
lations in the funds of industrial Toxicology
Research Centre, Lucknow have been re-
ceived by the Government;

{b) if so, the details thereof; and

(c)the action taken in this regard sofar?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) and (b). A com-
plaint alleging financial imegularities, mainly
in the matter of (i) tabrication of mobile vans;
and (i) pubiication of sub-standard high
priced books, has been received.

(c) Since the complaint was purportedly
from one of the Scientists of the Industria!
Toxicology Research Centre (ITRC) itsel,
action to verify its authenticity has been
taken as afirst step to proceed in the matter.
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investment by CIL.

376. SHRIBHAGEY GOBARDHAN: Will
the Minister of COAL be pleased to state:

(a) the totalinvestmentby the Coal India
Limited to date and the order of its working

capital;

(b) the amount invested towards pur-
chase of the capital machinery and other
heavy equipments;

(c) the number of mines which are
working with hired equipments; and

(d) whether mechanisation of mining
operations has helped in improving the situ-
ation by corresponding reduction of man-
power?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHR! S.B. NYAMA-
GOUDA): (a) According to information fur-
nished by Coal india Limited, the totalinvest-
ment in mines and other facilities in Coal
India Limited and subsidiaries and working
capital of Coal India and its subsidiaries as
on 31.3.1991 was Rs. 11041.67 crores and
Rs. 977.61 crores respectively.

(b) The value of plant and machinery
(Grossbefore depreciation), including heavy
equipment as on 31.3.1991 was Rs. 7033
crores. .

&) and (d). The information is being
collected and will be laid on the Table of the
House.

Unprofitable Coal Mines

377. SHRIBHAGEY GOBARDHAN: Will
the Minister of COAL be pleasad to state:

(a) the list of coal mines which continue
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10 be unprofitable even after the recent hike

in coal prices:;

(b) whether such mines are proposedto
continue;

(¢) it so, the justifications therefor: and

(d) the measures necessary for improv-
ing cutput per manshift (OMS)?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHR! S.B. NYAMA-
GOUDA): (a)to (d). The information is being
collected and to the extent available will be
laid on the Table of the House.

Planning for Population Control

378. SHRI BAPU HARI CHAURE: Will
the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
to state:

(a) whether the Planning Commission
has suggested effective decentralised area
specific micro pianning for population con-
trol;

{b) if so, whetherthe Union Govermment
have issued directions to the State Govemn-
ments also in this regard; and

(c) ¥ so, the details of the steps taken/
proposed to be taken in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R.
BHARDWAJ): (a) Yes, Sir.

(b) and (c). Ministry of Health & Family
Waelfare has formulated an action pian which
has already been endorsed by N.D.C. in its
meeting held from 23 — 24 December, 1991
and the Conference of Ministers In-charge
of Health & Family Welfare held on 6th and
Tth January, 1992 for giving the requisite



thrust and dynamism to the Family Wekare
Programme. The action Plan has already
been sent to Secretaries in-charge of Fam-
ily Weltare of States and UTs for operation-
alising the different components of the Ac-
tion Plan. Further action in this regard is to
be taken by State Govemments. .

- ESI Hospital in Karnataka

379. SHRI RAMCHANDRA VEER-
APPA: Wiltha PRIMEMINISTERbopleasad
1o state: .

(a) the number of ES| hospualsldnpan-
saries in Kamnataka; and -

(b) the steps taken to clear the proposal

hrsemngupnewESlhosprtalsanddnspen
saries mtheSlab?

THE DEPUTY MlNlSTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGHGHATOWAR): (a) There are 7E.S.1.
Hospitals and 137 Dispensaries in Kama-

(b) No proposal for opening new E.S.i.
Hospital/Dispensary is pending. Hospitals
at Shahabad and Belgaun.are under con-

Expoﬂoﬂl-dblnal Planis

380. SHRI GOPI NATH GAJAPATHE:
Wil the PRIME MINISTER be pieasad to

(a)mmmm mbelng
exponedlmmecounw -

{b) ¥ s0, the places from where those
m.dnhalplam:repmwnd .

(c)meovcmm-bmm
modmd#ﬂhmmmhﬂmumbqon
the hills of. M‘hondmiu. Gq\dhavmdan
snd . Shimilipal in Orisaa; - RIS
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(d) if s0, the steps taken 10 procure them

from these hills for the purpose of manufac-,
turing drugs as waell s for export;

. - (o) whethersome new madicinal plants
have recently been identified for expoi: pur-
pose; and

(1) # 50, the detalls thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMAT!
MARGARET ALVA): (a) Yas, Sir.

. (b) These plants are procured mainly
from Eastern and Western Himalayan Re-
gions, High Hills of TamilNadu, Kerala, Terai
Regions of Uttar Pradesh, Forests of Madhya
Pradesh, Andhra Pradesh and Orissa. .

(c) As a result of Plant Resources Sur-
vay of these hilly areas of Orissa undertaken
by Regional research Laboratory, Bhubanes-
war, about one hundred potential medicinal
and other economic plants have been iden-
tified.

(d) The findings of the survey have been
passed ontothe Siate Government for proper
exploitation of these plants for expon aswell
as olher purposes. .

(e) Now new medicinal plant has boen
identified for the export purpose from the
area. T e :

(t) Does not arise.

Grants to Vcklnury Omtnlutlom for
Rural Development :

331-SHRIPRAKASHV. PATIL: Willthe
PRIME MlNlSTER be pleased to state:

_ (a)tho mmamm
by the “Councilior Advancement of People’s
Action acd Rurel Techaology™ by different
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institubonc and soemiu for rural dovelop-
ment grants dutlng tho last thm years,
yeat-wise

(b) the paniculats of Insthutlons and
societies to which grants were given during
the above periodandtheamountdgrants
80 given in each case; and

(c) the amount of money utilised so far
by each of these Instltu\bns out of the sald
grants?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI UTTAMBHAI H. PATEL): (a) The
number of applications received during the
year 1988-89, 1985-00 & 1990-91 were
2428, 2987 and 4836 respectively.

" (b) Thae grants were provided to 1257,
1154 and 1157 instititions and societies
during the year 198890 and 1990-91 re-
spectively. The amounts of grants sanc-
tioned 1o these institutions and societies
ware Rs. 28.26 crores, Rs. 20.84 crores and
Rs. 17.34 crores during 1988-98, 1989-90
and 1990-91 respectiveiy.

(c) CAPART has released Rs. 17.71
crores, Rs. 17.47 crores and Rs. 16.93crores
to these institutions and societies during the
years 1988-89, 1989-90 and 1990-91 re-
spectively. After sanction of the projects,
funds are released in instaiments. On re-
ceipt of the progress report a scrutiny is
made astotha implemantation ofthe project
according fo prescribed norms. H the execu-
uonofthopm]ectisfound‘lobecamodonas
perthe norms, secondinstalment isreleased.
in many c2zce a monitor is deputed to guide
the voluntary agency after seeing the physi-
cal periormance. . After compléticn of the
project the voluntary ageicy is required 1o
send the final progress report and the au-
dited statement of accounts alongwith the
utilizatio:, cedificate, .
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382. SHRI K.V. THANGKA BALU: Will
the Minister of COAL be pleased 1o state:

(a) the number of contracts awarded to
ioreignfhnsintheeoalsecmlnthecoumry
during the last two years; ..

(b) the number of the contracts which
havostmebeenexecutodalongwmthe
number of the on-going cunlrads o

(c) whether the Government have re-
vwwedtheworkofdaweﬁmsandhund
the same to be satisfacwy o

(d) it so, the details thereof; and =~

(e) the efforts being made by the Gov-
emmant to award such contracts to Indian
firms instead of awardmg them to fomgn
onas?

THE DEPUTY MINISTER IN_ THE
MINISTRY OF COAL (SHRi S.B. NYAMA-
GOUDA): (a) The number of contracts
awardad to foreign firms in the coal sector
during the last two yeats is 23

(b)Outofﬂwabovezscontrads 8
contracis have since been executed and the
balance 15 are on-going oonttgcts_. .

(c) and (d). The progress of these con-
tracts is closely reviewed from time to time at
the Coal Company and Govemment
levels.The progress of thesocmtm_ds has
generally been found 1o be satisfactory.

(e) For the introduction of new technol-
ogy and to improve production, productivity,
safaty 2nd higher rate of coal recovery, se-
lective bilaterai cooperation is sought from
other countries having such cxpertise. -
wonliacis ae awamodnotomgnm aiter
the Gowt. is satisfled that the techniology and
equipment proposed to be imported are not
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indigenously available and where financial
assistance is made available by the collabo-
rating country.

SQpantp Policy for Tiny Sector

383. SHRIGEORGE FERNANDES: Wil
the PRIME MINISTER be pleased to state:

(a)whetherthe Government havedrawn

up a separate policy for the tiny industrial -

seclor to free it from all controls;

(b) it so, whether the aim of the policy is
to eliminate the inspector Raj and free the
sector from the shackles of bureaucratic
controls; and '

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) No, Sir.

(b) and (c). The Policy measures for
promoting and strengthening small, tiny and
village industries announced in Parliament
on 6th August 1991 envisages to review and
modify, wherever necessary, all statutes,
regulations and procedures to ensure their
smooth functioning.

Central Assistiance to States

384, SHRIGEORGE FERNANDES: Wil
the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
10 state:

(a) whether most of the States had
exprassed diverse views on the formula for
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distribution on Central Assistance and also
on the proposal for transfer of
Contrally-Sponsored Schemes in the meet-

ing of the National Development Council
held in December 1991 at New Delhi; and

{b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R.
BHARDWAJ): (a) and (b). No, Sir. Keeping
inview the suggestions made by some of the
Chief Ministers, the NDC approved the for-
mula for Distribution of Central assistance
as follows:

. From the total Central assistance,
setting apart the funds required for
externally-aided—-schemes, as is now being
done;

Il. Providing from the balance, reason-
able amountsfor Special Area Programmes,
viz.,

(a) Hill Areas;

(b) Tribal areas;

(c) Border areas; and

d NEC;

lil. keeping from the balance 30% for
the ten Special Category States; and

iv. allocating the balance among the
fiteen non-Spaecial Category States as per
the following criteria:

Critoria

Weight (%)

L Population (1971)
#.  Per capita income of which:

60%
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Criteria

Weight (%)

(a) According to the ‘deviation’ method—

covaring only the States with per
capita SDP below the national

average

{b) According to the ‘distance’ method-

covering all the fifteen States
M. Perormance
of which:

(a) According to “Tax effort’
as defined in the previous’
formula

(b) According to Fiscal
Management, as defined
in the previous revised
formula; and

(c) According to progress
in respect of national
objectives

IV. Special Problems

5%

7.5%

25%

25%

25%

75%

Under the criterion of the performance
in respact of certain programmes of national
priority the approved formula covers four
objectives viz., (i) populationcontrol; (i) elimi-
nation of ilteracy; (iii) on~time completion of
externally aided projects; and (iv) success in
land reforms.

Fuithermore, it was agreed that 113
Centrally Sponsored Schemes, as suggested
by the Narasimha Rao Committee, may be
transferred 10 the States alongwith Central
share in funding as Central assistance in
addition 10 the formulabased Central assis-
tance for the State Plans.

Holding Back the Ocean Data by U.S.

386. SHRI SANAT KUMAR MANDAL:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Ametican Oceanogra-
phers have not revealed 10 their indian
counterpaits a pieces of vital information
pertaining 10 an experiment in Indian Ocean
last year in which India was one of the

tick :

(o) i 30, the reasons for the Ameticans
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holdingbad(vialoesandatafmmlndm
Sclentists;.and -

(c) the rmbn oi tho Govommom

thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) No, Sir. The entire
experiment was carried on board Indian
vessel and all pertinent data is in our cus-
tody. There was some delay in receiving the
original signal amplitude data due to postal
delay. However, this information is not sig-
nificant since back calculations are normal
routina exercise in this experiment.

(b) The data is not vital. However, the
same has since been received.

{c) This was cooperative experiment
and each country was supposed to collectits
own data.

Cooperative Movement in industrial
Sector in Himachal Pradesh

387. SHRI D.D. KHANORIA: Wil the
PRIME MINISTER be pleased to state:

(a) whether the Govemment have any
proposaltoewouragoco—operatm move-
ments in the industnal Séctor in Himachal
Pradesh;

{b) whether any study has been con-
ducted 1o assess the employment genera-
tion potential of the co-operative 'ndustrial
movement in rural areas of Himachal
Pradesh;

(c) ¥ 80, the details thereof; and’

(d) # not, the reasons t.‘-.::e'«"
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THE MINlSTER OF STATE IN THE

'MlNISTRY OF INDUSTRY (PROF. PJ.

KURIEN): (a) The Govemment have always
encouraged Co~operatives in the Industrial
‘Sector. Such enicouragement has alsobeen

" -extended in the State of Himachai Pradesh.

As a reésilt of such continudus encourage-
ment, Industrial Co—operatives are playing
a significant role in processing of various
agricultural products such as fruits, vege-
tables, etc. Govemment has also encour-
aged co-operatives in development of tradi-
tional crafts and industries like Handlooms,
Handicrafts, Khadi and other village indus-
tries. National Cooperative Development
Corporation, National Bank for Agriculture
and Rural Development and Khadi and Vil-
lage Industries Commission have financed
cooperatives in the State.

(b) No such Study has been conducted
by the this Department. '

(¢) I view of (b) above, this does not
arise,

(d) The Government is striving to pro-
mote the industry in rural areas including
industrial Co—operatives for a number of
reasons including employment generations.
Some studies.have also been conducted in
this behalf. However, a separate Study of
the type mentioned in (b) above for Himachal
Pradesh has not been conskiered neces-
sary. .

{ Transiation]

Supply of Substandard Cosl to Power
Plants ‘

388, SHRI PIUS TIRKEY: Wil the Min-
mdmmmmm o

(qmtmcwammomhmn-

eoivodeomphhhfrom povmphntsdmo
wmnmmmmmuh



boingsl.lppluedtothamandmoupplyisnot

N " (b) ¥ so, the stops taken to improve the
quality of coal and supply thereof?

'l}lE DEPUTY: MINISTER IN THE
MINISTRY OF COVALA.(SHRI S.B. NYAMA-
GOUDA): (a) Power Stations have made
complaints about delays in supply of coal as
also about quality of coal, receipt of over-
sized coal and presence of stones, shales
and other extraneous material.

{b) Highest pricrity is being accorded in
allocation and despatch of coal o Power
Utilities. Further, in order to ensure loading
of uniform size of coal, frae from extraneous
material, coal handling plants are being
provided at loading points. Coal Indiais now
laying great stress on quality control. Com-
plaints received from consumers are moni-
tored and corrective measuras taken. The
supervision of wagon loading at the collier-
ies has also been tightened and Power Utili-
ties are being offerad thefacility for supervis-
ing the loading at the loading point isalf.

|English)

Meeting of PHCCI with Ambassador of
Swaziland

389. DR. C. SILVERA: Wiil the PRIME
MINISTER be pleased to state:

(a) whether some meeting between
officebearers of the Punjab-Haryana Cham-
ber of Commerce and industry and Ambas-
sador of Swaziland has been held recently;

(b) ¥ 50, the details of the issues dis-
cussed in the meeting;

(c) whethér the Government of
Swaziland propose to offer favourable envi-
ronment for private enterprises; and
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. (d) ¥ 50, the detalls of iniiatives pro-
pondbbolakenmﬂisrogatd? ’

'I'HE MINISTER OF STATE IN 11-IE
MlNlS'mY OF INDUSTRY (PROF PJ.
KURIAN): (a)to (d). Yes Si. The Swaziland
High Commissioner o India, whois basedin
Seoul, visited India and had discussions with
a small delegation of the PHD Chamber of

‘Commerce and Industry on 27th January,

1992. The High Commissioner of Swaziland
informed about the facilities available in his
country for investment and also discussed
issues relating to the economy of Swaziland,
the potential areas of trade, Collaborations
and technology transfer between the two

"countries. Initiatives to promote joint ven-

tures etc. is taken by the entrepreneurs of
both the countries.

Seminars by ihmtactums Associa-
tion for hhrmltlon Technology

390.DR. C. SILVERA: W|1I the PRIME
MINISTER be pleasod to state:

(a) whether the Manﬁfauures' Associa-
tion for Information Technology proposes to
organise a series of seminars in all metro-

(b) # 50, the datals thereof;

(c) whather some suggestions on ca-
reeropportunities ininformativeindustry have
been offered by the Association;

_ (d)it s0, the details thereof together with
mes(epspmposedbbohkentonmplemm
these suggestions? v

THE MINISTER OF STATE IN THE

'MINISTRY OF PERSONNEL, PUBLIC
* GRIEVANCES AND PENSIONS (SHRIMATI

MARGARET ALVA): (a) and (b). The Manu-
{factures’ Association for lnformatm Tech-
nology (MAIT) has conducted seminars in
Bangalore and Madras and propose to hold
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seminars in Calcutta, Bombay and Delhi.
The objectives of these siminars include:
coflection of views of academic, business

" and industrial communily regarding man-
power requirement, development of requi-
site manpower and assessment of man-
power supply-demand gap.

(c) and (d). While some suggestions
have emerged, MAIT isto prepare a cortsoli-
dated list of suggestions after all the five
seminars envisaged are completed, together
with the steps to be taken to implement the
suggestions.

Meeting of National Productivity
Councll

391 DR. C. SILVERA: Will the PRIME
MINISTER be pleased to state:

(a) whether the meeting of the National
Productivity Council has been held at New
Dethi recently;

{b) & so, the details, of the issues dis-
cussed in the meeting;

(c) whether the meeting was attended
by some selected participants;

(d) it so, the reasons therefor; and

(e) the steps taken to ensure implemen-
tation of the suggestion made in the meet-
ing?

THE MINISTER OF STATE IN THE

MINISTRY OF INDUSTRY (PROF. PJ.

KURIEN): (a) to (e). The National Productiv-
ity Council, i an autonomous body under
the administrative control of the Ministry of
industry. The membership of the Council is
drawn from government depariments, or-
ganisations of employers, organisations of
workers, representatives of technical organi-
sations, representatives of local productivity
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organisations and coopted members.

The Council met in New Delhi on Janu-
ary 25, 1992. The meeting was attended by
35members including five representingtrade
unions.

The masting adopted the Annual Re-
port and Annual Accounts for the year
1990-91, revised budget estamates for
1991-92 and budget estimates for 1992-93
besides discussing various suggestions to
strengthen the productivity movement in the

country.

Coal Stockyard for Andaman and
Nicobar Islands

392. SHRI MANORANJAN BHAKTA:
Will the Minister of COAL be pleased to
state:

(a) whether any Coal StockyardDump
has been sanctioned by the Coal India Lim-
ited in Andaman and Nicobar Islands if so,
the date sanction; and the quantity of coal
drawn from Coal India Limited for the Union
Territory of Andaman and Nicobar Islands;
and

(b) whether any coal was sanctioned
against any company from the Coal India
Limited for Andaman and Nicobar Islands
during the last three years and if so, the
names of the companies and the quantities
of the coal drawn therefrom?

THE DEPUTY MINISTER IN THE
MINISTRY OF (SHRIS.B. NYAMAGOUDA):
(a) According to information furnished by
Coal India Limited the invited tenders in
1991 for operation of a stockyard in Port
Blair. As the response was inadequate, no
operation could be carried out. The question
of coal being drawn therefor does not arise.

() No Sir.
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Monltoring Agencies to Promote small
and Rural Industries

393. SHRIBALRAJ PASSL:
SHRI RAMKRISHNA
KUSMARIA:
SHRI PRABHU DAYAL KATH-
ERIA:

Will the PRIME MINISTER be pleased
to state:

(a) whether the Government have set
up some special Monitoring Agencies to
promote and strengthen the small and rural
industries; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) A special monitoring agency
as envisaged in para .1. of the policy meas-
ures for promoting and strengthening small,
tiny and village enterprises laid in Parliament
on 6.8.91 has not yet been set up.

(b) Does not arise.
[English)

Increase in the Prices of Essentlal
Commodities

394. SHRIP.M. SAYEED:
SHRIMATI RITA VERMA:
SHRI R. SURENDER REDDY:
SHRIMATI MAHENDRA

KUMARI:
SHRI MAHESH KANODIA:
SHRI RUPCHAND PAL:
SHRI R. JEEVARATHINAM:
SHRI E. AHAMED:
SHRI RAM NAIK:
SHRIMATI
CHIKHALIA:

BHAVNA
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DR. RAMESH CHAND
TOMAR:

SHRI DEVI BUX SINGH:

DR. LAL BAHADUR RAWAL.:

SHRI KODIKKUNIL SURESH:

SHRIMAT!I KRISHNENDRA
KAUR DEEPA:

Wil the PRIME MINISTER be pleased
to state:

(a) the extent of increase inthe prices of
different Essential Commodities as on De-
cember, 1991 and January, 1992;

(b) the step taken/being taken by the
Government to check the price rise; and

(c) the results achieved thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRIKAMALUDDIN AHMED): (a)
A statement showing the percentage vari-
ation in the Wholesale Price Index of essen-
tial commodities during December, 1991
and January, 1992, is enclosed.

(b) and (c). The Cabinet Committee on
Prices under the Chairmanship of the Union
Finance Minister reviews the supply and
prices of essential commodities at regular
intervals and takes appropriate action to
correct the imbalances in the demand and
supply. Towards this end, the import of pal-
molien against exim scrips through State
Trading Corporation has been allowed and
the State Governments have also been al-
lowed to import Palmolein oil with foreign
exchange eamed by them. Efforts are also
being made to augment the production of
pulses and oilseeds in the country. The
Public Distribution System has been re-
vamped and extended to far flung areas,
disadvantaged areas to help the poorer
sections of the society in getting essential
items al reasonable prices. Nearly 1700



* blocks located in dunrtmns. hilly areas

* The Government have intensified the
action underthe Essantial Commodities Act,
1955 against hoarders, blackmarketeers etc.
As many as 158387 raids made, 5374 per-
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2505.17 lakhs confiscated, have been re-
ported during tho poriod 111991 to
3111992. o

As a result of various measures taken
byGovommuuthanhauenadedinem
thoptbosdmomialebmmdmossuchas .
Gmldnutoll.llustudoﬂ Vanaspati, Gram

'dal, Turdal, Sugr, Tea, Potatoes and Onions

280 persons convicted and goods woithRs.  during last seven weeks.
STATEMENT

Commodty " Percontage Varistion During

| | December, 1991 Jmmnl%&
Rice + 1.9 o+ 43
Wheat « 81 4+ 108
m ‘+"9.§f : + 35
Baira . 84+ 64
Gram S 01 ' o+ '.1.0
Arhar . as 4+ 10
Moong - 09 sﬁawﬁ
Urad - a7 . 09
Pontatoes w2 .. .. - =8
Onions. - 370 . < 198
K e 14 e a7
Fisﬁ ~ - 2.2 “T+ 83
Mution - 04 + 02
Chillios D es . 59
Toa 38 e 19
Coke . 87+ 239
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Will the PRIME MINISTER be pleased
to state:

(a)whetherthe Union Government have
issued any guidelines to the Government of
Madhya Pradesh to give financial compen-
sation to the victims of Bhopal Gas tragedy;
and

Commodity Percentage Variation During
December, 1991 January, 1992
Kerosene Steady + 02
Atta + 48 4+ 05
Sugar - 04 + 22
Gur - 95 - 43
Salt + 04 + 06
Vanaspati + 1.0 - 04
Mustrd Oil + 03 + 07
Coconut oil + 64 o+ 467
Groundnut cil + 0.1 - 03
- Cotton Cloth (Mills) + o1 Steady
Laundry Soad + 23 + 68
Sfety Matches + 07 + 22
Al Commodities + 04 + 12
Compensation of Victims of Bhopal (b) if so, the details thereof and the
Gas Tragedy criteria adopted to give financial compensa-
tion to the victims; and
395. SHRI M.V. CHAN-
DRASEKHARA MUR- (c)thetime by which adequate compen-
THY: sation is likely to be paid to the victims?
SHRI V. SREENIVASA
PRASAD: THE MINISTER OF STATE IN THE

MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) to (c).
The Bhopal Gas Leak Disaster (Registration
and Processing of Claims) Scheme, 1985
gives power to the Central Government to
determine the total amount of compensation
to be apportioned for each category of claims
and quantum fo compensation payable in
general in redaction to each type of injury or
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loss. It is not proposed to issue detailed
. guidelines to the Welfare Commissioner.
However, a proposal is under consideration
to give indicative guidelines which he may
keep in view while preparing detailed inter-
nal guidelines. The adjudication proceed-
ings have commenced. 1t is difficult to indi-
cate exact time required by Commissioners
for disbursing compensation to all victims.

Creation of Jobs during the last 6
months

396. SHRI ANNA JOSHI: Will the Minis-
ter of PLANNING AND PROGRMME IM-
PLEMENTTION be pleased to state:

(a) whether the Government have de-
cided to create 10,00,000 jobs every year;

(b) if so, the number of jobs created
during the last six months; and

(c) the number of youths employed
during the said period?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHR!I H.R.
BHRDWAJ): (a) tt is the goal of the Govern-
ment to generate new employment opportu-
nities of the order of 10 million peryearonthe
average, in the development process over
next ten years.

(b) and (c). Estimates of jobs created
during the last six months are not available.

[ Translation)

397. SHRIRAJESH KUMAR:
SHRI NAWAL KISHORE RAL:

Will the PRIME MINISTER be pleased
to state:

(a) whether most of the villages in Bihar
are the most backward in the matter of
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poverty and unemployment;

(b) if so, the concrete steps taken/being
taken for development of these villages;

(c) whether Government propose to
allocate special funds for the rural develop-
ment of these villages of Bihar on the basis
of their population; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHR1 UTTAMBHAI H. PATEL): (a) In the
absence of the comparative figures of vil-
lage-wise data about poverty and unemploy-
ment in different States, it is not possible to
confirm or deny. as to whether most of the
villages in Bihar are the most backward in
the matters of poverty and unemployment.
However, the figures for the State as awhole
are available. The last survey in respect of
poverty and unemployment was conducted
inthe year 1987-88 during the 43rd Round of
National Sample Survey (NSS). According
to the data of the 43rd Round of NSS, Bihar
is not the State which has the highest inci-
dence of poverty and unemployment and,
therefore, cannot be said to be the most
backward in the matter of poverty nd unem-

ployment.

(b) to (d). In view of the reply to part (a)
of the question, allocation of special funds
for development of villages in Bihar is not
envisaged. However, in order to develop
socio-economic infrastructure of of the vil-
lages, Jawahar Rozgar Yojana (JRY) funds
are allotted to the States on the basis of the
proportion of rural poor in State to the total
rural poor in the country. The funds are
further allocated amongst the districts on the
basis of a specially framed backwardness
index and thereon to the villages. The funds
1o the villages are allocated on prescribed
criteria which is substantially related to the
total population of the village with emphasis
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on the number of Scheduled Caste/Tribe
population of the village.

Bagasse Based Paper Mill In North
Bihar

399. SHRIMATI GIRIWA DEVI: Will the
PRIME MINISTER be pleased to state:

(a) whether a scheme for setting up a
paper mill based on bagasse in Champaran
district in North Biharis under the considera-
tion of the Union Government;

(b) whether the site for the said paper
mill has been selected by the Hindusthn
Paper Mills Limited; and

(c) if so, the reasons for delay in setting
up of this paper mill?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) No, Sir.

(b) and (c). Does not arise.
[English)

Out of turn allotment of D.D.A. Flats/
Plots to SCs/STs

400. SHRI RAM VILAS PASWAN: Will
the Minister of URBAN DEVELOPEMNT be
pleased to refer to the reply given on August
8, 1990 to Unstarred Question No. 441,
regarding out of turn allotment of DDA flats/
plots and state:

(a) the numbser of flats/plots out of 167,
allotted to SCs/STs on out of turn basis;

(b) whether the DDA has allotted out of
turn flats/plots thereafter also;

(c) if s, the details of all the out of turn
aliottees including the SC/ST allottees;
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(d) whether the handicapped and the
deserving members of SC/ST who fuffil
conditions of out of turn allotment are ig-
nored; and ' :

(e) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPEMNT
(SHRI M. ARUNACHALAM): (a) and (c) to
(e). Information is being collected and will be
laid on the Table of the Sabha.

(b) DDA has allotted flats on out-of-turn
basis. '

Fertilizer Policy

401. SHRI HARADHAN ROY: Will the
PRIME MINISTER be pleased to state:

(a) the details of the present Fertilizer
Policy;

{b) the details of the aditional fertilizer
capacities installed during the last threeyears,
year-wise; nd

(c) the details of the proposals to be
includedinthe Eighth Five Year Planto meet
the increasing demand of the fertilizers?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTAMOHAN): (a) The strat-
egy of the Government as regards fertilizer
production is as foliows:-

(i) To achieve maximum degree

of self-sufficiency in the pro-

- duction of nitrogenous fertiliz-

ers based on utilisation of in-
digenous feedstock.

(ii) Since the constraints in the
availability of indigenous raw
materials do not permit self-
sufficiency in respect of phos-
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phaticfertilizers, therewillbe a
production mix involving.

(a) domestic production based on in-
digenous rock phosphate and imported rock
phosphate and suphur,

{b) domestic production based on im-
ported intermediates such as ammonia and
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(c) import of DAP. ‘

(i) Potassic fertilizers will have to
be imported totally since there
are no known sourcss of po-

tassic reserves in the country.

(b) The year-wise details of additional
fertilizer capacities installed during the last 3
years in respect of nitrogenous and phos-

phosphoric acid, and phatic fertilizers are as follows:-
INI aPO
1988-89 11,15,000 MT 3,87,000 MT
1989-90 - 1,00,000 MT
1990-91 1,12,000 MT 32,775 MI

(c) By the end of the Eighth Five Year
Plan (i.e. 1996-97) it has been proposed to
increase the nitrogen capacity from 82.50
lakh tonnes to 113.17 lakh tonnes per an-
num. Similarly, it is proposed to increase the
phosphaticfertilizer capacity from 27.51 lakh
tonnes to 37.67 lakh tonnes per annum.

Metro Rall Transport System

402. SHRIPRAKASHV. PATIL: Willthe
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the routes on which metro railway
system isoperatinginthe country atpresent;

(b) whether there is any proposal to add
metro rail system; especially in Bombay and
other metropolitan cities; and

(c) i so, the details thereof?

THE MINISTER OF STATE IN THE
AaNISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) to (c).
Underground Metro Rail System is function-

ing in Calcutta between Tollygunj-Esplanade
(7.64 Kms.) and Dum Dum-Belgachia (2.15
Kms.). In respect of Delhi, M/s RITES were
entrusted to carmry out a techno economic
feasibility study in April, 1989. Intheir report,
submittedto Delhi Administration, M/s.RITES
have recommended two under-ground Metro
corridors in the Est-West direction and the
North-South directions totalling 27 Kms.

At present there is no other proposal to
introduce Metro Rail system for any other
metropolitan city.

{Translation)

Corruption in Public Distribution
System

SHRI RAJESH KUMAR:
SHRIMAT!I SHEELAGAUTAM:

403.
Will the PRIME MINISTER be pleased
to state:

(a) whether the Government are were
that poor people are not recelving commodi-
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ties at Fair Prices due to corruption in Public
Distribution System nd because of which
lower income group are in acute distress;

(b) if so, whether the Government have
constituted an enquiry team for improve-
ment in this system; and

(c) if not, the stepstaken by the Govemn-
ment for improvement in the system and
providing commodities at fair prices to the
poor people?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRIKAMALUDDIN AHMED): (a)
to (c). The Central Government procures,
stores and transports key essential com-
modities and makes them available to the
State Governments and U.T. Administra-
tions for funther distribution under Public
Distribution System (PDS). The intemal
distribution including decisions regarding
scale of entitlement, and retail prices, perio-
dicity of availability at the Fair Price shops,
monitoring the supply and availability at the
FPS level, supervision and checks on proper
distribution is the responsibility of the State
Governments/AJ.T. Administrations. In an
operation of such a magnitude, where mil-
lions of tonnes of PDS commodities are
distributed through a vast network of Fair
Price Shops, the possibility of occasional
dislocation in the supply and availability
cannot altogether be ruled out. However, the
PDS has a vital role in providing basic essen-
tial commodities to the people at large at
reasonable prices, especially subsidised
foodgrains. Officers of the State Govern-
maents undertake checks and surprise visits
to the Fair Price Shops. The State Govern-
ments and U.T. Administrations have also
been requested to set up Vigilance Commit-
tees at FPS levelnvillage level by involving
Womaen Organisations, Voluntary and Con-
sumer Organisations, elected representa-
tives of the people, 30 that unfair trade prac-
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tices indulged in by some traders are
checked. Vigilance Committees are reported
to have been set up by many State Govern-
ments and U.T. Administrations.

Report of Hathl Commission on Price of
Life Saving Drugs

404. SHRINARAIN SINGH CHAUDHRI:
Wil the PRIME MINISTER be pleased to
state:

(a) whether a recommendation wés
made in the Hathi Commission Report to
reduce the price of life saving drugs;

(b) if so, the extent to which the recom-
mendation has actually been implemented;
and

(c)the reasons for notimplementing the
recommendation in full?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) to (c). In
its reporton pricing of drugs and pharmaceu-
ticals, the Committee on Drugs and Pharma-
ceuticals Industry, Popularly known as Hathi
Committee, had recommended that more
selectivity in the system of price regulation
with a view to ensuring fair prices in respect
of drugs and pharmaceuticals would be
desirable rather than on all drugs and phar-
maceuticals irrespective of their importance.
This has been the guiding principle behind
the promulgation of DPCO, 1979 and 1987.

[English)

Meeting of Indian Sclence Congress on
Population Problem

405. SHRI SHRAVAN KUMAR PATEL:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Indian Science Con-
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gress at its three day meet on January 3-5,
1992, discussed the problem of burgeoning
population;

(b) if so, whether any modalities were
worked out to tackle the population problem
effectively; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) Yes, Sir.

The Indian Science Congress met in
Vadodara for 6 days between 3rd and 8th
January, 1992 and deliberated the focal
theme “Science, Population and Develop-
ment.”

(b) and (c). The final recommendations
from the Indian Science Congress Associa-
tion (ISC), which holds the Science Con-
gress, have not been received by Govern-
ment. On receipt, the recommendations are
processed through an inter-ministerial task
force set up forthe purpose, to enable appro-
priate actions by the concerned departments
and agencies. Salient aspects of the actions
taken are also reported to the next session of
the Science Congress through the release of
the Task Force Reportand asessionthereon.,

[ Translation]
Loss incurred by Public Undertakings

407. SHRI NITISH KUMAR: Will the
PRIME MINISTER be pleased 1o state:

(a) the total number of Central Public
Undertakings;

(b) the number of Undertakings incur-
ring loss and the total amount of loss in-
cuired by these undertakings by the end of
1980-91;
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(c) the total investment made by the
Government and other financial institutions
inthese undertakings by the end of 1990-91;
and

(d) the total number of employees work-
ing in these undertakings, the average
monthly pay etc. paid to these employees
and the average monthly expenditure of
these undertakings in lump sum on the
maintenance, and other administrative ex-
penditure except pay etc.?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI. P.K.
THUNGON): (a) and (b). Out of 233 operat-

- ing Central Public Sector Enterprises during

1989-90, upto which period only the informa-
tion is available, 98 enterprises incurred a
net loss of Rs. 1959.09 crores.

(c) Total investment made in the enter-
prises as on 31.3.1990 was Rs. 99,315.31
crores.,

(d) There were 23.17 lakh employees
working inthe undertakings ason 31.3.1990.
Average monthly per capita emoluments of
22.36 lakhs regular employees were Rs.
3639 and the gross expenditure on the
maintenance, administration, township and
social overheads as on 31.3.1990 was Rs.
1354.19 crores.

Curtailment In Funds for Rural Develop-
ment Plans

408. SHRI NITISH KUMAR: Will the
PRIME MINISTER be pleased to state:

(a) whether attention of the Govern-
ment has been drawn 1o the news item
captioned "Rural Development Plan slashed
by Rs. 500 crore” appearing in The Eco-
nomic Times dated February 3, 1992;

{b) if so, the amount proposed to be

" curtailed from the funds allocated for the
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implementation of Rural development
schemes during the current year;

(c) whether it is proposed to curtail the
funds allocated for on-going development
schemes for rural areas; and

(d) if so, the details of the schemes,
State-wise, likely to be affected thereby by
the extent of cut proposed to be made on
each of the schemes?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI UTTMBHAI H. PATEL): (a) The
Government is aware of the news-item
published in ‘The Economic Times' dated
February 3, 1992 regarding curtailment in
funds for rural development schemesin 1991-
92.

(b) to (d). The revised provisions for the
Rural Development Schemes during the
currentyear willbe placed before Parliament
along with the Budget Estimates for 1992-
93.

Measures to streamline Public
Distribution System

409 SHRI NITISH KUMAR:
SHRI JEEVAN SHRMA:
SHRI TARA CHAND KANDEL-
WAL:

Will the PRIME MINISTER be pleased
to state:

(a) whether the attention of the Govern-
ment has been drawn to the news-item
captioned “FPS supply being diverted: Admn”
appearing in the Indian Expressdated Janu-
ary 5, 1992;

(b) if so, the total number of Fair Price
Shops in Delhi as on December, 1991 and
the number of shops raided during July,
1991 to January, 1992;
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(c) the number of shopkeepers found
guilty andthe quantity of foodgrains for which
proof for irregularities was found;

(d) the action taken against the per-
sons/officials responsible for such malprac-
tices;

(e) whetherthe Government propose to
carry out basic changes in Department of
Inspection to streamline Public Distribution
System; and

(f} if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED): (a)
Yes, Sir.

(b) There are 3546 Fair Price Shops
(FPS) in Delhi (as on 31.12.91). During the
period July, 1991 to January, 1992, a total
number of 542 FPSs were checked by the
Food Supplies & Consumer Affairs Depart-
ment of Delhi Administration.

(c) Irregularities were observed in 301
cases involving aquantity of 1265 quintals of
specified food articles.

(d) FIRs were lodged against 28 Fair
Price Shops and departmental action was
initiated against 184 Fir Price Shops hold-
ers. Delhi Administration has reported that
the malpractices observed during the course’
of checkings were not attributable to offi-
cials.

(e)and (f). State Governments and U.T.
Administrations have been asked to ensure
that PDS items reach those for whom they
are meant, and to take severe action against
persons indulging in diversion and to inten-
sify action to check hoarding and other
malpractices.
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Savings due to cut In Fertllizers
Subsidy

410. SHRI NITISH KUMAR: Will the
PRIME MINISTER be pleased to state:

(a) the estimated amount of the subsidy
likely to be saved due to hike in prices of
fertilizers in 1991;

{b) whether this target is likely to be
achieved; and

(c) if so, the amount of subsidy on fertil-
izers likely to be given during the current
year on the basis of the observations made
so far?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) When
the prices of fertilizers were increased by
30% on an average w.ef. 14.8.91, it was
estimated that there’ wouid be a saving of
approximately Rs. 1350 crores in fertilizer
subsidy.

(b) The savings in respect of subsidy on
indigenous fertilizers on account of price
increase as above is likely to be about Rs.
885 crores.

The exact amount of savings during the
current year in the subsidy on imported fer-

tilizers on account of price increase is not

precisely ascertainabie at present due to a
variety of variable factors.

(c) Sofar, an amount of Rs. 4250 crores
has been provided for the current year to-
wards subsidy on fertilizers. The revised
Budget Estimates for the current year are
awaited.

Trade Unions in Coal Companies
411, SHRIRAM TAHAL CHOUDHARY:

Will the Minister of COAL be pleased to
stato:
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(a) whether no recognised trade unions
exist in coal companies;

{b) if so, the reasons therefor; and

(¢) the efforts made by the Government
during the last two years in regard thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) o (c). No Sir, there are recog-
nised trade unions in the coal companies. In
addition, all the trade unions affiliated to
Indian National Trade Unions Congress, All
India Trade Union Congress, Centre of In-
dian Trade Unions, Hind Mazdoor Sabha
and Bharatiya Mazdoor Sangh are consid-
ered as recognised trade unions and nego-
tiations are held with them at colliery/area,
subsidiary Hqgrs. as well as at Coal India
Limited level.

Setting up of Indusiries Jn U.P.

412. SHRIARJUN SINGH YADAV: Will
the PRIME MINISTER be pleased to state:

(a) the salient features of the Industrial
Policy of 1980;

(b) the total number of industries set up
in Uttar Pradesh during the last three years;
and

(c) the sectors in which these industries
were set up and the names of goods pro-
duced by them?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) The Statement on Industrial
Policy of 23rd July, 1980 had the following
socio-economic objectives:-

- Optimum utilisation of the installed

capacity.

- Maximising production and achiev-
ing higher productivity.
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- Higher employment generation.

Correction of regional imbalances
through preferential development
of industrially backward areas.

Strengthening of the agricultural
base hy according a preferential
treatment 1o agrobased industries,
and promoting optimum inter-sec-
toral relationship.

Fasterpromotion of export oriented
and import substitution industries.

Promoting economic federalism
with an equitable spread of invest-
ment and the dispersal of returns
amongst widely spread over small
but growing units in rural as well as
urban areas.

- Consumer protection against high
prices and bad quality.

(b) and (c). Under the provision sof
Industries (Deveiopment & Regulation) Act
1951, 130 industrial licences have been
issued during the period 1989 to January,
1992 for setting up of industries in Uttar
Przdesh. Details such as name and address
of the undertakings, locations, item(s) of
manufacture and capacity in respect of in-
dustriallicences granted arepublished regu-
larly by the Indian Investment Centre in their
‘Monthly News Letter'. Copiesofthe publica-
tions are being sent tothe Parliament Library
regularly.

Licences and Letters of intent issued to
Uttar Pradesh

413. SHRIARJUN SINGH YADAV: Wil
the PRIME MINSTER be pleased to state:

(a)the number of new industrial licences
and letters of intent issued by the Union
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. Government to Uttar Pradesh during the

current financial year;

(b) the number of applications still pend-
ing with the Union Government for issue of
industrial licences; and

(c) the time by which these applications
are likely to be finalised.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P..
KURIEN): (a) Under the provisions of Indus-
tries (Deveiopment & Regulation) Act, 15
Industrial Licences and 60 Letters of Intent
were granted during Ist April, 1991 to 31st
January, 1992 for setting up industries in
Uttar Pradesh.

(b) 550 applications for grant of Letters
of Intent were pending consideration as on
21.2.1992.

(c) There are specified time limits for the
disposal of applications forgrant of industrial
approvals. All steps are taken to ensure that
the applications are disposed of within the
specified time limit.

Loss making Public Sector
Undertakings in U.P.

414, SHRIARJUN SINGH YADAV: Wil
the PRIME MINISTER be pleased to state:

(a) whether the Union Government have
identified those publio sector undertakings
of Uttar Pradesh which have not been func-
tioning properly for the last three years;

(b) if so, the details thereof; the reasons
for incurring losses; and

(c) the steps being taken by the Govern-
ment to increase the efficiency of these
undertakings?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON): (a)to (c). Yes, Sir. The Govern-
ment have identified the enterprises which
have eroded their net worth and incurring
financial iosses. Enterprise specific reme-
dial action is taken by the concerned admin-
istrative Ministry/Department, in the sphere
of financial, managerial and organisational
restructuring, technological upgradation,
modermisation, etc. A system of MOU is
being implemented to confer greater auton-
omy and commensurate accountability on
enterprises and evaluate their performance
comprehensively on the basis of an under-
standing. However, public sector enterprises
which are unlikely to be turned around may
for the formulation of the revival/rehabilita-
tion schemes be referred to the Board for
Industrial and Financial Reconstruction
(BIFR).

Alleged Irregularities in Super Bazar

415. SHRI ARJUN SINGH YADAV:
SHRI TARA CHAND KHAN-
DELWAL:

Will the PRIME MINISTER be pleased
10 state:

(a) whether the annual accounts and
audit reports of the Super Bazar for 1990-91
have pointed out gross irregularities in fi-
nances and management;

(b) if so, the details thereof;

(c) whether any responsibility has been
fixed by the Government for mismanage-
ment therein; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLICS, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRIKAMALUDDIN AHMED): (a)
and (b). The Auc Report on the Accounts
for 1990-91 does not point out gross irregu-
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larities in finance and mismanagement. The
Audit Report contains routine observations
on the day-to-day working of the Store.

(c) and (d). Question does not arise.

Compliance of the suggestions made
by audit will be watched by the Managing
Committee of the Super Bazar.

Fake/Sub-Standard Automobille Parts

416. SHRI SUDARSAN
RAYCHAUDHURI:
PROF. SUSANTA
CHAKRABORTY:
SHRI HARADHAN ROY:

Will the PRIME MINISTER be pleased
to state:

(a) whether the Union Government are
aware that a large percentage automobile
parts sold in the country are fake and of sub-
standard quality;

(b) if so, the details thereof; and

(c) the preventive measures taken or
proposed to be taken by the Government in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. PJ.
KURIEN): (a) to (c). No specific complaints
have been received by the Ministry about
supply of unreliable components by any li-
censed/registered automotive component
makers.

Revival of Pharmacseutical Units

417. SHRI SUDARSAN RAY
CHAUDHURI:
SHRI AJOY
PADHYAY:
PROF. SUSANTA
CHAKRABORTY:
Will the PRIME MINISTER be pleased
o state:

MUKHO-
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(a) whether any efforls to revive three
Central public sector pharmaceutical units
were made before being referred to the
Board of Industrial and Financial Recon-
struction;

(b) if so, the details thereof, unit-wise;

(c) whether any fresh proposalto revive
those units has come from any quarter; and

(d) if so, the details thereof and action
taken or proposed to be taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) to (d).
The question presumably refers to the Ben-
gal Chemicals and Pharmaceuticals Ltd.,
Bengal Immunity Ltd. and Smith Stanistreet
Pharmaceuticals Ltd. All these three compa-
nies have been incurring heavy cash losses
over the years. The rehabilitation plans pre-
pared in consultation with the Industrial
Reconstruction Bank of India in respect of
Bengal Chemicals and Pharmaceuticals Ltd.
and Bengal Immunity Ltd. indicate that it
would require sizeable injection of plan and
non-plan funds besides writing-off the accu-
mulated losses and Government loans. The
rehabilitation plan in respect of Smith Stan-

istreet Pharmaceuticals Ltd., which is yetto

be finalised, would also involve substantial
investment besldes writing off the accumu-
lated losses and Government loans. Volun-
tary Retirement Scheme which is an integral
part of the proposed rehabilitation of these
units, has already been introduced with a
view 1o reducing excess manpower and
thereby bringing down the fixed cost. These
companies have not yet been referred either
by the Department or by the Management of
the company to the Board for Industrial and
Financial Reconstruction.

Cases Registered by CBI

418. SHRIP.G. NARAYANAN: Will the
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PRIME MINISTER be pleased to state:

(a) the total number of cases registered
by the CBI against public servants and pri-
vate persons during 1990-91;

(b) the number of gazetted officers and
non-gazetted officers amongst them;

() the number of cases disposed sofar;
of these, the number of cases that involved
conviction by the courts and the number of
cases thatinvolved departmental action; and

(d) the total amount of savings accruing
to the Government during 1990 by way of
fines imposed by the courts and recoveries
from the public servants?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) Total number of
cases registered by CBI against public ser-
vants and private persons during the rele-
vant years is as follows:

i) 1990 - 1116
ii) 1991 - 1180
(®) Gazetted  Non-
gazetted
i) 1990 1364 861
i) 1991 1872 7

(c) Out of 1116 cases registered in
1990, the investigation has been completed
in 788 cases. Out of this, 234 cases have
been sent for trial and departmental pro-
ceedings have been recommended in 343
cases. Out of 234 cases sent for trial, 16
cases have ended in conviction. Similarly,
out of 343 cases referred to the administra-
tive authorities for departmental proceed-
ings, 24 cases have ended in punishment.
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Qutof the 1180 cases registered during
the year 1991, investigation is complete in
424 cases. Of this, 99 cases were sent for
trail and 211 cases recommended to the
administrative authorities for Regular De-
partmental Auction. Of the 99 cases sent for
trial, one case has ended in conviction and
out of 211 cases recommended for Regular
Departmental Action, one case has ended in
punishment.

(d) Total amount accrued to the Gov-
emment during 1990, by way of fines im-
posad by the Courts and recoveries made in
Regular Departmental Cases against public
servants , is as follows:

Fines Recoveries
Rs. 55,700/- Rs. 16,954/-
Madras Atomic Power Station

419. SHRI P.G. NARAYANAN: Will the
PRIME MINISTER be pleased to state:

(a) the quantum of electricity generated
by Madras Atomic Power Station during 1990
91;

(b) the re rated capacity and availability
factor of this atomic power station;

(c) whether both the factors are incon-
sistent with each other; and

(d) i not, the reasons therefor and the
steps being taken to rectify the same?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) The two units of
Madras Atomic Power Station (MAPS) gen-
erated a total of 2075 MUs (MUs-Million
Kilowatt hours) of electricity during the finan-
cial year 1990-91.
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(b) The present re-raled capacity of
MAPS is 2 x 220 MWe with effect from
1.1.1992. The staticn achieved an overall
average availability factor of 79% during the
year 90-91.

(c) No, Sir.
(d) Does not arise.
Urban Basic Services Scheme

420. SHRI P.G. NARAYANAN: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether a centrally sponsored pro-
gramme of Urban Basic Services was intro-
ducedin 1986 with the assistance of UNICEF;

(b) if so, the details thereof;

(c) the provision made during the Sev-
enth Plan period and the amount eamarked
during 1990-91 under this programme; and

(d)the number of towns covered during
the Seventh Plan period and the towns to be
covered during the Eighth Plan period?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) Yes.

(b) In 1986, the scheme of Urban Basic
Services (UBS) was introduced by the Cen-
tral Governmenton a piict basis in collabora-
tion with UNICEF and State Government on
a20:40:40 funding pattern. The major thrust
of the programme was on developing neigh-
bourhood committees of slum dwellers for
the convergent implementation of develop-
ment programmes aiming at women and
child development through pre-school leam-
ing and health care, provision of low cost
water supply and sanitation and training for
income supplementation.
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{c) Based on the experience gained
during the pilot phase of UBS, a revised
scheme of Urban Basic Setvices for the Poor
(UBSP) was launched in 1991 which em-
phasized functional specialization and con-
vergentprovision of social services, physical
amenities and income generation opportuni-
ties. During he Seventh Plan period, a sum
of Rs. 3.09 Crores was released as Central
Government's share tothe States and UTs —
A sum of Rs. 24.85 Crores was allotted by
the Central Government to the State Gov-
ernments/UTs during 1990-91 for the imple-
mentation of the UBS/UBSP programmes.

{d) The UBS Scheme was implam.ented
in 168 towns in 37 districts of the country
during the 7th plan period. The coverage of
towns during the Eighth Plan period has
been left to the State Governments/UTs.
The actual coverage will depend upon the
size/class of towns selected and the total
outlay thatwould be giveninthe Eighth Plan,
Atpresent, 271 towns have been tentatively
selected by the States/UTs for coverage
under UBSP.

Public Sector Undertakings

421. SHR DATTATRAYA BAN-
DARU:
SHRI ANNA JOSHI:
SHRIMATI  MAHENDRA
KUMARI:
SHRIMATI DIPIKA H.
TOPIWALA:

Will the PRIME MINISTER be pleased
to state:

(a)whetherthe Union Government have
identified public sector undertakings having
their registered offices in Uttar Pradesh,
Rajasthan, Andhra Pradesh, Maharashtra,
Bihar and Gujarat that are not functioning
satisfactorily for the last three years;

(b) if 80, the details therecf; and
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(c) the steps taken or proposed to be
taken to improve the workings of these
undertakings?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K
THUNGON): (a)to (c). Yes, Sir. The Govem-
ment have identified the enterprises which
have eroded their net worth and incurring
financial losses. Enterprise specific reme-
dial action is taken by the concerned admin-
istrative Ministry/Department, in the sphere
of financial, managerial and organisational
restructuring, technological upgradation, -
modernisation, etc. A system of MOU is
being implemented to confer greater auton-
omy and commensurate accountability on
enterprises and evaluate their performance
comprehensively on the Wasis of an under-
standing. However, public sectorenterprises
which are unlikely to be turned around may
for the fosmulation of the revivalrehabilita-
tion schemes be refesred to the Board for
Industrial and Financial Reconstruction
(BIFR).

implementation of Urban Basic
Services Scheme in States

422, SHRI DATTATRAYA BAN-

DARU:

SHRIMATI RITA VERMA:

SHRIMATI MAHENDR
KUMARI:

SHRI CHETAN P.S.
CHAUHAN:

SHRIMATI DIPIKA H. .
TOPIWALA:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) the names of cities taken up for
development under the Urban Basic Serv-
ices Schemein Uttar Pradesh, Maharashtra,
Bihar, Rajasthan, Andhra Pradesh and
Gujarat during 1988-89, 1989-90 and 1990-
91; and
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(b) the names of cities selected for
implementation of the said scheme in the
above States during 1991-92 and the total
funds allocated for this purpose, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) and (b).
The Scheme of Urban Basic Services (UBS)
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was reviewed in 1990 and a revised scheme
called Urban Basic Services for the Poor
(UBSP) was launched in the said year. The
names of cities covered under UBS and
UBSP in Uttar Pradesh, Maharashtra, Bihar,
Rajasthan, Andhra Pradesh and Gujarat from
1988-89 to 1991-92 and State-wise funds
allocated for 1991-92 are given in the en-
closed statement.

Bhongir

STATEMENT
(A) Towns Selected:
State UBS Towns UBSP Towns
On-gong Scheme New Scheme
(1988-89 & 89-90) (1990-91 & 1991-92)
(1) @ @
Andhra Pradesh Mahboobnagar Hindpur
Gadwal Guntakal
Wanaparthy Vijayanagaram
Narayanpet Bobbili
Ananthapur Parvatipuram
Tadiparthy Salur
Kadri Amdelavaftsa
Dharmavaram Lehephuram
Rayadhurg Nizamabad
‘Cuddapah Bodhan
. Proddathur
Nalgonda
Suryapet
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State UBS Towns UBSP Towns
On-gong Scheme New Scheme
(1988-89 & 89-90) (1990-91 & 1991-92)
) @ e
Mirydaguda
Srikakulam
2. Bihar Patna Patna
Danapur Muzaffarpur
Barh Darbanga
Khagaul Munger
Mokamah Chapra
Fatuhaa Bokaro™’
Khas;hroopur Simdega
Masaurhi Jamtara
Maner Lapehar
Phulwari-Sharif Kharsawa
Bakhtiarpur Ranchi
Danapur Cantonment ‘ Gaya
Bhagalpur
Bihar-Sharit
Jamshedpur
Arah
Katihar
Dhanbad
3. Gujarat Rajkot Ahmedabad
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State UBsS Towns UBSP Towns
On-gong Scheme New Scheme
(1988-89 & 89-90) (1990-91 & 1991-92)

(1 @ ®
Upleta ' Surat
Dhoraji Jamnagar
Jetpur Bhavnagar
Gondal Mehsana
Morbi Kalol
Wankaner Nadiad
Baroda : Palanpur
Dabhoi Anjar

Junagadh
Padra . Visnagar
Anand
Bharuch
Ankleshwar
Rajpipla
Jambusar
Disa
Surevdranagar
Dhrangadhra
Wadhwan

 Limbdi
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State . UBS Towns

On-gong Scheme
(1988-89 & 89-90)

UBSP Towns
New Scheme
(1990-91 & 1991-92)

(1) 2

&)

4, Maharashtra No Scheme

Veraval
Porbandar
Una
Keshod

" Mangrol
Wulbardoli
Vyara
Parbhani
Beed
Chandrapur

Osmanabad

Dhule
Malegaon
Nammad
Bhandara
Gondia

Bhusawal
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State UBS Towns UBSP Towns
On-gong Scheme New Scheme
(/988-89 & 89-90) (1990-91 & 1991-92)
1) @ (&)
Chopda
5. Rajasthan Banswara Jaipur
Kushal Garh Sanganer
Bhilwara Phulera
Gulabpura Chomu
Jahajpur Kothputli
Mandaigarh Dausa
Shahpura Lalsoth
Mandal Dholpur
Gangpur Rajakhera
Asind Badi
6. Uttar Pradesh Lucknow Lucknow
Malihabad Kanpur
Kakori Agra
Allahabad
Varanasi
Meerut
Bareilly
Gorakhpur
Faizabad

Fathepur
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_State o UBS Towns - UBSP Towns
On-gong 6&cheme New Scheme
(1988-89 & 89-90) (19390-91 & 1991-92)

(1) @ ‘ &)

Farrukhabad

Mirzapur
Shajhanpur
Gaziabad

Firozabad
Hardoi
. Gonda

Mathura

(B) STATEWISE UBS & UBSP FUNDS ALLOCATED:

S.No. States uBss uBsP NGO Total

Assistance Assistance Assistance

1991-92 ffor 1991-92)  (under UBSP)

(for 1991-92)
{ In lakhs of Rupees)

1. Andhra Pradesh 18.60 128.40 1100 158.00
2. . Bihar 11.98 114.00 950 13540
3. Gujarat 27.56 62.80 500 9536
4 Maharashtra —_ 176.30 1450 190.80
5. Uttar Pradesh 7.88 285.70 2400 31758
6. Rajasthan 14.96 66.80 550 8726
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423. SHRI O ATTATRAYA BAN-

DAl 3U:

SHRI AN {A JOSHE

SHRIMA TI  MAHENDRA
KUM ARL:

SHRI » SJHETAN
CHAL HAN:

SHRIMAT\ DIPIKA H.
TOPNI VALA:

P.S.

WiB the PRIME MIN} STER be plaased
o stater

{a) the number of the industrial units
lying closed in Uttar Fradesh, Andbra
Gujarat, State-wise;

) since when these.am lying closed:;
{c) the maasons therefor; and

() the sfiorts made 1o wwvive these
units?
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THE PEPUTY MINISTER ‘N THE
MIMISTRY ¢<OF LABOUR (SHRI PABAN
SHIGH.GHATOWARY): (310 (c). Based on
thelixtest aydilable information, a statament
giving names<of units closad! indicating the
dates ant caupes of closureiniiitar Pradesh,
Andhra Pradesh, Maharashira, Bihat, Ra-
jasthanana Gufjarat during 1991.is attached.

(d) Rehabiitation packages in respect
of viable gick intlustrial units are drawn upby
the banks andfinancialinstitutions.aoncermned
onacaseiocasebasis in termsof guidelines
issued by the Reserve Bank of India. The
banks and finangial institutions periodically
review the implementation of rehabiitation
packages by the management of sick indus-
trial units and inltiste comrect action where
necessary.

In respect of units coming within the
purview of the sick industrial Companies
(Special Provisions) Act, 1985, the Board for
industrial and Financial Reconstruction
(BIFR) is empowerad 10 take necessary
action for determination and enforcement of
semedial measures in respect of sick units.



STATEMENT
Sl No. Siate Name of the Unt Daloof Ciosure  Cause ol Glosure
1 2 ] 4 5
1. UTTAR PRADESH
Not available.

2. ANDHRA PRADESH
1. - Anubha Enterprises Pvi. Zedimetla, 14.6.91 )
2. Durga Paper Industry Pvi. Industrial Estate, Neliore, 1.10.91 (1)
3. Raysluseoma Steel Re-rolling Mills Pvi. Namdigaon, Mahbubnagar Distt, 8.8.91 (1)
4.  Annapurma Delex Threatre Pvt. Mangalagiri 1.6.91 1)
8. Vijay Deluxa Theatre Pvt. Mangalagiri 1.6.91 (1)
6.  Copala Krishna Takies Pvt. Mangalagl 1.6.91 (1)
7. Srinivasa Mahal Pyt. Mangalagiri 16,91 {1)
8,  Venkateswara Talkies Pyi. Mangalagirl 1.8.91 far

. Y
1. M/s. Vimal Dresses, 211, Hind Rajasthan Bld. Dadasahael Phake Rd. Dadar (CR). 22691 @
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Bhandup, Bombay-78.

Si. No. State Name of the Unit Date of Closure Cause of Closure
1 2 3 4 5
2. Wa. Manish Enterprises Udyog Nagar, Plot No. 8, Sr. Road, Unit No. 10, '
Goregaon (W) Bombay-82, 26.8.91 (uR
3. Wa. Accurate Dies and Moailds, Plot No.3, C.B. Road, Kandivii (E), 34-1 21.1.91 (5)
4, M’s. Prayog Electricals Pvt. Ltd., T-125, MIDC Bhasari, Pune-26 19.4.91 (5)
5.  Ms. Sanea, Piot No. A-30, MIDC, Ahmednagar-41411, 30.6.91 7)
6. M. The Glitter, T-2, Ist Mezzanira, Mvirds World Trade Centra, Culpbrade,
Colabe, Bombay-5, 1.6.91 (5)
7. M/s. ADLABS, 21, Ashis Indl. Est. Gokhale Road (South) Dadar, Bombay-25. 7.7.91 (5
8. M. Movie Process, 222, Ashish Indl. Eut'. Gokhale Road, (South) Dadar Bombay. 7.7.91 (5)
9.  Ms. United Enterprises, 2/22-23, Sardar Pratap Singh indi. Est. 6.7.91 (5)
LBS Marg, Bhandup, Bombay-78.
10.  MAa. Devendra machinery & Fabricators Pvt. Ltd. Tank Road, Opp., 6.7.91 )
Miniland, Bhandup, Bombay-78.
11.  Wa. Devendra Trading Co., 2/22-23 S. Pratap Singh Budi. Estate. 6.7.91 (5)
18S Marg Bhandup, Bombay-78.
12.  W/s. Steel Chain Conveyors Pvt. Lid. Tank Road, Opp. Minliand, 6.7.91 (5)
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Sl No. State Name of the Unit Date of Closure Cause of Closure
1 2 3 4 5

13. Ms. Famiia Engg. Works, 19, Hillview Industria! Est. 30.9.91 (5)

Amrut Nagar rodd, LBS Marg, Ghatkopar.
14, MWs. Swastik Inds, Shivari Nagar, Nr. lil. Ahmad Nagzr0414001. 1.7.91 @
15.  Ms. Nindi Plastic, 94, B.l. Compound, Maiad (W) Bombay-64. 1.4.91 ()
16. Ws. Dainik Tatur Bharat, Pune, 1380, Shukaiwar Peln, Pune-2 16.6.91‘ (5)
17.  MWa. Priyadgarshini Packaging Pvt. L1d. Piot No. 20/21 MiDC Shurali, Kolhapur. 25.6.91 1)
18. M/s. The saraswati Dail & Besan, Piot No. B/3, MIDC, Ahmednagar 129 (1)
19.  Ws. Shri Breads, P.B. No. 15, Khopoli Pen Rd. Khopoli, Distt. Réigad. 24.1.91 (1)
20.  Ms. Umar Piasiic & Engg. Corpn. 205, Surea Hanuman indl. Est. 2nd Floor

G.D. Ambedkar Rd. Wadaia, Bombay-31 31.10.91 (1)
21.  Mss. Pram Dye Chen. Budl. Piot No. 17/31 MIDC ind!. Area, Taloja Distt. Raigad. 26.10.91 (1)
22.  The Priti Chem. Intermediate, Plot No. 17/30, MIDC indl. Area, Taioja Diztt. Raigad  26.10.91 (1)
23. Ms. Jesons Corporation 16, Cresceant Ind. Est. Kamgar Marg Bombay-78. 10.1.1 1
24.  Ms. Misiry Art Printers 278, Tardes Road, Behind Matra Mandir, Bombay-7. 849 (1)
25.  Ms. Premier Steel Products Products P.O. Box No. 90,2/4-9, ' 2.11.9 (1)

Rammarute Rd. Goregaon (E) Bombay.
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SL No. State Name of the Unit Date of Closure Cause of Closure
1 2 3 o 4
26.  M/s. Shah Industries Gala No. 149-F, 112 Gandhi Nagar D.C. Road, Worli, Bombay 1.4.91 (1)
27.  Ms. Kirti Stove Mfg. Co. 112, Bussa Ind. Est. Hanumanlana, 1.4.91 (1)
Fargnsam Road, Bombay -
28.  Ms. Special Tools & Steel Treat Combine, 4/425-A, Sharma indl. 16.2.91 (1)
Est, Walbhat road, Goregaon (E) Bombay.
29.  Hotal Parle International Agarwal Market, Vile Parle (E) Bombay. 11.11.91, (1)
30. MWs, Associated Pumps Pw. Ltd, Ahmednagar 15.5.01 (1)
4. BHAR _
1. Datta industries Bhagatdih Jheria Dhenbad ) 1.7.91 (5)
8. RAJASTHAN
1. Indo Engineering industries, Kota. 1.4.91 (5)
2.  Kota Box Manufacturing Co. Kota. 1.2.91 (5)
3.  Mineral Exploration Corporation Ltd. P. St. Pindwara P.B. No. 4 Distt. Sizdvi 31.8.91 )
4,  The Project Manager, Devpura Lead & Zinc Project MEC Ltd. Post Mandal Distt. 23.4.91 )
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Sl No. State Name of the Unit Date of Closure Cause of Closure
1 2 3 4 5
6. GUJARAT

1. Amun Industries, GIDC, Makarpura, Vadodra. 16.9.91 5)
2. Oswal 'éwduds. 2/8, Industrial Estate, Gorwa Road, Baroda 26.10.91 (7)
3. 1) Automatic Inter-mediate & Chemicals

2) Amco Dyesing LS, 74/1, GIDC, Vatva, AHD. 6.3.91 ™
4.  Gujarat Electrical & Mechanical Corpn. 465, GID East, Makarpura Rd., Baroda. 30.11.91 (5)
5.  Switchgear Corporation, 303/18, GIDC, Maka/pura, Baroda. 25.2.91 )
6.  M.K. Spindle Migrs. Pvt. Ltd. Plot No. 3, Hiendranagar Sakari Audyogik e

Nasahat Ltd., Nr. Roy. Crossing Narod Distt. Ahmedabad P.O. Kubemagar. 7.3.01 'yl
7.  The Gujarat Cinema Exhibition Association, A-44, 3rd Floar,

Capital Commercial Centre, Nr. Samyas Ashram, Ashram Road, Ahmedabad. 21.10.91 1))
8.  Alired Engineering Corpn. 1216730, Phase-IV, GIDE, Naroda, Ahmedabad 11.8.91 8)
9. Eleon Machine Pyt. Ltd., 279, GIDC, Makarpura Vadedra, 31.0.81 ®)

10. 26.4.91 )

Nandi Engineering Works GIDE, Estate Phase-1, Vatva, Ahmedabad.

0EE S/ansuy UalUM Wvs) €161 ‘L YNNOTVH SIMMSUY USHUM  62€



S No. State Name of the Unit Date of Closure Cause of Closure
! 2 3 4 ]
11.  Vivekand Polyclinic & Nursing Home, Raipur, Darwasa, Ahmedabad. 1.5.91 @
12,  Rajasthan Metal & Engg. Works, Sheel No. 25 to 28, Kandla 1.11.91 (5)
Free Trade Zone, Gandhidham.
13.  Hi-Life Machine Tools Pwi. Lid. Nr. | & Il, Kabernagar, Baroda. 2.6.91 (8)
14, Sumeet Electric Ltd. | 7.8.91 (ﬁ)
15.  National Tower pack Industry, 434, GIDC, Makarpura, Baroda. 30.11.91 ™
16.  Nandeshri Rasayam Pwt, Lid. 122/4, GIDC Nandesati, Distt. Vadod(a. 1.6.91 ®)
17.  Ahmedabad Chemicais Pwi. Ltd. 107/G, GIDC, Vatva, Ahmedabad. 22.1.91 (5)
18.  Samyak Udyog, 124/182, GIDC Estate, Nandewari, 20.11.01 )
19.  Simco Food Industries, 2027204, GIDC Umreth. 15.5.91 (1)
20.  Pressels Engineers, Designers, Engineers & Fabricators, 262, G.V.M.
Indl. Estate, Odhar, Ahmedabad. 1.2.91 4 }]
21.  Paintal Organics Pvi. Ltd., 192/1, GIDC, Vap, Distt. Valsad 1.1.91 (1)
22.  Paramchni metais Pwt. Ltd., Kishan Road, Jamnagar. 30.6.91 (1)
23.  Trend Setters, A, Mohan Estate, Opp. Anupam Cinema, Khokhra, Ahmedabad.  5.11.91 (5)
24.  Navsari Processors, Udyognagar, Narsari. 22.791 2)
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8L No. Sitate Name of the Unik Date of Closure Cause of Closure
1 2 s 4 5
25 Lquid Ges Co. Gondal Road, Nr. S.T. Workshop; Rajkot. 30.4.91 m
26. A ArtiLeathers Pvi. Lid., Nr, N.H.8, Village Oran- 11.12.91 )
Post Vadvasa T.A. Pramilij Distt. Sabarkantha.
Seurce:  Labour Bureau; Shimla.
: Codes Given for reasons of closure
(1) - Financia: Stringency.
(2) . Shortage of raw Material.
{3) ° - tack of demand for products. (Accumulation of stock).
(7) Others.
(8) Cause Not known.
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ARernative Policy to Pep up Public
Sector Undertakings
424. SHRI DATTATRAYA BAN-
DARU:
- SHRI ANNA JOSHI:
DR. LAXMINARAYAN PAN-
DEYA:
SHRI CHETAN P.S.
CHAUHAN:
Will the PRIME MINISTER be pleased
to state:

(a) whether the attention of the
Govemment has been drawn to the news-
item captioned “To pep up public sector
undertakings units officers suggest

alternative policy” appearing in the
‘Financial Express’ dated January 6, 1992.

(b) i so, the details of the altemative
policy perspective suggested by the Na-
tional Confederation of Officers® Association
of Central Public Sector Undertakings to
optimise their profits;and

(c) the reaction of the Union Govem-
ment to these suggestions?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K
THUNGON): (a)to (c). Yes, Sir. The sugges-
tions made by the National Confederation of
Officers’ Association of Central Public Sec-
tor Undertakings 10 optimise the public sec-
for profits revolve round fuller utiisation of
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built up technological and manufactuting

~ capability, .autonomy- to the public sector

based on employees’ participation in man-
agement elc. These suggestions, alongwith
the suggestion made by others are kept in
view by the Government while framing: a
comprehensive palicy 1o this effect.

[ Translation)

Heavy and Small Scale Industries iy
Unnao and Ghaziabad Districts of UL

RAMESH CHAND
TOMAR:
SHRI DEVI BUX SINGH:

425. DR.

Wil the PRIME MINISTER be
to state: :

(a)the number of heavy and smal scale
industries set up in Unnao and Ghaziabad
districts of Uttar Pradésh during theyear.
1990-91;

{(b) whether the Goveriment propose to
set-up more heavy and smll scalé.indus-
tries in thess districts; an

(c) it 3o, the details thereoi?’

THE MINISTER OF STATE I\ THE
MINISTRY' OF INCRBS . TRY (PROF. PJ.
KUFBEN): ¢a) The tolin wing sumbes of Let-
ters of Intewt and i striat. Licencas were
granted dusing 1990ar d 1¢81 for settieg up
industries ia.Umac.an 1 G/ saglabad districts
of tUtar Pradesh:

Unnao € haisbad

1990 19981 190 1991

Lotors of Intont 2 5 is 2
Industriel Licsnces 1 - 8 4
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As per the available data, 404 and 1387
smaliscale units were registered during 1990
in Unnao and Ghaziabad districts respec-
tively.

(b) and (c). Under the new Industrial
Policy announced by the Govemment on
24th July, 1991, the requirement of industrial
licence has been done away with axpect for
ashort list of 18 industries. An entrepreneur
is free to set up his unit anywhere as long as
the location conforms to the locational policy
of the Government.

Fire in Coal Mines of Bihar
426. DR. RAMESH CHAND
TOMAR:

SHRI DEVI BUX SINGH:
SHRI RATI LAL KALIDAS
VARMA:

SHRIMATI
CHIKHALIA:

BHAVNA

Wil the Minister of COAL be pleased 1o
state:

(a) whether the.Government have re-
quested U.S.A. for help in extinguishing fire
in coal mines of Bihar; and

(b) i 50, the details thereot?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) and (b). Yes, Si. In search of
the suitable technology for completely extin-
guishing the existing fires in Jharia Coal-
fields of Bihar, a team of four Mining Engi-
neers were deputed to USA to examine the
available technology 1o control the fires. The
 team has identified the following technolo-
* gles which could be applied to deal with
fires:-

Use of hydro monitors for
quenching the fire followed by

excavation of heated debﬁs'_
and coal;

#)  Drilling under high tempera-
ture conditions;

i) Infusionoffoams through bore-
holes; - - ’

iv) Use of expanded cement-
slunry mix for sealing of the
cracks and stabilising the area.

[English]
Annual growth rate of industrial Sector

427. *PROF. UMMAREDDY VE-
NKATESWARLU: Will the PRIME MINIS-
TER be pleased to state:

(aithe annual growth rate of production
in industrial sector during the Seventh Plan
period; and

(b) the growth rate during the period
from April 1991 to January 1992 vis-a-vis -
growth rate during the cotresponding period
of 1990-917

THE MINISTER OF STATE IN

THEMINISTRYOF INDUSTRY (PROF.
P.J. KURIEN): (a) According to the in-
formation provided by the Central Sta-
tistical Organization, the annual rates of
growth in the Seventh Ptan period were
as follows:
Yoar Rate of
Growth (%)
1985-86 8.7
1986-87 9.1
1987-88 73
1988-89 8.7
1989-90 : 86
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{b) The latest available information on
Index of Industrial Production is upto No-
vember 1991, which shows anoveralirate of
growth of () 0.9% during April-November
1991 as against a growth of 10% during the
corresponding period of last year.

New Fertilizer Factories In Andhra
Pradesh

428. PROF. UMMAREDDY VE-
NKATESWARLU: Will the PRIME MINIS-
TER be pleased to state:

(a) whether the Govemment proposeto
setup some newfertilizer factories in Andhra
Pradesh in public sector;

(b) if so, the details thereof;

(c) whether any applications in this
regard from private parties are pending with
the Union Government; and

(d) i so, the details thereof and the
stage at which the maiter of their sanction
stands at present?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) No, Sir.

(b) Does not arise.

(c) and (d). According to the current
industrial policy announced by Gowt. in July,
1991, so industrial licence is required for
setting up fertilzer plants in the country.
However, for sponsorship for allocation of
gas from the Krishna Godavari basin for
setting up on ammonia-urea plant, 16 par-
ties have submitted applications. No deci-
sions has, so far, been taken.

Riss in Price of Vital Drug ‘Deferal’
429. SHRI MUMTAZ ANSARI:
SHRIGEORGE FERNANDES:
SHRI GURUDAS KAMAT:

Wilthe PRIME MINISTER be pleased
to state:
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(a) whether the Government are aware
that the vital drug 'Desleral’ used for the
treatment of Thalassaemiapatients hasgone
beyond the reach of majority of the patients
due to abnormal rise in its price;

(b) # 30, the reasonsfor the phenominal
rise in the price of this essential drug; and

(c) the remedial steps taken or pro-
posedbbetakonbbnngdownmopmoi
this drug?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) 1o (c).
‘Desforal’ is a formulation imported in fin-
ished form and is outside price control. M/s.
Hindustan Ciba-Geigy were marketing this
injection at a price lower than the import cost
tilf August, 1991, thereby incurring loss on
the sale of this formuiation. The subsequent
increase in price was effected by the com-
pany on account of exchange rate adjust-
ment and 1o cut losses on the sale of this
formulation. However, keeping in view the
overall interest of Thalassaemia patients in
the countty, Government intervened and
prevailed upon the company to reduce the
price from Rs. 410/-to Rs. 290/- for a pack of
5 vials of ‘Desferal’ injection w.e.f. 1st weak
of March, 92.

Decontrolling of Essential Drugs

430. SHRI MUMTAZ ANSARI:
SHRI BWOY KRISHNA HAN-
DIQUE:

Will the PRIME MINISTER be pleased
to state:

(a) whether the Government propaseto
de-freeze certain essential drugs from price
control;

. {b) ¥ so, whather the Government are
aware that such a step is likely to escalate
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substantially the price of essential drugs
beyond the reach of common man;

(c) it so, the reasons for defreezing
these essential drugs; and

(d) the manner in which the life saving
drugs are proposed to be made available to
the common man at reasonable prices?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) to (d).
Various aspects relating to price control of
drugs are being considered under the on-
going review of Drug Policy 1986 and Drugs
(Price Control) Order, 1987.

Allotment of Flats/Plots under
Ambedkar Awas Yojana

431, PROF. PREM DHUMAL.: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the SC/ST registrants un-
der the Ambedkar Awas Yojana will get the
flats or plots during centenary celebration
year of Baba Saheb B.R. Ambedkar;

() if so, whether the Delhi Develop-
ment Authority has constructed/developed
- flats/plots for the SC/ST;

(c) whether there is any major problem -

in the allotment of plots to the registrants
under the Ambedkar Awar Yojana; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) to (d). No
separate houses are proposed to be con-
structed for aliotment % the registrants of
Ambedkar Awas Yojana. The scheme envis-
ages only allotment of flats in different areas
to the registrants as per quola fixed for
Scheduled Caste/Schedulad Tribes out of
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theflats which willbe constructed under New
Pattem Scheme, 1979.

All the 20,000 persons registered to be
registered/under this scheme are likely to be
allotted flats by 1994-95.

Demolition of Tihetans Shops

432. SHRI MOHAN SINGH (Deoria):
Wiithe Ministerof URBAN DEVELOPMENT
be pleased to state:

(a) whether Tibetans shops at the Lad
hak Budha Vihar Market were recently
demolished by the DDA; -

(b) if so, the reasons therefor; and

{c) the action taken to rehabilitate the
affected Tibetan shopkeepers?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) According
to certain wooden Takhtas where some
Tibetan refugees were squatting unauthor-
isedly on Government land and using the
same for running business, were removed
by them recenitly.

(b) No permission had ben given by the
land owning agencies to use these lands by
the Thetan refugees.

(c) The issue of rehabilitation of the
affected persons is under consideration of
the Government.

Non-avallabliity of Essentlal
Commodities in FPS In Delhi

433, SHRI C.P. MUDALA GIRI-
YAPPA:
SHRI B.L. SHARMA PREM:
SHRIPHOOL CHAND VERMA:
Will the PRIME MINISTER be pleased
tostate:



343 Writen Answers

(a) whether the essential commodities
were avallable on time in the Fair Price
Shops in Delhi during the last two months;

{b) it not, the reasons thereof; and

(c) the steps taken by the Govemment
to tackle the problem of blackmarketing and
hoarding?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRIKAMALUDDIN AHMED): (a)
to (c). Delhi Administration has reported that
essential commodities were generally avail-
able to the consumers at the Fair Price
Shops during the last two months. Officers of
the Delhi Administration regularly undertake
surprise checks on Fair Price Shops (FPS)
to check malpractices. During theyear 1991,
2075 checkings were made, 117 FiRs lodged
and 172 persons arested.

Regular monitoring of the PDS in the
U.T. of Dethi is held at various levels o
improve the availability and supply of essen-
tial commodities through PDS outlets.

Chitradurga as no industry District

434. SHRI C.P. MUDALA GIRIYAPPA:
Will the PRIME MINISTER be pleased to
state:

(a) whether there is a demand for de-
claring Chitradurga district as a no industry
district as there are no major and medium
industries in this district; and

(b) ¥ 80, the reaction of the Union Gov-
oemment thereto.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. PJ.
KURIEN): (a) and (b). At present there is no
- proposal 90 declare any district/area as No
Industry District including Chitradurga.
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435. SHRI VJOY KUMAR YADAV: Will
the PRIME MINISTER be pleased to state:

(a) whether the Central Bureau of In-
vestigation is looking into certain irregulari-
ties alleged t0 have been committed by the
management of the Maruti Udyog inc'.Jing
frequent foreign tours; and

(b) it s0, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHR!I P.K.
THUNGON): (a) and (b). Some references
have been received by the Gowt. from CBI
regardingcertainirregularities allegedto have
been committed by the management of the
Maruti Udyog Lid., which are still under
consideration. :

[Transiation]
Mini Coment Plants

436. SHRI RAM NARAIN BERWA: will
the PRIME MINISTER be pleased to state:

(a) the details of the units in each State
o which licences have been issued for sat-
ting up of mini cement plants during the last
three years;

{b) whether the Government are aware
that these mini cement plants produce sub-
standard cement;

(c)whetherthe Union Government have
86t up any machinery to check the quality of
cement produced in these plants; and

(d) ¥ so, the ouicome of the report
prepared by the machinery, i any?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. PJ.

KURIEN): (2) Coment being a delicensed
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industry, the number of registrations granted
under the Exempted Industries Registration
Scheme (EIR Registration) and the number
of Information Memorandums filed by the
entrepreneurs for setting up of mini cement
plants during he last three years is given in
the attached statement.

(b) to (d). Government of India has
issued Cement (Quality Control) Amend-
mentOrder, 1983 under Section 3 of Essen-
tial Commodities Act, 1955 to check the
quality of cement produced by cement
manufacturers. Under the said Quality Con-
trof Order.

PHALGUNA 7, 1913 (SAKA)
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“no person shall himself or by

any person on his behalf manufacture
or store for sale, sell or distribute
cement which does not conform to
the prescribed standard and which do
not bear BIS Certification Mark.”

Under the provisions, all the cement manu-
facturers in the country producing any vari-
ety of cement covered under Cement (Qual-
ity Control) Order are required to obtain BIS
Certification Mark licence for producing and
selling cement under IS1 Certification Mark.

STATEMENT

Number of EIR registrations granted and information memorandums filed for setting up of
mini cement plants during the last three years

Name of the Total Number of
State :
EIR Registrations Information Memorandums

Maharashtra 3 -
Uttar Pradesh 2 4
Tamil Nadu 2 -
Himachal Pradesh 2 5
Madhya Pradesh 7 5
Nagaland 1 -
Rajasthan 2 9
Assam 3 -
Gujarat 3 1
Orissa 3 2
Waest Bengal 1 -
Andhra Pradesh - 7
Karnataka - 1
Haryana - 1
Bihar - 1
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HUDCO Projects In Rajasthan

437. SHRI RAM NARAIN BERWA: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the details of the projects .under
consideration of “HUDCO" for solving the
housing problem intherural and urban areas
of Rajasthan;

(b) whether HUDCO has accorded its
approval to provide funds for all the housing
projects recommended by the State Govern-
ment; and

(c) i not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) As on
20.2.1992, 41 urban housing schemes from
the State of Rajasthan for HUDCO loan
amount of Rs. 32.94 crores are reported to
be inpipeline. In addition, 13land acquisition
schemesforHUDCOloanofRs. 86.48crores
have also been posed to HUDCO. No rural
housing scheme from the State of Rajasthan
has been submitted to HUDCO.

(b) and (c). Based on the area and
population criteria, HUDCO has made aioan
allocation of Rs. 39.55 crores for the State of
Rajasthan during 1991-92, against whioh a
ioan amount of Rs. 8.30 crores has already
been sanctioned. All the Land Acquisition
Schemes have been referred back to the
Agencies for resubmission in accordance
with theguidelines prescribed by the HUDCO.
The schemes in pipaeline are considered for
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sanction subject to compliance with techni-
cal and financial guidelines of HUDCO.

SC/ST quota for allotment of
Government Accommodation
in States

438. SHRIRAM NARAIN SERWA: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the percentage of quota fixed for SC
and ST employees of the State Govern-
ments for allotment of the Government acco-
modation;

(b) the year upto which the quota re-
served under each category for these em-
pioyees has been fuffilled; and

(c) whether the Government have also
reserved any quota for out-of-turn allotment
of accommodation to the saio employees?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIM.ARUNACHALAM): (a) Percentage
of quota for SC and ST Employees of State
Govts. for aliotment of State Govt. accom-
modation, if any is fixed by the respective
State Gowvts. However, in General Pool
Resioential Accommodation, reservation for
eligible SC/ST Central Govt. employess has
been fixed to the extent of 10% vacancies in
type-A and B accommodation and 5% va-
cancies in type-C and D accommodation.

(b) the date uplo which the quota re-
served for each category of employees has.
been fulfilled as on 21.2.92 is as under- *

Type Date of Priority covered under

SC quots ST quota
A 52.75 276.78
B - 6.5.59 1.4.67
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Type Date of Priority coveres! under
SC quots ST quota
(o] 5.7.56 15.2.68
D 11.4.57 6.2.64

(e) Each request for out-of-turn allot-
ment is considered on merits, in relaxation of
rules. No_quota has been reserved for the
SC/ST employees in out-of-turn aliotment.

Recruitment System

439. SHRI MADAN LAL KHURANA:
Will the PRIME MINISTER be pleased to
state:

(a) whether some of the departments of
the Government of India, Public Sector
Undertakings, Corporations and Statutory
Bodies make recruitments to various grades
in their offices through the Subordinate/Se-
lection Commission/Union Public Service
Commission/Employment Exchange, Darya
Ganj, Delhi whereas some others make
recruitment on the basis of newspaper ad-
vertisements;

L]

(b) whether there is any proposal to
centralise the recruitment systemto be made
through S.S.C/U.P.S.C./Employment Ex-

change only; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) to (c). all vacancies
arising under Central Government Offices/
Establishments (including quasi-Government
institutions and statutory organisations)other
than those filled through the Union Public

Commission or agencies like the Staff Se-
lection Commission are not only to be noti-
fied to but also to be filled through the
Employment Exchange. Suchvacanciescan

= be filled through other permissible sources

of recruitment e.g. on the basis of newspa-
per advertisements etc. only after obtaining
non-availability certificate from the Employ-
ment Exchange. In the case of Public Sector
Undertakings, Employment Exchanges are
utilised only for recruitment to posts carrying
pay upto a maximum of Rs. 1250/- (revised)
or Rs. 800/- (pre-revised) per month. Posts
above this level except senior level posts
filled through the Public Enterprises Selec-
tion Board are filled by the respective under-
takings through their own arrangements.

There is no proposal to change the
exisfing system of recruitment which is found
to be fairly satisfactory.

Outiay for Urban Transport

440. SHRI MADAN LAL KHURANA:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

~ (a) whether there is no separate head
for urban transport but the outlay for the
same is included in the outlay of the Mlmstry
of Urban Deveiopment; and

(b) if so, the details of the outlay of the
utban development and the amount ear-
marked for urban transport out of it dunng
1991-927
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THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) and (b).
The funds for Urban Transport are provided
under the demand of the Ministry of Urban
Development under different Heads. Urban
Transpont is one of the subjects handled by
the Ministry of Urban Development. The
budgetary outlay for Urban Development for
1991-92 is Rs. 179 crores. Out of this the
outlay for Urban Transport is Rs. 5 crores.

‘Repalring of Roads In Delhi

441, SHRI MADAN LAL KHURANA:
Wiilthe Minister of URBAN DEVELOPMENT
be pieased to refer to the reply given on May
16, 1990 to Unstarred Question No. 9020
regarding repairing of roads in Delhi and
state:

(a) whether large crates, pot-holes and
water loggings have surfacedftaken place
on majority of the roads in Delhi after the
onset on monsoons in 1991;

(b) whether the roads in Delhi which
were resurfaced during 1990 were reduced
to a dismal state with sporadic surface ero-
sion;

(c) i so, the reasons for not ensuring
that standard material for repairs/resurfac-
ing of roads were used as per specification;

(d) whether there is any proposal to
investigate the matter and to evolve fool-
proof measures to ensure laying of quality
roads to check inconvenience to the publio
and wasteful expenditure; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) o (e). The
information is being collected from concerned
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agencies and will be laid on the Table of the
Sabha.

instabliity of Land Surface in the Coal
Belt of West Bengal and Blhar

442. SHRI BUOY KRISHNA HAN-
DIQUE:Wiiithe Minister of COAL be pleased
to state:

(a) whether the Government are aware
of subsidence that has caused geological
instability, particularly instability of land sur-
faceinthe coalbelt of West Bengal and Bihar
where Eastem Coal-Fields Ltd. ha been

operating;

(b) if so, whether subsidence is due to
non-implementation of the prescribed fol-
iow-up measures by the company; and

(c) the steps the Government contem-
plate to tackle the problem of subsidence?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) and {b). Problem of land sub-
skience in the coalfields areas of Eastern
Coalfiekds Ltd. has mainly resulted from
unscientific exploitation of coal during pre-
nationalisation days. With a view to check
the growth of habitation over unsafe areas,
the office of the Directorate General of Mines
Safety had declared 40 areas in Raniganj
Coalfields as unsafefor human habitation as
early as in 1950. The Govemment of West
Bengal had also passed Legislation in 1979
prohibiting construction over such unsafe
areas. Inspite of the enactment of legisio-
tion, the growth of sattlements over the
subsidence prone areas has not been con-
tained and is growing unabated. The Man-
agement of ECL. could demolish houses and
shift its employees to safe places whenever
the situation so warranted. However, its ef-
forts 10 do s0 for outsiders had not had the
desired effect.
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(c) Some of the steps taken to tackle the
problem of subsidence are given below:-

(0]} Mining operations are carried
outin conformity with rules and
regulations and strictly as per
conditions imposed by the
Director General of Mines
Safety;

(ii) Extraction below built up ar-
easis done only in conjunction
with sand stowing;

(iii) The Government of West
Bengal had passed Legisla-
tion in 1979 prohibiting the
construction activities over
unsafe areas;

(iv) Regular follow-up and liaision
with the District Authorities is
maintained for evacuation of
people from areas declared
unsafe;

v) Inorderto stabilize such areas
in Raniganj Coalfield, ECL has
taken up a project based on
the technology of hydro-pneu-
matic stowing of sand through
bore-holes.

Manufacture of Power Equipments by
BHEL '

443. SHRI BUOY KRISHNA HAN-
DIQUE: Will the PRIME MINISTER be
pleased 1o state:

PHALGUNA 7, 1913 (SAKA)

Written Answers 354

(a) the capacity of the Bharat Heavy
Electrical Limited for manufacturing various
power equipments, megawatt-wise;

{b) whether this capacity has been fully
utilized;

(c) whether BHEL has been slated to
supply only 40 per cent of the power equip-
ment 10 meet the additional targeted capac-
ity of 38,000 MW as proposed in the Eighth
Five Year Plan; and -

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI PK.
THUNGON): (a) The manufacturing capac-
ity of BHEL of power generating equipment
is given below:

Thermal 4500 MW/Yr

Hydro 1345 MW/Yr

Gas Turbines 1000-1200 MW/Yr
(o) No, Sir.

(c) and (d). Out of the 38,370 MW of
power planned for addition during the period
1990-91 to 1994-95 (earlier 8th pian) BHEL
has received orders for 16,043 MW of power
generating equipment which amountsto 42%
approx. of the total proposed capacity for the
above period. Based on the available orders
on date, the percentage capacity utnlzsauon
in BHEL will be as follows: ’

92-93 93-94 94-95 95-96
‘Thermal §5 30 = -
Hydro 51 16 52 -
Gas - 5 - -

Turbine
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Legal provisions for Sick Industrial
Units

444. SHIR PARASRAM BHARDWAJ:
Will the PRIME MINISTER be pleased to
state:

(a) whether there is any proposal to
change the existing legal provision by which
the Union and State Governments can pre-
vent closure of sick industrial units; and

{b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWARY: (a) and (b). There is
no proposal 1o amend the Industrial Dis-
puies Act, 1947 with view to change the
provisions contained therein for preventing
closure of sick industrial units.

[ Transiation}
Printing of Cost Price and Selling Price

445. SHRI RAJVEER SINGH:
SHRI VILASRAO NAG-
NATHRAO GUNDE-
WAR:

Wili the PRIME MINISTER be pleased
to state:

(a) whether some companies do not
print cost and selling price on the packets
containing food and other items;

{b) i so, whether the Government have
made nay enquiry in this regard;

(c) # so, the details thereof; and

(d) whetherthe Government propose to
make it mandatory for the companies towrite
the date of manufacture and price on the
packets; if so, the details thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRIKAMALUDDIN AHMED): (a) -
1o (d). According to the Standards of Weights
and Measures (Packaged Commodities)
Rules, 1977, declaration of sale price and

- month and year of manufacturing/packing

on retail packages is mandatory. However,
certain category of packages are exempted
from the aforesaid obligation. No declaration
as to the cost price is required to be made
under the Rulas, as the subject matter is
outside the scope of the Act under which the
Rules have been framed.

Ishwar! Prasad Commitiee

446. SHRIDAU DAYAL JOSHI: Wilithe
PRIME MINISTER be pleased to state:

(a) whether the Ishwari Prasad Commit-
tee appointed on working journalists has
submitted its recommendations and # so,
the details thereof;

(b) whether the Government have ap-
pointed inter-departmental High Powered
Committee to process the recommendations
of the Committee;

(c) whether this Commitiee has submit-
tod its report;

(d) if so, the details thereof; and if not,
the reasons therefor; and

(e) the time by which these recommen-
dations are fikely to be implementad?

THE DEPUTY MINISTER IN THE
MINISTY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): (a) Yes, Sir, The
recommendations of the Expert Committee
for Newspapar Employees appointed under
the Chaimanship of Shri ishwari Prasad
which submitted its reporn to the Govern-
ment on 15th January, 1991, inter-alia, deal
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with matters conceming safety, health and
hygiene as also medical allowance, leave
travel concession and overtime allowance.

(b) Yes, Sir.

{c) to (e). The inter-departmental Em-
powered Committee constituted by the
Government to process the recommenda-
tions of the Export Committee have not
submitted its final report so far.

Short supply of coal to power station In
Rajasthan

447. SHRIDAU DAYAL JOSHI: Wilithe
Minicter of COAL be pleased to siate:

(a) whether less power was generated
by the Kota Thermal Power Station in Ra-
jasthan due to short supply of coal during the
last three years;

{b) if so, the extent of decrease in the
generation of power during years 1989-90,
1990-91 and upto January, 1992 due to
short supply of coal;

(c) names of the coal mines which
supplied coalto Kota Thermal Power Station
during the last three years indicating the
quantity supplied by each and the distance
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thereof from the power station;

(d) the extent of loss suffered due to
non-supply of coal in time; and

{e) the steps proposed to be taken to
regulate the supply of coal the remedial
measures proposed for the short supply?

THE DEPUTY MINISTER IN THE
MINISTRY COAL (SHIR S.B. NYAMA-
GOUDA): (a) to (d). Kota Thermal Power
Station (KTPS) in Rajasthan is linked for
supply of coalto Singauli Collieries of North-
em Coalfields Ltd. (NCL); Korea-Rewa
Coalfields of South Eastern Coal-fields Ltd.
(SECL); and Jharia Coalfields of Bharat
Coking Coal Limited (BCCL). Approximate
distance of these coalfields from KTPS is as
foliows:

(i) SECL (Korea-Rewa) - 990 Kms
(i) NCL (Singrauli) - -800 Kms.

(i) BCCL (Jharia) - 1350kms.

According to available information fol-
lowing are the details with regard fo linkages
and coal supplied to Kota Thermal Power
Station during1989-90, 1990-91 and 1991-
92.

(In 1000 tonnes)

Coalfields 1989-90 1990-91 1991-92 (upto
January 1992)
Linkage  Receipt Linkage Receipt Linkage Receipt
Korea-Rewa
(SECL) 1110 498 930 477 755 612
Jharia v
(BCCL) 1515 973 1245 679 855 - 847
Singrauli 60 19 390 337 1090 488

Mugma-Salanpur
(ECL) - 4
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(/n 1000 tonnes)

Coalfiekds 1989-90 1990-91 1991-92 (upto
January 1992)
Linkage  Receipt Linkage Receipt Linkage Receipt
Dhori/Jharia
(ccy - 97 - - - 174
Total 2685 1591 2565 1493 2700 2121

According to Central Electricity Author-
ity no shortfall with reference 10 generation
target was reported due to short supply of
coal during 1989-90. During 1990-91, there
was a shortfall of 751 Gwh against the target
out of which 215 Gwh was ascribed as due
1o shortfall of coal. The Kota Thermal Power
Station has exceeded its target by 819 Gwh
during the period April 91 to January '92.
However, the power station has reported
that it could have generated additional 233
Gwh if it was supplied more coal during this
period.

(e) Supply of coal to thermal power
stations is being monitored on daily basis.
Supply of coal to power sector is being given
priority over other sectors.

Auditing of accounts of Coal India
Limited

448. SHRIDAU DAYAL JOSHI: Will the
Minister of COAL be pleased to state:

(a) whether the accounts of Coal India
Limited and its subsidiaries were audited
during 1989-90, 1990-91;

(b) if so, the details thereof alongwith
names of subsidiaries;

(c) whether these accounts were au-
dited in time; and

(d)_ if so, the total profits earned by the
said coal companies during 1989-90 and
1990-91 with details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B.
NAYAMGOUDA):(a) Yes, Sir.

(b) and (c). According to information
furnished by coal companies, the accounts
of Coal India Limited (CIL) and its subsidiar-
ies including Bharat Coking Coal Limited
(BCCL), Central Coalfields Ltd. (CCL), East-
ern Coalfields Ltd., (ECL), South Eastern
Coalfields Ltd. (SECL), Central Mines Plan-
ning & Design Institute Ltd. (CMPDIL), North-
ern Coalfields Ltd. (NCL), Western Coal-
fields Ltd. (WCL), and North Eastern Coal-
fields (NEC)fortheyears 198%-90and 1990-
91 wee audited and annual general meet-
ings wee held in tim=.

(d) Profits earned/iosses suffered by
the above coal companies during 1989-90
and 1990-91 after adjustments of Coal Price
Regulation Account and before tax provi-
sions were as follows:-
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(+) = Profit
() = Loss

{Rs. in crores)

Company 1989-90 1990-91
BCCL (+) 51.33 © 96.27
cCL ) 10.76 +) 526
CMPDIL ' (+) 242 (+) 206
ECL (+) 76.43 ) 4274
NCL ) 210 (+) 2258
SECL ) 3232 ) 20.79
weL ) 30.94 ) 95.40
NE& including Stock-yards (+) 035 ) 2787
Total CIL (+) 80.13 (-)253.17

Funds to Rajasthan for Underground
Sewage Disposal Scheme

449. SHRIDAU DAYAL JOSHI: Wilt the
Minister of URBAN DEVELOPMENT be
pleased to state:

{a) the total assistance provided by the
Union Government to the Government of
Rajasthan for the underground sewage dis-
posal scheme during the last three years;

{b) whether there is no provision for
underground drainage system in big cities
like Jaipur, Jodhpur, Kota, Ajmer, Bikaner,
Udaipur of Rajasthan;

{c) it so, whether Govt. propose to pro-
vide assistance to Rajasthan for this pur-
posa; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) to (d).
Sanitation is a State subject and there is no
Central assistance programme for urban
sewage disposal schemes. No information
is maintained by the Gowt. of India on provi-
sions made by the State Guwvts. for various
cities for sewerage. Henca (b), (c) and (d) do
not arise.

{English]
Quota for SCa/STs Under SFS

450. SHRIMATI MARAGATHAM
CHANDRASEKHAR: Will the Minister of
URBAN DEVELOPMENT be pleased to
state:



363 Written Answers -

(a) whether the quota of accommoda-
tion earmarked for Scheduled Castes and

Scheduled Tribes under varieus self-financ- .
ing schemes in Delhi was fully utllised during -

the last three years; and
(b) if so, the details thereof?”

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) No, Sir.

(b) Number of allocations made to SC/
ST registrants under the SFS schemeforthe
last 3 years is as under:-

FEBRUARY 26, 1992

1989 - Nit
1990 - 184
1991 - 50
Response from entrepreneurrs/NRis

after Liberalisation drive

451. SHRIMATI MARAGATHAM
CHANDRASHEKHAR: Will the PRIME
MINISTER be pleased to state:

(a) the specific response received by
the Union Government from foreign entre-
preneurs, NRIs and domesic entrepreneurs
establish new industries in India after the
recent liberalisation; and

(b) whether any guidelines have been

prepared by the Government demarcating
our industriaf field where each category of
the above entrepreneurs is proposed to be
aflowed to invest and establish new indus-
tries?’ ..

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) After the announcement of
new indugtriai policy in July, 1991, 3550
industrialEntrepreneurs Memorandum have
been fieid by entrepreneurs with the Secre-
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tariat for Industrial Approvals till 31st Janu-
ary, 1992, for the setting up of industrial
units. During the aforesaid period, approvals
have alsobeengiven by Government aswell
as Reserve Bank of India for a total of 760
foreign collaborations including 260 approv-
als for foreign investment proposals involv-
ing foreignyNRI equity of Rs 588.63 crores.

(b) Annexure |, lland lll o the statement
on Industrial Policy, laid on the Table of the
both Houses of Parliament on 24th July,
1991, contain the lists of industries reserved
for the Public Sector; industries requiring
compulsory licencing and high priority indus-
tries for automatic approval of foreign tech-
nology agreements and for 51% foreign
equity approvals respectively.

Amendment to Copyright Act

452. SHRI PRITHVIRAJ D. CHAVAN:
Will the PRIME MINISTER be p!aased to
state:

(a) whetherthe Director Generalof World
Intellectual Property Organisation (WIPO)
visited India to discuss India's joining Paris
Convention;

(b) whether the Government propose to
amend he Copyright Act and the Patents
Legislation;

(c) whether India has also agreed to
sign the Paris Convention cf WIPO; and

(d) it 50, the details thereol?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PRCF. P..
KURIEN): (a) to (d). The Director General of
the World Intellectual Property Organisation
{(WIPO) visited India in the last week of
January, 1992. During his visi he called on
representatives of the Government and
indusiry. The subjectof Paris Conventionon
Protection of industrial Propeity figured in
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his discussions with Government represen-
tatives. India is not amember of the Conven-
tion. While there is no proposal to amend the
Patonts Act, 1970, Government is making a
comprehensive review of the Copyright Act.

[ Transiation}

Big and Small Agro Based Industry in
Bihar

453. SHRI NAWAL KISHORE RAI: Will
the PRIME MINISTER be pleased to state:

(a) whether the Government propose to
setup any big or medium agro bassed indus-
try in Sitamari district of Bihar;

(b) whether the Government proposed
to take some concrete steps for setting up of
agro based industries in Sitamari and border
areas of Bihar after getting a survey of the
areaconducted by the team of experts inthis
regard;

(c) it so, the details thereof; and
(d) i not, the reasons therefor?”

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P..
KURIENY): (a) to (d). Ministry of Industry do
not have any proposal at present 1o set up
any big or medium agro based industry in
Sitamari District of Bihar. The responsibility
for developing industries in a State or any
particular region or district thereof fies pri-
marily with the State Government. The
Central Government supplements the ef-
forts of the State Government. Ministry of
industry have approved five Growth Centres
at Bhagalpur, Hazaribagh, Jasoria, Muz-
zafarpur and Purnea Kasba for creating
various infrastructuralfacilities for the speedy
industrial development of Bihar State. 11
ietters of intent and 8 industrial licences in
1890 and 7 letters of intent and 5 industrial
licences in 1981 were issued for setting up
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industries in Bihar. From July, 1991 to Janu-
ary, 1992, 27 industrial entrepreneurs
memoranda- have also been filed by the
entreprensurs for setting up industries in
Bihar.

[English]
krregularities by Edible Oll Traders

454, SHR!I SHRAVAN KUMAR
PATEL:
SHRI GURUDAS KAMAT:

Will the PRIME MINISTER be pleased
to stale

(a) whether edible oil traders in Gujarat
and Maharashtra have pocketed crores of

rupees lllegally;
(b) if so, the details thereof;

(c) the total amount pocketed by such
traders; and

(d) the action taken against such trad-
ers?”

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRIKAMALUDDIN AHMED): (a)
to (d). State Government of Maharashtra
and Gujarat have been requested to supply
the information.

Working of Civil Servant in Public
Sector
455. SHRI SHANKERSINH
VAGHELA:
SHRI VISHWANATH
SHASTRI:
Wiil the PRIME MINISTER be plaased

to state:
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(a) whether thero is any proposal to
allow Civil Servants to work in private sector;

{(b) it so, the rationale behind such a
proposal; and

{c) the broad parametres of the pro-
posal and terms and conditions of transfer
from civil service to private sector?’

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) to {c). As per the
existing rules, the services of a Central
Government servant can be lent o a private
undertaking in exceptional circumstances,
on the condition that the duties to be per-
formed afterthe transfer are such as should,
for public reasons, be rendered by aGovemn-
ment servant. In regard to members of All
India Services, the rules provide that acradre
officer may be deputed to a private body by
the Central Government in consulation with
the State Government on whose cadre he is
bormne. A proposal to liberalise the existing
provisions is under examination.

Demands of T.V. Manufacturers Asso-
ciations

456. SHRI SHRAVAN KUMAR
PATEL:
SHRI GURUDAS KAMAT:
SHRIARJUN CHARAN SETHI:

Will the PRIME MINISTER be pleased
to state:
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(a) whether T.V. industry has registered
asteepfallin production during the last three
years owing 1o the prevailing structure of
taxes paricularly the production;

(b) i so, whether any memorandum has
been received by the Government from the
Consumers Electronics and TV Manufactur-
ers Association;

{(c) it so, the details regarding their
demand and suggestions; and

(d) the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) There has been fall
in production of TV sets in the country due to
slackness in demand. The production fig-
ures of B&W and CTV sets during the last
three years are given below;

Qty. In million nos.
1989 1990 1991

B&W 4.0 3.6 341

CTv 1.2 1.2 0.9

(b) and {c). Consumer Electronics and
TVManufacturers Association(CETMA), has
submitted a mernoradum to the Government
to reduce the Excise Duty for both B&W and

--CTV sets. The details are given below:-

kem Suggestions by CETMA

51cms Duty on picture tube to be brought down to 10% acvalorem

BawW

36cms Shilting of additional excise duty cumrently levied on TV sets to tubes.
B&W

Excise duty on all electironic components at a uniform rate of 10%

advalorem.
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ftem Suggestions by CETMA

12cms Exemption from excise duty as B&W in the case of 36 cms. B&W TVs
B&w *

51/53cms  Excise duty should be brought down to Rs. 1500/

CTvs

36cms Excise duty should be brought down to Rs. 900/-

CTvs

(d) The suggestion made by CETMA
and other industry associations provide
important inputs in framing Budget propos-
als.

Criteria for Sick Public Sector Under-
takings

457. SHRI SHRAVAN KUMAR PATEL:
Will the PRIME MINISTER be pleased to
state:

(a) the criteria, if any laid down to inden-
tify the sick industries in the public sector;
and

() the weightage given to the social
obligation carried out by such undertakings
and their efficiency, vis-a-vis their profitabil-
ity?

THE MINISTER OF STATE IN THE

MINISTRY OF INDUSTRY (Shri p.k. THUN-
GON): (a) and (b). To identify sickness of
industries in the public sector, the definition
of sickness as given in Section 3(1) (0) of the
Sick Industrial Companies Act 1985, is fol-

lowed. As per this Section,” 'sick Infustrial

Company’ means an industrial company
(being a company registered for not less
ﬂ\an7yeavs)whid\hasathnendofany
financial year accumulsted losses equal to
or exceading its entire net worth and has
also sutfered cash losses in such financial
* year and the financial year immediately

preceding such financial year”. The cases of

* such public sector units whichfalls underthis

definition are required to be referred to the
Board for Industrial and Financial Recon-
struction for drawing up necessary rehabili-
tation/revival plans. Under such plans the
Board might give weightage to the social
obligation carried out by such undertakings.

Launching of New Public Distribution
System

458. SHRI NIRMAL KANTI CHAT-
TERJEE: -
SHRI CHANDRA JEET

YADAV: ,
SHRI HARI KISHORE SINGH:
SHRI PAWAN KUMAR

BANSAL:
SHRIGEORGE FERNANDES:
SHRIMATIBASAVA RAJESH-

WARI:

SHRI SANAT KUMAR MAN-

DAL:

SHRI SUDHIR GIRL:
SHRIV.DHANAJAYAKUMAR:
SHRI MRUTYUNJAYA

NAYAK:

SHRI GURUDAS KAMAT:

Will the PRIME MINISTER be pleased
to state: ’ )

‘ (a)whdho;anymPubﬁcDistrhnion
System has been launched by the Govern-
ment recently;
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(b) if so, the measures taken to ensure
that proper distribution of every article
reaches also the poor;

(c) whether the Government have also
taken any stops to ensure that there is no
pilferage or blackmarketing of any item; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRIKAMALUDDIN AHMED):(a)
and (b). The PublicDistribution System (PDS)
as is universal in character. The Central
Government hastaken aninitiative torevital-
ise and revamp the Public Distribution Sys-
tem with a view to improving its reach to the
pecple in certain identified areas. As a
measure towards this end, the Central
Govemment, in consulation with the State
Govemments have identified about 1700
blocks, which are covered by area specific
programmes such as Integrated Tribal De-
velopment Projects, Drought Prone Area
Programme, Desert Development Pro-
gramme and certain Designated Hill Areas.
The State Govemments have been re-
questedto open additional fair price shops to
issue ration cards to all those families who
have not been issued such cards so far in
these areas, 1o initiate steps to deliver the
Public Distribution System commodities at
the door step of the fair price shops so asto
minimise leakages and diversion and to
constitute peoples vigilance Committees to
supervise timely and proper distribution.

(c) and (d). The State Governments/
Union Territory Administrations have been
requested to set up Vigilance Committees at
fair price shop level by involving Women
Originations, Voluntary and Consumer Ora-
ganisations, glected representatives etc. for
monitoring the supply and availability of Public

Distribution System commodities to the -

consumers. The officers of the State Admini-
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strations regularly undertake checks and
surprise visits to the fair price shops o curb
unfair trade practices and also take action
under Essential Commodities Act to check
and fumish malpractices. During the year
1991, over 1.5 lakh raids were reported to
have been conducted and goods worth about
Rs. 25 crores confiscated.

459. KUMARI PUSHPA DEVI
SINGH:
SHRI NARAIN SINGH
CHAUDHARY:
SHRI P.C. THOMAS:
Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether the Government propose to
announce a new housing policy;

(b) if so, the salient features of the new
housing policy?

(c) in what way it would be ditferent from
old housing policies; and

(d) the date from which the new housing
policy is exacted to be implemented?’

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIM. ARUNACHALAM): (a) to (d). Draft
National Housing Policy was placed before
boh the Houses of Parliament in May, 1968.
The Govt. has taken up the revision of the
draft NHP in the light of the view expressed
by M.Ps, State Govts. and different sections
of the public. The revised draft NHP will be
placed before both the Houses of Parfiament
as soon as it is ready.

Supply of Coal to Power Sector by
Coal Mines

480. DR. C. SILVERA: Will the Minister
of COAL be pleased to state:
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(a) whether the Govemnment propose to
ask all new coal mines 1o supply only coal to
the power sector which is condusive to
environment;

(b) i so, the details hereof; and i not, the
reasons therefor;

(c) whether any move is contemplated
to include a cess in coal tariff; and

(d) if so, the details thereof with back-
ground and scope of utilisation of cess?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) to (d). An Expert Committee

_ setupbythe Government had recommended
use of beneficiated coalin newthermal power
stations located more than 1000 Kms. away
from the coalfields. This Committee had
opined that use of beneficiated coal by such
distant power stations would be more bene-
ficial for them from the point of view of lower
transport cost, higher generation and better
plant performance etc. Accordingly it has
been decided to set up pithead coal benefi-
ciation plant for power grade coal. One such
plant is under construction at Piparwar in
CCL. :

Since ash content of beneficiated coal
is lowerthan that of raw coal, quantity of ash
to be handled at the power plant gets re-
duced and as such pollution is correspond-
ingly less. The extra cost of beneficiation of
coal has to be borne by the consuming unit
and price of such coal has to be negotiated
between the purchaserand producer. There-

fore, there is no proposal to impose any

Cass on coal for this purpose.
(interruptions)

12.00hrs.

[Enghish]

SHR1 RUPCHAND PAL (qughly): Mr.

PHALGUNA 7, 1913 (SAKA)

Written Answers 374

Speaker, Sk, | have given a -noﬁee of
privilege.(Interruptions)

SHRI NIRMAL KANTI CHATTERJEE
(Dum Dum): Sir, the Finance Minister yes-
terday implied that there has taken place a
leakage. Therefore, he is not prepared to lay
the letter or the comespondences on the
Table of the House. Today, the Prime Minis-
ter is here. We want a confirmation whether
or not the Budget was leaked o the World
Bank. (Interruptions) Sir, you have also not
informed us about it. Today, the Prime Min-
ister is here. So, either he has to confirm or
deny it or place the letter on the Table of the
House. (Interruptions) Sir, you have also not
informed us about it. Today, the Prime Min-
ister is here. So, either he has to confirm or
deny it or place the letter on the Table of the
House. (Interruptions)

MR. SPEAKER: | will call you one by
one. Now, | call Dr. Ram Chandra Dome to
speak.

DR. RAMCHANDRA DOME (Birbhum):
Sir, | want to bring to the notice of the
Government about the incident that hap-
pened last night. In e Eastern Railway sec-
tion in the Sahibganj loop-line, a tragic rail
accident took place last night. It was a colli-
sion between a goods train an the staionary
Up-Visva Bharati fast passenger train be-
tween Pichurir Dhal and Bhedia Railway
Staions. The engine of the train caught fire.
Five persons died on the spot including a
woman and an infant. | want a statement
from the hon. Minister in this regard. An
inquiry should be instituted in this matter to
investigate the cause of the accident. Also,
adequate compensation for the victims
should be given. Already, 18 persons were
seriously injured and they haven been
admitted in the Burdwan Medical College.
They are under treatment now. Out of them,
seven persons were seriously injured. So, |
wantthat the hon. Minister should rushtothe
spat. Further, | would request that adequate
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compensation should be paid; treatment
should be given to the injured. This is my
request.

‘SHRI SOMNAHI CHATTERJEE
(Bolpur): The accident which took place falls
in my constituency. Something mustbedone.
Where is the Railway Minister? He should
have been here. No statements are given
even when such Railway accidents are tak-
ing place. People are being killed. Six per-
sons have died; somany wareinjured. There
was always a statement in the past by the
Railway Minister when such accidents took
place. Sir, are you condoling them? He must
make a statement when the House is sitting.

MR. SPEAKER: Mr. Pariamentary Af-
tairs Minister, kindly bring it to the rotice of
the Railway Minister.

SHR!I SOMNAHT CHATTERJEE: |
would request the hon. Parliamentary Affairs
Minister to listen to the Speaker. (Interrup-
tions)

SHRI CHANDRA SHEKHAR (Baliia):
Mr. Speaker, Sir, Iwould liketo raise amatter
of procedure. Today, all the papers in the
country have come out withthe news that the
Finance Minister has written a compromis-
ing letter to the World Bank. Thatissue is not
being discussed. You are allowing to raise
other issues lke the railway accident and all
that. It is the most sarious matter where the
very sovereignty and the dignity of this na-
tion has been compromised. Eiher the
Government should come out with a cate-
gorical statement saying that there is no
such statement or letter, or the letter should
be laid down on the Table of the House.
Otherwise, let me not say some unpleasant
things. | do not want to threaten anybody.
But, Sir, the question of dignity and honour of
this nation is inviolved. It is not party ques-
tion.
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SHRI RABI RAY (Kendrapada): Chan-
dra Shekhar ji, you should say... .(Interrup-
tions)

[Engfish}

SHRI CHANDRA SHEKHAR: Mr.
Speaker, Sir, | tell you one thing. There will
be serious derelication of duty on the part of
Members of Parliament if we do not take up
thisissue here and now. Allother matters are
totally irrelevant now.

SHRI MANI SHANKAR AIYAR
{Mayiladuturai): You cannot hijackthe House
like this.(Interruptions)

SHRI CHANDRA SHEKHAR: | am not
hijacking the House. | am not in the habit of
doingthat. But | have seen many uproars like
this, | am not going to be silenced like this. |
want to tell that here is a serious matter
where the very crediility of the Finan
Minister is under. doubt, under
shadow.(Interruptions)

SHRI MAN| SHANKAR AIYAR: Forthe
past 24 hours, our democracy is baing held
1o ransom. {/nterruptions)

SHR! CHANDRA SHEKHAR: | have
some experience in this House, not that
much experience as they have. | ave some
experience. | am not hijacking. | am dis-
charging my duties as a Member of Parlia-
ment. | know my limitations. if Mr. Speaker
says that this matter cannot be raised, it is
not important enough, [ will not do that. | do
not want that Members shouid get agitated
over that. if you want 1 have got a letter here.
Here is the letter written by your Finance
Minister and replied by the World Bank. Do
not thweaten like this. (intemmuptions) Let me
say. | shall make a request to you. Before we

proceed with the proceedings of this Housa,
convene a mesting of the leaders of the -
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various groups and the Prime Minister and
the Finance Minister. Let the Prime Minister
and the Finance Minister see this letter and
deny that this is not a factual letter. You
yourself see whether there are some com-
pomising statements in this letter or not. It is
not that | want to gain a point for publicity. |
seruiously feel about it. | say if this letter is
true - and in my opinion it is true - it com-
pomisesto agreat extentwith the dignity and
honour of this House and of the whole coun-
try. So, a Government which can compro-
mise with the honcur of this nation has no
rightto conduct the proceedings of this House.
{ raise this serious matter. (/nterruptions) If
you want me, | can state one hing. When the
World Bank Report was brought to the notice

of the House and the country, at that time. |’

made a statement in this House saying that
in November 1990, the World Bank Report
was submitted to the Government. | was the
Prime Minister till June 1991. The Report
was not shown to me. | wrote a letter to the

Prime Minister. He-made an enquiry in that .

matter. | am in the know of things that the
Prime Minister is in the knowedge who was
responsible to conceal that Report from me.
Is Mr. Prime Minister ready? The Prime
Minister has not the courtesy to reply to my
letter which | wrote to him in July. | have
waited for such a long time. | have not
spoken this unless and until this document
came in my possession. | assure you and |
assure the Members of the Ruling Party that
1 have no intention to malign anybody. But |
am sorry | cannot keep silent where the
honour, dignity and the prestige not only of
this House but of the whole nation is at stake.

1 talked to the Leader of the Opposition
in the morning and said, "you as the Leader
of the IOpposition should tak with the Prime
Minister to have this type of meeing.” This
thing cannot be allowed by manipulations,
by outcrys, by trying to shout _each other
down. (Interruptions)

SHRI SOMNATH CHATTERIEE: The
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reply was supposed to be giventhe next day.
ltis alongletter. How could itbe down unless
it was previously arranged? Inthat case the
reply should also be produced now. (Inter-
ruptions)

[Transiation)

SHRI LAL K.ADVANI (Gandhi Nagar):
Mr. Speaker, Sir, yesterday all the opposi-
tion Members had expressed their deep
concern on this subject and demanded the
laying of this paper on the Table of the
House. Throughout the day the subject
coninued to be discussed from different
angles and in different stages and the Fi-
nance Minister also made a statement but
when the House was adjourned in the eve-
ning, the opposition was very much agi-
tated... In the early hours of this morning
Chandra Shekhaiji rang me and expressed
his sorrow and told me almost the same what
he had spoken in the House just now. Later
on, | requested the Prime Minister also. The
impasse in this mater should be ende and |
expaected that some action would be taken
about it at 12 O'Clock. Mr. Speaker, Sir, you
will recall that this matter was discussed in
your chamber yesterday also. The Finance
Minister is saying that he would not lay it
today but would lay it on the 28th but there is
overy possibility that full text of this letter
might be published again in news paper,
then what would be our. position as a House
and as the Governent. This should also be
consldered seriusly. As | emphasised yes-
terday and again | wantto emphasise that by
saying tha | am ready to lay it after the 29h,
the hon. Finance Minister himselt has indi-
cated that here is certainly some fink be-
tween letter and the budget. Had he not
talked of 20th and taken a stand thatthere is
no such convention on the basis of which the
correspondence between the World Bank
and the Governmen should be laid on the
Table of he House it would have been ditfer-
ent aspect and that issue would have been
decided by the House or by the Chair. That
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is a different thing. But when he himself has
said that he won't lay it today, but instead
would lay it after the 29th, is aclear indication
that Budget is likely to be presented on te
29th and it (the letter) is certainly related to
the Budget. That is why the apprehensions
expressed by us yesterday have been sub-
stantiated further and | would like that the
suggestions given by Shri Chandra Shekhar
ji should be taken ino consideration and a
way found out to end the impasse. We dis-
cussed with the Prime Minister also, he only
sald that whatever soluion the hon. Speaker
will suggest would be acceptable to the
Government.

[English]

SHRI SOMNATH CHATTERJEE: Mr.
Speaker, Sir, 1 fully endorse what has been
said. Once the Finance Minister sald that this
letter has nothing to do wih the budgetary
procass, there could be no reason of with-
holding it. He made that statement yester-
" day. But, ifithas norelation with Budget, how
could it be postponed till after the presenta-
tion of the Budget? And what possible con-
nection coukd there be between the two, if
the statemen is corect? Even yesterdsay,
the question of public interest was raised
and in spite of that question being raised
repeatedly here, the Finance Minister did not
take cover under tha nor the question of any
national interest was involved.

Now, the former Prime Ministor of this
country has mentioned about the document.
| request him 1o lay & on the Table of the
House. Is it a routine affair that we are
disculssing or should it be treated as a par-
tisan affair? When the country’s sovereignty
and prestige is at stake, averybody should
be agitated. ! hope the Ministers have not
completely morigaged their conscience just
for their gaddi. What are you trying to do? Is

there nobody to protest in the Cabinet also™ -

1 do not know what is happening there.
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Sir, this is a matter which should not be
tried to be covered up in the manner by
saying * well, the Finance Minister sald that
it would be done on the 28th". We insist on
this. We would like to know whether it has
any connection or not. ShriChandra Shekhar
has saic that it has some connection. There-
fore, we would like to know whether this
House has been taken for a ride. We would
also like to know whether this country’s
prestige and dignity of the House has been
compromised or not. Sir, the very fact that
the Government is not producing the docu-
ment shows that they want that fo supress
somehing from this House. | requested
yesterday also that this matter should not be
treated inthis partisan manner. Letthe Leader
of the House come here. Why did | say that
the leader of House cme? It is bacause that
he shouid also contribute in this matter. Let
us have his views on wheher ther is any
suspicion in the matter, whether the coun-
try’s sovereignty has been compromised or
not. This is a matter which shouid not be left
in this way. Now the Leader of the Opposi-
tion has said that te Prime Minister has said
something. Therefore in good grace he
should come here and immediately allay the
suspicion and feelings that are there. He
should immediately agree to the placing of
the document and the enire orrespondence
on the Table of the House. We should know
what is it, so that the country can decide
whether this Government has totally surren-
dered the economic independence of this
country to some outside agency. We are
entiled to know this.

{Translation)

SHRI RAM VILAS PASWAN (Rosera):
Mr. Speaker, Sir, there was a heated discus-

- sion on this subject throughout the day

yesterday.....( Interruptions)

MR. SPEAKER: | wouid suggest that a
maeting be convened in which you may speak.
(Interruptions)
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MR. SPEAKER: 1am going to say that

all of you want to speak because everybody -

has a desire to speak. (Interruptions)
[English]

SHRI INDRAJIT GUPTA ‘(Minapore):
Do you want us to help you find a way out or
do you want the repetition of yesterday?

MR. SPEAKER: 1 am going to allow
you. (Interruptions)

[ Transiation]

MR. SPEAKER: In fact there was a
thorough discussion on this subject yester-
day in the moming as well as in the after-
noon. (Interruptions)

SHRI RAM ILAS PASWAN: But the
result was zero.

MR. SPEAKER: A suggestionhasbeen
given by the former Prime Minister and we
have to take it very seriously. Leader of the
Opposition, Shri Advani has also given his
suggestion. | believe that we whould listento
al, be it Parliamentary Affairs Minister, Home
Minister or anybody else. But | feel that the
suggestions are such that Shri Paswan, Shri
Rabi Ray and other Members would also like
to speak and we wil listen to the ideas of all.

1 believe that | am able to make out
somehing from what | heard yesterday or
what | am hearing today. | can also make out
what the Govemment and you are hinking. |
believe that the suggestion given by Shri

Chandra Shekhar is a very good suggestion

and we should accept the suggestion. | am
caling a meeting in which all the leaders
would be invited and my only request is that
all the leaders may make it a point to attend
the meeting because if they donot come and
send somebody else, then it becomes very
different and then that thing is left. Some
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leaders attent it regularly, but some leaders
do not attend. (Interruptions)

SHRI ATAL BIHARI VAJPAYEE
{Lucknow): The Prime Minister should also
aitend the meeting.

MR. SPEAKER: | believe, he will also
be coming. All may attend the meeing and
then dicuss it sitteng together. Now | would
like to put one thing before you that the
Proclamation on Kashmir is likely to expire
on the 2nd March and if we are not able to
do anything about it in this House, a
constitutional problem would arise, So from
here | will be going into my chamber and |
would call a meeing with you. (/nterruptions)

SHRI RAM VILAS PASWAN: Yester-
day you had called a meeting and the Fi-
nance Minister had said that he would nottell
about it before 29th and yesterday you gave
a nling which created impasse. (interrup-
tions)

MR. SPEAKER: Please be seated,
Paswanji. t is notgood if you go on speaking
like that. (Interruptions)

SHRI RAM VILAS PASWAN: Please
listen to the opinion of the party about the
meeting.

MR. SPEAKER: Should we not call a

SHRI RAM VILAS PASWAN: Meeting
has to be called. but | am saying as to how
the meeting has to be called. You called a
maetin yesterday and the Finance Minsiter
said that it would be laid aftor 20th. | urge
upon you not to go ahead with proceedings.
The House may be adjourned and a meeing
called immediately. Unless it is decided, no
fruher proceedings should be conducted.
That is all | wanted to say. | favour the
suggestion ol the hon. Mr. Chandra Shekhar,
but unless the meeting is convened, there
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should be no further proceedings in the
House.

MR. SPEAKER: The proclamation on
Kashmir is there. Would you not like to
appove it?

SHRi RAM VILAS PASWAN: That will
be done later on. There is no other question
more important than the present one. (/nter-
ruptions)

[English)

SHRI NIRMAL KANTI CHATTERJEE
(Dumdumy): There is no problem about Ka-
shmir Proclamation, we can get it passed.
But, we have to take a view on this point.
(Interruptions)

SHRI VIWAY NAVAL PATIL (Erandol):
Sir, | am on a point of order about he obituary
reference.

MR. SPEAKER: No, | am not going to
allow this, please take your seat.

SHRI VUAY NAVAL PATIL: Sir, a sit-
ting Member passed away yesterday,...

MR. SPEAKER: We have not done it
any time before, please sit down.

SHRIVUAY NAVAL PATIL: Sir, when a
sitting Member passed away yesterday, we
madethe obitaary referencetoday; and when
the Member passed away during January,
the obituary reference should have been
made yesterday itself.

MR. SPEAKER: No, we have to get the

authgnticated information. There is no point
of order, sit down. Shri Nirmal Chatterjee.

(Interruptions)

SHRI NIRMAL KANTI CHATTERJEE:
Sir, as has been mentioned, may | know
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whether this House has the competence to
decide anything orthe competence hasbeen
abdicated in favour of the World Bank and
IMF? (Interruptions) This question should be
settled first; and the question of Kashmir
would be considered as a secondary
issue.(/nterruptions)

MR. SPEAKER: How can you do it?
(Interruptions)

SHRI NIRMAL KANTI CHATTERJEE:
Sir, Irequestyou toimmediately callameeting
of the leaders; adjourn the House and sort
out the matter. (Interruptions)

MR. SPEAKER: Yes, we are going to
call a meeting.

(Interruptions)

SHRI INDRAJIT GUPTA: Sir, | am sure
that you are realising, as all of us here are
doing, tha the situation between yesterday
and today regarding this matter has funda-
mentally changed. Uipto yesterday, this was
a matter whioh has been brought to the
notioe of this country through the columns of
a particular newspaper. There was nobody
who could actually vouch for its authenticity
or otherwise.

MR. SPEAKER: | would like 1o ask you
and the enire House one basio question.
When nobody is prepared to take up the
responsibility of what appeared in the news-
paper, how would you expect this House to
act on that?

SHRI INDRAJIT GUPTA: But, that is
not the position now. First of all, the Finance
Minister who spent several hours here
yesterday, never sald that what has ap-
peared in the newspaper is not authentic.
This is thefirst point. The second point is this.
Today it is no longer confined to a newspa-
per. (Interruptions)
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MR. SPEAKER: We are going to dis-
cuss it in the mesting.

(Interruptions)

SHRI INDRAJIT GUPTA: The docu-
ment has been produced. Whether that
document is authentic or not, it is for the

. Finance Minister to say. But once the docu-
ment has been produced, then the position
cannot be what it was yesterday. Yesterday
yougave a rulingor whatever it is, where you
made an observation that in view of the fact
that the Finance Minister is busy preparing
the Budget, there are only four or five days
left and he is feeling some difficulty in
allowing this document to be made public
because it will create some obstacles in
preparing the Budget. Therefore you gave
him the benefit and you said that there is no
need to bring this up now. Now, the docu-
ment has come and you saw that Mr. Chan-
dra Shekhar has auhenticated this. He has
quoted from it. He is prepared to quote from
it. Therefore, now you have to think over a
new procedure. (Interruptions) Otherwise in
the country tomorrow, day after tomorrow
and for the next one week, what will go on?
Can you understand what will happen in the
country? How much speculation will be
rife?How many things will be written and

spoken?

1 do not think that will help the Finance
Minister either. Will t? i will not help us at all.
Therefore, | agree with Shri Chandra
Shekhar's proposal. tis betterthat we do not
try to discuses this matter in this House just
now because it leads to nothing.

MR. SPEAKER: It is a very good sug-
gestion.

SHRI INDRAJIT GUPTA: There are a
lot of accusations and counter-accusations,
but without proving anything. We want to get
10 the bottom of this thing. i this document is
authentic, then certain conclusions will fol-
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low which are of the utmost importance for
the fulure of this country. (Interruptions)
Therefore, it is better, in your wisdom, you
think over it or you arrange a meeting or call
a meeting.

MR. SPEAKER: | have already agreed
to that. .

SHRI INDRAJIT GUPTA: Finance Min-
ister, Prime Minister, everybody has to be
present.

MR. SPEAKER: | have agreed. We will
act on it. Mr. Mani Shankar Aiyar. Please
speak soberly.

SHRI MANI SHANKAR AIYAR: Mr.
Speaker, Sir, going entirely against my
character, | shall attempt to be sober.

MR. SPEAKER: You are always sober.

SHRI MANI SHANKAR AIYAR: We on
this side of the House have no difficulty
whatsoever in discussing the substance of
the issues that have been raised here. Our
plea quite simply is that when we are dis-
cussing the substantive issues, we do so in
accordance with the Rules of Procedure of
this House and in accordance with the or-
ders of the Chair. We have been witness for
the last 24 hours, first, to this issue being
raised, in the first instance, without the ap-
propriate rule of procedurebeing cited; there-
after, the rulings of the Chair - both when you
yourself were in the Chair as well as when
your deputies were in the Chair-- being
flouted by Members of this House.

We have been subjected to this House
being adjourned three times over because
Members of the Opposition waked into the
well of the House. Instead of those Mem-
bers, who were waking into the well of this
House, being expelled from this House, you
expelled those of us who were obeying the
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orders by adjourning this House three times
over.

We know that there are substantive
issues involved in the letters that have been
exchanged by the Finance Minister with the
World Bank President. Now we had said, the
Finance Minister had said in reply to Mr. Atal
Bihari Vajpayee's question that dio not seek
to rule out a discussion on the grounds of
public interest. He repeated, he did not seek
1o rule out a discussion on the grounds of
national interest. The only ground on which
he soughtto rule out adiscusion nowwasthe
sanctity of the budget procedure. {Interrup-
tions) Please give us a chance.

Since he has raised the issue of the
sanctity of the budget procedure, the fact of
the matter is that the detemination as to
whether a statement made by him will or will
not affect the sanctity of the budget proce-
dure, is entirely within the province of the
Finance Minister because he is bound by the
oath of secrecy to not say anything which
might implicity or explicitly compromise that
budget procedure. (/nterruptions)

Therefore, ¥ Mr. Chandra Shekhar
possesses with him document that has been
purioined from the Ministry of Finance, he
becomes an abetter of a criminal act. if, on

the other hand, he does not know whether -

the document in his hands is purioined docu-
ment or not a puricined document, an au-
thentic document or a non-authenio docu-
ment, then with all responsibility of a Mem-
ber of this House and a former Prime Min-
ster, | think, he should desist from bringing it
up. i, onthe other hand, he is himself wifling
to auhenticate whateveristhe piece of paper,
that has been mentioned, there is a proce-
dure by which it can be brought within the
domain of the Members’ interest and the

Members’ knowledge.

Alll am pleading for is that we do not run
away, we will never run away - from any of
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ensured that instead of the dignity of this
House and the dignity of your office being
repeatedly flouted by the Opposition repre-
sentatives, we respect your orders, what-
ever those orders might be. (Interruptions)

[ Trans/ation)
SHRI RAM VILAS PASWAN (Rosera):
Sir, 1 am on a point of order. | have given an

adjournment motion  in this
regard...(lnterruptions)

[English)
MR. SPEAKER: | am not allowing.
(Interruptions)
[Translation)
SHRIRAM VILAS PASWAN: You asked
me to speak on this subject. Are you pre-
paredtoconstitute acommittee? You are not

allowing discussion on that subject
also...(Interruptions)

MR. SPEAKER: | am trying to give time
10 everyone.

SHRIRAM VILAS PASWAN: | have not
had the opportunity to speak even for a
minute. | shall speak if you give some
time...